FORM A

PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency
Resolution Process for Corporate Persons) Regulations, 2016)
FOR THE ATTENTION OF THE CREDITORS OF INDIAN SUGAR
MANUFACTURING COMPANY LIMITED

RELEVANT PARTICULARS
1. | Name of corporate debtor Indian  Sugar Manufacturing Company
Limited (Under CIRP)
2. | Date of incorporation of corporate debtor 07/01/2000
3. | Authority under which corporate debtor is | Company Incorporated under the Companies
incorporated / registered Act, 1956 registered with Registrar of
Companies, Maharashtra (Pune)
4. | Corporate Identity No. / Limited Liability | U15424PN2000PLC014353
Identification No. of corporate debtor
5. | Address of the registered office and principal | C/o Vitthal Auto Lines N.H. No.-9, A.P
office (if any) of corporate debtor Tembhurni Tq. Madha, Solapur MH 413210
IN
6. | Insolvency commencement date in respect of | The Hon’ble NCLT Mumbai Bench
corporate debtor Pronounced the Order on 234 March, 2023.
Copy of the Order was received on 29
March, 2023.
7. | Estimated date of closure of insolvency | 19" September, 2023
resolution process
8. | Name and registration number of the | Ritesh Raghunath Mahajan
insolvency professional acting as interim | IBBI Registration No. IBBI/IPA-002/IP-
resolution professional N00048/2017-18/10132.
9. | Address and e-mail of the interim resolution | B-203 Devgiri, Ganeshmala, Sinhagad Road,
professional, as registered with the Board Pune- 411030, Maharashtra.
Email: riteshmahajancs@gmail.com
10. | Address and e-mail to be wused for | B-203 Devgiri, Ganeshmala, Sinhagad Road,
correspondence with the interim resolution | Pune- 411030, Maharashtra.
professional Email: indiansugarcirp@gmail.com
11. | Last date for submission of claims 12 April, 2023
12. | Classes of creditors, if any, under clause (b) | Not Applicable
of sub-section (6A) of section 21, ascertained
by the interim resolution professional
13. | Names of Insolvency Professionals identified | Not Applicable
to act as Authorised Representative of
creditors in a class (Three names for each
class)
14. (a) Relevant Forms and Web link: https://ibbi.gov.in/home/downloads

(b) Details of authorized representatives
are available at:

Not Applicable




Notice is hereby given that the National Company Law Tribunal has ordered the
commencement of a corporate insolvency resolution process of the Indian Sugar
Manufacturing Company Limited on 234 March, 2023.

The creditors of Indian Sugar Manufacturing Company Limited, are hereby called upon to
submit their claims with proof on or before 12™ April, 2023 to the interim resolution
professional at the address mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with proof in person, by post or by electronic means.

A financial creditor belonging to a class, as listed against the entry No. 12, shall indicate its
choice of authorised representative from among the three insolvency professionals listed
against entry No. 13 to act as authorised representative of the class in Form CA. [Not
Applicable]

Submission of false or misleading proofs of claim shall attract penalties.

Mr. Ritesh R. Mahajan

Interim Resolution Professional
IBBI/IPA-002/TP-N00048/2017-18/10132

For Indian Sugar Manufacturing Company Limited (Under CIRP)

Date: - 31.03.2023
Place: - Pune
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UPDATE : (IOCL)

S M Vaidya, Chairman, IndianQil, emerges as the Top Indian CEQ

Mr 5 M Vaidya, Chairman, IndianQil, has been ranked

as the top Indian CEQ, by the CEOWorld magazine in
theirannual list of World's Most Influential CEQs for the
year 2023, MrVaidya tops the chart among the Indian
CEOs and ranks 81 globally in the illustrious list of over
1,200 CEOs across 96 countries. As one of the leading
energy technocrats with over 36 years of experience in
the downstream petroleumn industry and
refinery-petrochemical integration, Mr Vaidya has
actively contributed to global energy security and

sustainability dialogues. MrVaidya has also put IndianQil firmly on the forefront of corporate India's
conservation efforts through initiatives like supporting the Cheetah reintroduction program in India and
protecting Indian single-horned rhinos, among others. The CEOWorld'srankingrecognisesMr Vaidya's
thought leadership, global influence, and the impact of his contributions towards the worldwide energy
discourse, The assessment parameters include company’s financial returns, environmental track record,
governance, social outreaches, market share, market capitalisation, and the brand's newsworthiness &

Administration including District Collector,
Muncipal Corporation of Greater Mumbai and
Police Authorities. Exercise was witnessed by more
than 125 participants from AAl, Airlines, Helicopter
Operators, 1CG, Army, NDRF, IMD, INMCC, Air force,
Mavy , Maha Police, MCGM etc. Overall response to
the emergency scenario by all concerned agencies
was rated as very good. All participants
appreciated a very well-coordinated and planned
two day event.

UPDATE : (WR)
GM WR Conducts inpection of
Mumbai Suburban section

which resulted in safe train working. These
employees were awarded in appreciation of their
alertness in duty and contribution towards
averting untoward incidents, during the months of

January& February 2023 and thereby ensuring the
safety of train operations, Out of the 14 employees,
4 are from Vadodara Division, 3 from Ratlam
Division, 2 from Mumbai Central, Ahmedabad and
Bhavnagar Divisions each and 1 from Rajkot
Division. According to a press release issued by Shri

patients and their families. The rooms are designed
to provide a homely environment, with
comfortable beds, clean linen, and adequate space
for the patients and caregivers. The Patient Hostel
is located in close proximity to the hospital,
making it easier for patients to access medical

care, The hostel is also situated in a safe and secure
location, ensuring the safety of the patients and
their families. Dr. Shrikhande, Dy. Director, TMH
observed that "At present, there are 50 inguiries
daily for accommaodation out of which anly 50% of
requests can be fulfilled. As a result, many are
forced to stay on the footpaths or under the bridge
near the hospital. All this is set to change with the
onset of this Dharamshala Project. “The
Implementation Partners of this Project are the
Rotary Club of Bombay (District 3141) in
association with HDFC Asset Management
Company Ltd. who have supported this project as

i 14

i Sumit Thakur, Chief Public Relations Officer of a part of their CSR initiative, The inauguration of

= Western Railway, ShriMisra appreciated the the Patient Hostel is a significant milestone for Tata

UPDATE : ':c R) also inaugurated a Canteen for emplayees, an a|EEtITESS of the staff who were being awarded and Memaorial chlspitai, as it.aims t_c:n pm'»:-'i'de _

General M ¢ Caritral Auditoriam forCulturaband other svents and-alsi mentioned that they are exemplary role models for comprehensive care to its patients, including
enera anager, Le B everyone to emulate. accommadation facilities. This facility will ease the

Railway inspects Carriage
Workshop, Matunga

Shri Maresh Lalwani, General Manager, Central
Railway, inspected Carriage Workshop, Matunga
on 20,3,.2023, Shri Lalwani visited the Heavy
Corrosion Repair shop where he inspected the
Newly Modified High Speed Automaobile Carrier
Coaches (NMGHS) with Ball Transfer Unit (for

watched a cultural presentation of folk dance by
artistes of Matunga Workshop.

UPDATE : (AAl)
SAREX-2023

SAREX2023 event was organized by AAl, O/o
GMIATM) , Mumbai on 16th and 17th March 2023
comprising of a One day workshopand full scale

aircraft crash Search and Rescue exercise next

smooth movement of materials) and Boulder
Special Coach used for working on ghat sections
especially to control falling boulders. Shri Lalwani
inspected and appreciated the efforts put in for
the newly furbished Boulder Special Crew and
Equipment Coach. He also interacted with all
women welder team “Ahillya® & "Durga”. At
Matunga Workshop, the General Manager visited
the Roof Mounted Package Units (Units providing
air-conditioning at a controlled uniform
temperature in LHB coaches) testing facility and
newly constructed Integrated Dispatch, Lifting
and Inspection (IDLI) shed where Periodical Over
Hauling of LHB coaches are carried out. Shri
Lalwani watched a presentation on Workshop
activities by Chief Workshop Manager, Matunga
and met representatives of recognized Unions. He

day. In Workshop various agencies involved In
Aircraft Search and Rescue operations such as -
NDRF , INMCC, Indian Coast Guard , MIAL, AAI ,
INCOIS gave theirpresentations. Sh. Mangj
Bokade, Dy DDG,DGCA WR and 5h. Prakash
Tulsiani , CEQ, MIAL in presence of Sh.A.K. Meena,
ED(ATM) and Sh. ).T. Radhakrishna RED,WR
inaugurated the session. About 125 participants
from AAI Airlines, Helicopter Operators, I1CG,
Army, NDRF, IMD, INMCC, Airforce, Navy Maha
Police, MCGM etc. participated in workshop, On
17th March 2023, full scale aircraft crash Search
and Rescue exercise was conducted at Erangal
Beach , Madh Island. The exercise was arranged as
per National Aeronautical Search & Rescue
Manual. The exercise was executed with the help
of Indian Coast Guard, NDRF, ISRO, State

Shri Ashok Kumar Misra— General Manager of
Western Railway conducted inspection of Mumbai
suburban section and travelled by local train on
29th March, 2023. He interacted with the
commuters for their feedback and suggestions.
Shri Misra also conducted inspection of Borivali
station. GM was accompanied by ShriNirajVerma,
Divisional Railway Manager of Mumbai Central
Division. According to a press release issued by Shri
Sumit Thakur - Chief Public Relations Officer of
Western Railway, GM Shri Misra visited Borivali
station and conducted extensive inspection of the
station premises. During the course of inspection,
he inspected the circulating area at both east &
west sides of the station.He directed the concerned
to take appropriate measures to improve the
circulating area for the convenience of passengers
and to provide path way near PF 1/2 for additional
entry/exit. He also inspected the cleanliness of
toilet blocks, water vending machines, visited the
catering units and checked the Expiry date of
products, quality of food, No Bill No Payment
board, etc. GM also visited the 'One Station One
Product’stall at the station and enquired about the
products kept for sale as well as daily quantity sale
of products.

UPDATE : (WR)
14 Employees Of Wr Felicitated

With General Manager’s Safety
Award

Shri Ashok Kumar Misra - General Manager of
Western Railway felicitated 14 employees from the
six divisions of WR for their outstanding work

UPDATE : (TMC)
Tata Memorial Hospital’s 100
Mhada flat Dharmashala for

cancer patients

Tata Memarial Hospital, the apex cancer hospital in
the country, is proud to announce the
inauguration of its new Patient Hostel
{Dharamshala) at the 50 Building, Bhoiwada, Parel,
Mumbai - 400012. This Hostel will be providing
comfortable accommaodation for outstation cancer
patients and their families. These 100 Flats were
awarded by former housing minister Shri. Jitendra
Awhad through MHADA under the leadership of
VP & CEQ of MHADA Shri. Anil Diggikar. All this
would net have been possible without the
l=adership of Dr Shailesh V. Shrikhande — Deputy
Director, Tata Memorial Hospital. Dr Shrikhande has
nurtured this project from its infancy and has led it
to its successful commissioning. The Patient Hostel
will be inaugurated on 28th March 2023, by Dr
Rajendra Badwe, Director of Tata Memorial Centre
in the presence of Shri, Jeetendra Awahd, a former
Housing Minister, Maharashtra, The furniture and
fixtures in each Flat have been carried out as a CSR
initiative of HDFC AMC with the Rotary Club of
Bombay which planned, implemented and will run
the maintenance part of this hostel. Mr Navneet
Munot, Managing Director of HDFC AMC, Mr
Sandip Agarwalla, Governor of Rotary District 3141
which covers Mumbai and Mr Vineet Bhatnagar,
President of Rotary Club of Bombay were all
present for the inauguration, The Patient Hostel
has state-of-the-art facilities and amenities that
will ensure a comfortable and secure stay for the

burden of outstation patients and their families
who have to bear the additional costs of finding a
place to stay during their treatment. The Tata
Memaorial Hospital Patient Hostel is a testament to
the hospital's commitment to providing holistic
care to cancer patients and their families. We
believe that this facility will help improve the
overall experience of patients undergoing cancer
treatment at our hospital.

UPDATE : (WR)
Additional Stoppage Provided
At Palghar To 02 Trains On

Experimental Basis

Train No, 12995 /12996 Bandra Terminus — Ajmer-
Bandra Terminus Express has been provided with
additional halt at Palghar station, Ex Bandra
Terminus we.ef 31st March, 2023 and Ex Ajmer w.ef
30th March 2023, Train No. 12995 Bandra Terminus
- Ajmer Express will arrive Palghar at 18.26 hrs and
depart at 18.28 hrs. Similarly, Train No. 12996
Ajmer- Bandra Terminus Express will arrive Palghar
at 12.28 hrs and depart at 12.30 hrs.

Train Mo, 16209/16210 Ajmer — Mysuru - Ajmer
Express has been provided with additional halt at
Palghar station, Ex Ajmer w.e.f 315t March, 2023
and Ex Mysuru w.ef 30th March 2023, Train No.
16209 Ajmer — Mysuru Express will arrive Palghar at
20.37 hrs and depart at 20.39 hrs. Similarly, Train
MNo. 16210 Mysuru - Ajmer Express will arrive
Palghar at 23.17 hrs and depart at 23.19 hrs. This
changes are for experimental basis for a period of
six months. For detailed information regarding
halts & timings of halts, passengers may please
visit www.enquiry.indianrail.gov.in.
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NOTICE
Transter of Dividend/Equity Shares of the Company to Investor
Education and Protection Fund (IEPF) Account

Motice is hereby given that pursuant to the provisions of the Section 124 of the Companies
Act, 2013 ["the Acl) read with inwesior BEducation and Protection Fund Authority
[Accounting, Audit, Transfer and Refund) Rules, 2016, a5 amended (“the Rules’], all
dividend(s) remaining unpaid or unclaimed for a period of Seven years from the date of
fransfer to Unpaid Dividend Account are required 1o be transfermed to the Investors
Education and Protection Fund( IEPF) Authority established by the Central Government.
Shareholders are requested to note thal dividend declared by the Campany during the
financial yaar 201 3-14 for the FY 2012-13, which remained unpaidiunclaimed for a perod
of seven yaars, which was due for ransfer will ba transferrad Lo the account maintained by
the |EPF Authority on or after three months of this pubfication. The corresponding equity
shares in respact of which dividend remaing unpaid or unclaimed for a perod of saven
VEars consecutive years are required to be transferred to the Demat Account of the [EPF
Authority as per the procedure set out in-the Rules. The deiails of the concerned
shareholders, whose shares are liable fo be transferred to the IEPF Authority are made
available on the website of the Company www, bombaywireropes.com

RENTAL

Marine Lines Two
Fumishad Ofices 1756 &
135 GRD & 1 &t FLR ,
Good TrealTax/Advacats
Call 8853384257 .

00S0216018-1

PERSONAL

THANKS GIVING

HOLY Spirit Thou who

| SUBHASH KUMAR, 8/0
BHAWARLAL, Rfat. No
35/304, 3rd Floor,
Sambhavnath Apartment,
V.V.Puram, Bangalore-
BBDOE3, have, changed,
my, name from SAMPAT
RAJ to SUBHASH
KUMAR, Vide, aflidavit
dt:27-02-2023, sworn
before Motary Smi
Vatsala, Bangalore,

0120018458-2

| RAJESH KUMAR, Sla
BHAWARLAL, Riat. No.2,
4th floor, H.B.samaj Link

belore 1500 hrs, on the date menbaned
against iterms and will be openad at 15.30
hrs, Tender No.: T-PUB-GRC-2023-360,
Di.: 29.03.2023. Description of Works:
Replacemant of damaged and beaky Roof
RCCAasonry tank by PUC water tank with
slagging of block no, 741143, 4, 5,8, 8, 10,
11, 12; 13, 14, 15, 16, 17, 18, 15, 20,
124008, 125008, 13807, 12708, 74013, 4,
5,6 7, 8,9 93EN, 1231008, 124/1118,
104808, 11156, 112% and other buildings at
South Colony GRC under
ADEM Salilerment, South Eastern Railway
Tender Value: ¥ 1,45 67 075.90. Earnest
Money: T 2,22.500. Cost of Tender
Documants: T 0. Date of Dpening:
25.04 2023 Completion period of the
work: 12 (hwelve) months. Any change in
tender schedule, corrigendum,

BOMBAY WIRE ROPES LIMITED CLASSIFIEDS S. E. RAILWAY - TENDER PUBLIC NOTICE
CIN : L24110MH1961PLCD11922 - - il For on behalf of the President of India, the NOTICE is hereby given that, MR. MAHABOOL KHAN
REGD. OFFICE : 401/405. Jolly Bhavan Mo- 1, 10, New Marine Lines, Sr. Divisional Engineer, South Eastern ' BAHADUR KHAN agreed to sale under mentioned property]
Murmnbai- 400 020. Tel : (022) 22003231 / 5056 / 4325, Fax : (022) 2206 0745 Railway, Garden Reach, Kolkata-700043 ) ) ) :
E-mail : contachis@bombaywireropes. cor PROPE I ' CHANGE OF NAME invitess E-tender for the following works | | s10 8 mﬁﬂ;ﬂ!ﬂﬁkEﬂr s lying at Village Vavrle, Tal. Khalapur, Dist. Raigad to my

Mumbai 400023, Maharashira. India
sec@amalonin | (#3931 22} G255 9700
wiaw.amal.co.in
CIN: L24100MH1 574PLCDI THI4
NOTICE

MOTECE pursuant Y Requlafon 47 ol the SEBI
[Listing Cipligatiors and Disclosure Requiramenis|
Requlalians, 2015 is hereby givan 1hal, 1he
audited standalpne and consalidated financial
rasuts of the Company for lha paar anded on
March 31, 2023 will b2 placed bafore the Board
af Dirsctors at tha mesating bo ba held an Thursday,
Apeil 20, 2023

Matice s also avadable &t (1) waw.amal.co.in
[2} wvow. beaindia.com For Amal Lid

Sd/-
{Ankit T Mankodi)

Place : Atul Company Secretary

client. Any person or persons claiming any interest on the
said property, or any part thereof, by way of sale,
exchange, mortgage, gift, trust, inheritance, bequest,
possession, lease, lien, easement or otherwise, is hereby
required to communicate the same to the undersigned at
office within 14 days from the date hereof, as otherwise
the said sale will be completed without any reference or
regard to any such purported claim or interest, which shall

be deemed to have been waived to all intents and
purposes.
The description of the property :
Gut No. Hissa No. Area
H. R.
. 386 2 | 1.60.00

Date: 31.03.2023 Adv. C. B. Oswal

Concemed Sharsholders of the Company may claim dividend detlared during the makes me See Everything ;nad. Fnuﬁvﬂaﬁiﬂt tar::e;?er-::zg.;L;:ruﬂ:!:;;‘u;::a::; :c: Date :March 30, 2023 Dinkar Nimkar Apartment,
jocilgl yher AD1:1 Kk Do EY. allid 1. U0 00 800 S, lics 811N Weich. e :tm ihmmmﬂlﬂmww;u n::g;;r;? naml; fr?::: be publish in the newspaper. Interastad Mahavir Peth Karjat,

i al ; - i eac s, you who i c . . .
Company, m compliance with e said Bules shall transfer the Unpasdiunclaimed dividend e i Dl‘ui:a A ANIL TANK to RAJESH tenderers may visit website —p Tal. Karjat, Dist. Raigad-410201.

for the FY 2012-13 and correspanding equity shares to the Account maintainad by the
|[EPF Authority without any further notice on or after the dee date of transfar.

The Comgany /RTA had sent individual notices/intimations to the Shareholders theough
post Email in compliance with the Rules.

Mo ciaim shall e against the Company in respect of unpaidiunciaimed divided amount and
the comesponding equity shares fransferred to the IEPF and the same including all
benefits accruing on such shares, if any, can be claimed from the IEPF Authority by making

www. ireps. gov.in Tor full details!
dascripticndspecification of the tenders and
subrmit their hids online. in no case manual
tenders for this work will be accepled
M.B.: Prospeclive biddsrs may regular visit
www.lreps.gov.in 1o participate in all
tendars, Help Desk Cont No.: 033-2450-

Avclvertisingg i

TENDER PAGES

Coonmbiact
SITERDRA PATIL
Bl e Pdin,
LYY ] 2031 S
Lancdline No.

KUMAR, vide affidavit
dt:27-02-2023, sworn

before Motary Smi
Vatsala, Bangalore.

0120018459-1

to forgive and forget the
Wrongs that is done unto
me and whao is in all
instances of my life with
me | in this short Dialogue
want to thank you for

an application in Form No. IEPF -5 and afier following the procedure prescribed in the everything and confirm “IMPORTANT" 3783 (PR-1237) 67440215

Rules, details of which are avadable on the wabsila of the IEPF Authorty waww.igpl.govin once more that | do not Whikst cam & fken prior Io soonptance of

For any queries, sharehobders may contact Purva Sharegistry (India) PviLid, the Registrar want to be Separated :.mt'Trllum'i:dEmmEmkiE ﬂﬂ; FORM A DRM 2

and Share Transfar Agent of the Company at Unitno. 9, Shiv Shakti ind. Esti., ) R. Boricha from you, no matter how | o e o e b PUBLIC ANNOUNCEMENT PUBLIC ANNOUNCEMENT

o rracions with companes, meocitiors
o ifdrech il aclvertinng r i messpopon of
Pobdcabors W Sorebeg ooiiimenad tisl
rmdilern mske PeUeRAAY iNGueies balors
kT Y AODiEE oF elieing Pl ey
EjTE T wEh acksiiEs o {heredes
Wl O @ Ak Bl I iR T

Marg, Lower Parel (E) Mumbai 400 011, Tel: +91 22 4961 4132, +91 22 3570 0224,
Email Id- supporti@ purvazhare. com

(Under Regulation & of the Insolvency and Bankruptcy Board of India
{Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF
INDIAN SUGAR MANUFACTURING COMPANY LIMITED

great the, material desire

may be | want to Be with
FOR BOMBAY WIRE ROPES LIMITED you and my loved ones in

Sdi- your parpetual glory

(Under Regulation 6 of the Insolvency and Bankruptcy Board of Indig
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF
[MD DEVELOPMENT PRIVATE LIMITED]

RELEVANT PARTICULARS

Anur&g Kanoria forever Aman = 205 whitlscatver, Apgatered (i a8 nol ! HE_-I_E‘IJ.E_M‘I'P_.&HT]EULAHE { pials _
Diate: 31.03.2023 Directar 0070B34448- 1 :_;'_"I‘Iir':::-I‘m'l'l'm:'f!'l"""" 10 b numbai L Mame of corporate dalrice | e Segar Manufichuing Company Limited [Usder CIRP) 1.] Name of corporate debtor MD Development Private Limited
Place : Mumbai [DIN:00200630] 2. | Date of noorporation of oorporste deblor | OF,01,/.2000 2.1 Date of incorporation of corporate debtor| 07.05.2007

3, | At ity under which comanate debior Compary Incarporated under the Companies Ao, 19585 3 Authorlty under which corporate — -
. | incorporsted / regitered | reghsterexd wih Registrar of Compuanies, Mabarshira (Pune) ‘| debtor is incorporated / registered Ministry of Corporate Affairs, RoC-Mumbal
4, [Corporrie ety Mo/ Limitod Liabiky | U S424PRN2000PLO0N 4353

4 ] Corporate Identity No. / Limited Liability
Identification No. of corporate debtor U45200MH2007PTC170644

| Address of the registered office and F 89, Prime Mall, Irla Society Road,
principal office (if any) of corporate debto] Vile Parle (West) Mumbai Mumbai
City MH 400056 IN

Order pronounced on 24.03.2023 (Copy of

L&T Finance Limited

Registered Office: 15" Floor, PS Srijan Tech Park
Plot No. 52, Block DN, Sector V, Salt Lake City
Kolkata 700 091, District 24-Parganas North.

CIN No.: U65910WB1993FLC060810

{cemtiTicaion H4o. o corporeis Cetnr
5, | Adcness. of the registered office and

@ L&TFinanffﬂf serv,f.ces i;falﬂﬂiff.fammmwm

&, | Irsolvency cormmencement date in

| o Vitthal Auto Lines MH. ha-8, AP Tamihurni Tg. 5
Miachia, Sakspur MH 413210 1N

| Th{: Horrhle RCLT Mumbai ﬁ-l:rch 'Pn'.vn.'r.lrr.u:ﬁ e Crder

6.] Insolvency commencement date in

ice: i r of corporie debine 23 March, 2023, . .

Branch office: Mumbai mSpeTt EJ‘: R T e R i e s respect of corporate debtor order received by email on 28.03.2023)
F .Eﬂl'l"-HEﬂ date ol chisLEe of Teohvency | lg'ﬂ"l 5-E1IE"='I"'.\&|' E'l}zé T . 7.] Estimated date or closure or Insolvency 20.09.2023
r SR ’ resolution process T
= [Hame and regeiraiion ramber c e | Filash Fiaghuras Mahasn 8.] Name and registration number of the Mr. Sandeep Kumar Agrawal
8, e qmm'm,_“ s £ R '_:1.'““'”“ e insolve.ncy profes§ional acting as interim Reg. No.:

POSSESSION NOTICE linair: ml" i L mri H.EI,.'Iﬁﬁlylﬁ-hm&-'EUI?-'&-'NIEE resolution professional IBBI/IPA-001/IP-P01135/2018-2019/11828]
[Rule-8(1)] = Mm r_ﬁ.ﬂ.én{all?_..n_"‘mh i e 5‘}' Fﬂmﬁm 9.] Address and e-mail of the interim resolutiorf Address - 923, Pocket-E, Mayur Vihar

professional, as registered with the Board | Phase-2 ,New Delhi, National Capital
Territory of Delhi, 110091

Email Id: ipsandeepagrawal@gmail.com
Address - 523, Pocket-E, Mayur Vihar

Whereas the undersigned being the authorized officer of L&T Finance Limited (Erstwhile, L&T Housing Finance Ltd has been Merged with L&T Finance Ltd under
the Scheme of Amalgamation by way of merger by absorption approved by the NCLT Mumbai as well as NCLT Kolkata, L&T Housing Finance Limited has merged
with L&T Finance Limited (‘LTF’) w.e.f. 12th April, 2021) under the Securitization and Reconstruction of Financial Assets and Enforcement of Security Interest Act,
2002, and in exercise of powers conferred by Section 13(12) of the said Act read with [rule 3] of the Security Interest (Enforcement) Rules, 2002 issued a demand

Fure- 411030, Mahareshina

Email: fiteshmahiajance@email com
(@203 Demgriri, Ganeshmala, Sinkagsd Road,
Pune 4110030, Maharshim 10] Address and e-mail to be used for

resohation professional, 85 negishened
| with the Board

110 | ehiressas et gl b b Lissex] Tor
cormespondence with the menm

mesohitian professonal Emall; Indansugarcirp@gmall.com correspondence with the interim Phase-2 ,New Delhi, National Capital
notices calling upon the Borrower/ Co-borrowers and Guarantors to repay the amount mentioned in the demand notice appended below within 60 days from 11| Larst dakie for subrmisslon of dakme - | £2th Apel, 2023 resolution professional Terrlt_ory of Delhi, 110091 .
the date of receipt of the said notice together with further interest and other charges from the date of demand notice till payment/realization. The Borrower/ 12 |Classee of crediiors, Fary, under | Mot Applcable _ _ Email Id: cirp.mddevelopment@gmail.con|
Co-Borrowers/ Guarantors having failed to repay the amount, notice is hereby given to the Borrower/ Co-Borrowers/ Guarantors and public in general that the et XY oo st Vi B0l iy 11] Last date for submission of claims 07.04.2023

1L, asteriained by e inberim resalulion 121 Classes of creditors, if any, under clause (b)

undersigned has taken possession of the property described herein under in exercise of powers conferred on him/her under Section 13 of the said Act read with
rule 8 of the said Rules on this notice.

nfessiorl of sub-section (6A) of section 21, ascertained | NA
T2 Names of Irsohercy Erfessors. [ ot Appicabia by the interim resolution professional
T whantified to act a5 Authonsed 13] Names of Insolvency Professionals identified td

Demand Notice i i I o ks act as Authorised Representative of creditors | NA
i ks e i in a class (Three names for each class)
e names for eadh cess)

Loan [ Borrower/s/

Account Co-borrower/s & Date and Type of

Possession Taken

Description of the Mortgaged Properties Outstanding

Number Guarantors Name Date AR R e e [T T T g ——Y ' 14] (a) Relevant Forms and a. Web link:
|. Amount ®) el I .. (b) Details of authorized representatives | https://ibbi.gov.inen/home/downloads
MUMHL180032 |1.Mahadev Vitthal | All The Piece And Parcel Of The Property Address: Flat No. 606, Admeasuring | 25-03-2022| Rs. 49,54,061.29 /- 27-03-2023 o I;hb i ity i ; are available at: b. NA
" ohendge 398 S ft, ie. 36.98 Sq.mirs Carpet frea, Net Area 441 5q.ft. L.e 40.97 | on e4-03-2022 Physical M :. .‘ IIu h s by g that th "-.La:t I C Law Tribunal h d th Notice is hereby given that the National Company Law Tribunal has ordered the commencemen
i i ildi i i otice Is hereby given that the ional Company Law Tribunal has ordere ] ( ) ] enc
SA4UMHL190004 2'\5/2223 I\élahadev é%gtgzgggﬁs gtgr‘r':lt?i\%’(\é\)/lEnagStEll\/IlghLl;’];Etl}l’!dllr?(gacjzs?ZEgzefnatggBenddﬁj Possession commencement of 2 corporate insahency resaluion process of the Indian Sugar of a corporate insolvency resolution process of the MD Development Private Limited or
9 pIc, Manufacturing Company Limited on 23rd March, 2023. 24.03.2023 (Copy of order received by email on 28.03.2023).

As Follows: The creditors of MD Development Private Limited, are hereby called upon to submit their claims
with proof on or before 7th April, 2023 to the interim resolution professional at the addresg
mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All othe
creditors may submit the claims with proofin person, by post or by electronic means.

Afinancial creditor belonging to a class, as listed against the entry No. 12, shall indicate its choice
of authorised representative from among the three insolvency professionals listed against entry
No.13 to act as authorised representative of the class [NA]in Form CA.

Submission of false or misleading proofs of claim shall attract penalties. Sd/-

Sandeep Kumar Agrawal

Interim Resolution Professional

In the matter of MD Development Private Limited
Reg. No.: IBBI/IPA-001/IP-P01135/2018-2019/11828
Reg. Add: 523, Pocket-E, Mayur Vihar Phase-2,

New Delhi, National Capital Territory of Delhi,110091
Reg. Email Id: ipsandeepagrawal@gmail.com

The creditors of Indian Sugar Manufacturing Company Limited, are hereby called upon
to submit their claims with proaf on or before L2th April, 2023 to the nterim resatution
professional at the address mentionad against entry Mo, 10,

The finandial creditors shall submif hedr claims with prool by elecironss means anty, all
ather creditors ray subrnft the claims with proof In person, by post or by electronsc
MeAns,

A financlal creditor Belonging to @ class, &3 sted against the entry Mo, 12, shall Indicate
its choice of authorisad representative from among the thrae insohency professionals
listed against &ntry Mo, 13 10 act as authorsed representative of the class in Form GA,
[Mot Applicabla)

Submission of false or misleading proofs of claim shall attrack penalties.

Sd/- 5/d

; ; Date: - 31,03.2023 Mr. Ritesh R. Mahajan
Authorized Officer Place: - Pune Interim Resolution Prafessional

For L&T FINANCE LIMITED IEBI/IPA-D02/IP-NDODAE/ 201 7- 18/ 10132
For Indian Sugar Manufacturing Company Limited (Under CIRP)

East | Open Plot

West | Open Plot |
‘North Open Plot
South| Road

Boundaries

The Borrower/ Co-borrowers/ Guarantors in particular and public in general is hereby cautioned not to deal with the property and any dealing in the property
would be subject to the charge of L&T Finance Limited for an amount mentioned in the demand notice together with further interest and other charges from
the date of demand notice till payment/realization.

Date: 31.03.2023
. Place: Mumbai i
financialexp.epapr.in

Place: Mumbai
Date: 31.03.2023
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ADAN| UNIVERSITY HOSTS "URBAN RENEWAL THROUGH REDEVELOPMENT: TOWARDS BUILDING SUSTAINABLE INDIAN CITIES" CONCLAVE

Thie Centre for Excallance in Urban and Real Estate Developmant (CURED) at
Adan) Linhersiy recenthy hostad 15 Tesd chaptor of the el Estate Conclive with tha
fhime ol ‘Lirban Fenewal Through Redevelopment: Towands Bullding Sustainabss In

dian Ciles' In association with Adani Realty, CREDAI Ahvmedabad GIHED, GICEA
Ahmedabad and Feal Estale Management Instiiute (REM) at the Adand Lindver

sity, Ahmeciabad, This was the Tirst o the serkes of workshops 1o be conducted en the
thermes like Housing Redevelopment; Learnings lrom Ahmedabad and Mumibal
Sium Rehabiltation & Fesetilement, pnd Fedesstopment ol Pubilic Ameniteain

Trastiuctune in Cilles. Prol. Arun Sharma, Viee Chanoellon, Adanl Uinlenily wel-
comed the audisnce and spoke about the hollslic perspeactive of the real esiale and
rediveloprmant scenanio. The programme was devidid ino two session iracks snd s
participation from the who's who of the indusiry, For the sl session treck an He-
devalopmen of Housang Polcy Pempactives arvd Challenges for Private Divelopans’
D, Arummas BMukherjes Basu, Adunct Professor, FNES, Adanl Uniersity s thi lons

and Prod. Chotan Vidya, Former Senicr National Urban Advisoer, Project Kochi suppaned by GIF, Formaer Dinector, SPA New Dasi & NI, Naw Dolhi i ths kiyniobe addross
and the second sesson 1ack of 'Transtorming Cities Polenial 16 Adop! Suslanable Practoes as Farl ol the Redevelopment Agenda’, Dr Astha Agaraalla, Associate Dean
FMS, Adani Unfversity sel the hore and Prol. Sebastion Morms Senior Professor, Gion Instilute of Maragement Ex Professor [IM Ahmedabad made the keynole addness, The panal
memibers ware Prol, Chstan Vaidya, Former Senos National Urban Adviser, Projec! Kochi, Supporied by GIZ, Former Director, SPA New Delhl & NILA, New Deli; Tejas Joshl, Pres-
dent, CRE DAl Ahmedabad GIHED, MD. Vivan Infrastructune P Lid.; Sunil Sharma, Busiress Head, Gujarsl, Adani Resity, Hinen Dattandar, Ex Daputy Chisd Plannar ol Munic
ipal Corporation of Grester Murnbal, Prol. Sebastian Morms Sonion, Prolessor, Goa Institute of Management Ex Prolessor |1 Amedabad; Samir Sinha Founder & Managing Di
mecion, Sy Gioup, Ahmedabad Chsrman, ClHIGBC, Ahmedabad & Member MNalionial Executive Councl; Drivalsal Patel, Presdent, Gujaral Instiute of Chal Engineers and Aschilecks
(GICEA) Formsr Chief City Plannes (RMC), Chintan Patel Partrer, Doaal Adviscry Mational Head Budding, Construction, & Real Estate, KPMG India

'
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SOCLEEN CELEBRATES WORLD FOREST DAY

On the cocasin of World Forest Day Soclety for Clean Emviranment (SDCLEEN] sup
ported by KYE Conmal Pvi, Lid, organized a "Tres Plantation Program” al YOO Com-
marcial Complex, GIDG, Makaspura, Vadodara, Difleran tree species Tke Payan, Amia, Bell
tree, Arjun, Kesudo, Gunda, Ficus, Sevan, elc. Approximalely 700 Irea saplngs were
planted in Mayswaki In this program VEC| President - M. D Petel and members, Premes
{Hashwap MO KYE Conmal Pyl Lid, Dr Sanjsy Pandil -Vice President, SOCLEEN, Dr Arun
Arya, Dr Sangita Patel Shri Chaitanya Kulkarni, Srmda Pradhan, Avi Sabavala, Udaysinh
Jadhay, Sanket Shah, Amita Pradhan ware present The main objective of this plantation
drive wes o ncresss the green canopy and reduction and cops with industrial air pollicn

'KAWAS DAY' WAS CELEBRATED AT NTPC KAWAS

Hawas Day' was celsbrated a1 NTPC Kawas Station recently in an evenfiul way On this day
in 1892, GT-1 was synchronized in the Kewas project. Inaugurating the program by cutting
a spacially made caks, Shel P Fam Prasad, General Manager (Kawas) congraiulaied the
august sudience and rederaied that the joumey ol the siation, so tar, has been the coor-
dination of huge efforts of many stakeholders including confribution of our hard-working ef

fien employees. Baing the World Waler Day, Ganeral Manager (Kawas) adminisiersd wa-
ber phedge to all. Inthis nitiative, Kawas Proect provided music systems 1o seven nesaiy
government primarny schoolks under CSR budge! for FY 2022-23 This infliative fulfils the aim
of ensrng sccess to quetity education tothe rura) students under NTPC's Learming kevel
improveman programmes. Contract Bbours working salely in pland arsas wels lelicialed
ty GM. On this occasion, Kawas and VPG heads of departments, employees and assot-
ales and the exaculives who came fromother NTPC stations to atiend NTPC's 161h Boller
ET Meel, graced the svenls, A friendly women's cricks! malch, organized al Foolball
Ground in Adiyanagar tiownship, on the ewe of Kawas Day was enjoyed by onae and all
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BOMBAY WIRE ROPES LIMITED
CIN ; L24110MH1961PLCO 11922
REGD. OFFICE : 401/405. Jolly Bhavan No- 1, 10, Mew Maring Lines,
Murnbai- 400 020, Tel : (022) 22003231 / 5056/ 4325 Fax : (022) 2206 0745
E-mall : contaciusi@bombaywireropes.com

NOTICE
Transfer of Dividend/Eguity Shares of the Company to Investar
Education and Protection Fund (IEPF) Account

Motice is heraby given that pursuant o the provissens of the Saclion 124 of the Companies
Act, 2013 "the Acl”) read wilh inveslor Education and Profecton Fund Authority
[Accounding, Awdit, Transier and Fefund] Rules, 2016, as amendead: (he Rules’), all
dividendis) remaining unpsid or unclaimed for 2 pericd of Saven years from the date of
transfer to Unpaid Dividend Account ane required to be transfered to the Invesiors
Education and Protection Fund| IEPF) Authority estabEshaed by the Central Govemmant.
Eharabolders are requested [0 nole hat dividend declared by tha Campany dunng the
financial vear 2013-14 Tor the FY 2012-13, whazh remained unpastienclaimead for a period
of seven years, which wes due for iransfer will be iransferred to the account maintemed by
the IEPF Authority on or after three months of this publication. The cormesponding equity
shares i respect of which dividend remains unpaid or unclaimed for a period of sevan
years consacubive years are reguired 1o be Iransferred Lo the Demat Accound of the IEPF
Authority as per the procedurs sel out in the Rules, The defais of the concemed
shareholders, whose shares are lighie to be transfemed ip the IEPF Authority are made
available on the website of the Company www. bombaywineropes.com,

Concerned Shareholders of the Company may claim dividend declared during the
financial vear 201314 for the FY 2012413, up to 30th Juna 2023, falling which the
Company, in compliance wilh the said Rules shall ransfar the Unpaidiunclaimed dividand
for the FY 2012-12 and corresponding equity shanes o the Account maintained by the
IEFF Authesrity without any further notica on or after the due date of transfer,

The Comgany [BTA had sent individual noticesfintimations to the Shareholders through
post Email in comgliance with the Rules.,

Mo clairm ehall e against the Company inrespect of ungaidiunclaimed divided amoun and
the cormesponding equily shares transfarred 1o the IEPF and the same includng all
benefits accruing on such shares, if any, can be claimed from the IEFF Authanty by making
&n application in Formm Mo, [EPF -5 @nd afier fdowing the procedure prescribed in the
Rules, detads of which are awailable on the website of the [EPF Authority www iepf govin
Forany quaries, shareholders may contact Pursa Sharegistry (India) Pyt Lbd, the Regestrar
and Share Transfer &gent of the Company al Unitne. 9, Shee Shakb Ind, Estt,, J B Baoricha
Marg, Lower Parel (E) Mumbai 400 011, Tel: =81 22 4051 4132, +01 22 3570 0224,
Emad Id- supporti@pervashane com

FOR BOMBAY WIRE ROPES LIMITED

Sdi-

Anurag Kanoria

Date: 31.03.2023 Director
Place : Mumbai [DIN:00200630)

L&T Finance Limited

Registered Office: 15" Floor, PS Srijan Tech Park
Plot No. 52, Block DN, Sector V, Salt Lake City
Kolkata 700 091, District 24-Parganas North.

CIN No.: U65910WB1993FLC060810

Branch office: Mumbai

POSSESSION NOTICE
[Rule-8(1)]
Whereas the undersigned being the authorized officer of L&T Finance Limited (Erstwhile, L&T Housing Finance Ltd has been Merged with L&T Finance Ltd under
the Scheme of Amalgamation by way of merger by absorption approved by the NCLT Mumbai as well as NCLT Kolkata, L&T Housing Finance Limited has merged
with L&T Finance Limited ('LTF’) w.e.f. 12th April, 2021) under the Securitization and Reconstruction of Financial Assets and Enforcement of Security Interest Act,
2002, and in exercise of powers conferred by Section 13(12) of the said Act read with [rule 3] of the Security Interest (Enforcement) Rules, 2002 issued a demand
notices calling upon the Borrower/ Co-borrowers and Guarantors to repay the amount mentioned in the demand notice appended below within 60 days from
the date of receipt of the said notice together with further interest and other charges from the date of demand notice till payment/realization. The Borrower/
Co-Borrowers/ Guarantors having failed to repay the amount, notice is hereby given to the Borrower/ Co-Borrowers/ Guarantors and public in general that the
undersigned has taken possession of the property described herein under in exercise of powers conferred on him/her under Section 13 of the said Act read with

rule 8 of the said Rules on this notice.

L

AMBUJA CEMENT FOUNDATION HAS CELEBRATED INTERNATIONAL
WOMEN DAY

Ambija Cemeni Foundation has celebraied | ntermational Women's Day. The eveni was o
ganized through SorathiWormen Federation The majorfocus of the even was on walar
cofseralion Bvilags-leval hygene, wormah'shealth and credils lof SHE8 On tha occasion
of this dany, mane than 1500 woman have participated in this svent. Revindra Khatale DDO-
Gir Somnath, Rajy Jain chiel mandaciuring head, Ambuja Cerment Lid, Dr A K
Ashthanfrom Cooperative Managament Instinte, Gandhinagar, Kiran Haut, DDM
WARARD weare Tha chisl guasts and encourapad women on [hair work o society. Marmbers
of the Ambujeladiss Club also periicpated and encowagedvillege wormen with their sup-
port. Thi Wi rmen entreprensuns akso displayed their products in tha exhibition stalls

KALATMAK - ETHNIC DAY AT THE INSTITUTE OF COMMERCE, NIRMA
URIVERSITY

Tarang, the Music Club, of the Instiute of Commerce, Nirma University recently arganisaed
Kakatmak- Ethnic Day on the theme 'Regional Ethnicly', Tha Chisl Guest for the eveni
was Dr Sendeap Purchil, Assistam Editor for Rajasthan Patrika Group: The fun-filled
event had students' dance and musical pedormances. The Firslass Cooking Competi-
fion was the highlight of the night with the winning team "Global Ethnicity® with Keyur
Sanghwi, Bhagyashree Naulakha, and Anant Mital 2= the team mambers. The covetad 1
fles of Mrand Ms Ethnic were bagged by Lidit Maheshwari and Yashvi Jain, respectively,

IINCEHES CSR INITI

CLASSIFIEDS

(AR CHANGE OF NAME
RENTAL | SUBHASH KUMAR, S/0

BHAWARLAL, Riat. No
Marine Lines Two

35/304, 3rd Floor,
Furnished Offices 175 & Sambhavnath Apartment,
135 GRD & 1 st FLR ,

V.¥.Puram, Bangalore-
Good TrvelTax/Advocate 560053, have, changed,
Cail 9653384257 .

my, name from SAMPAT
aos0218016-1

PERSONAL

KUMAR, Vide, affidavit
THANKS GIVING

dt-27-02-2023, swomn
before Notary Smit
Watsala, Bangalore.
0t200168458-2

HOLY Spirit Thou who
makes me See Everything
and Shows me the way to
Reach My ldeals, you whao
gives ma the Divine Gift
te forgive and forget the
Wrongs that is done unto
me and who is in all
instances of my e with
mii | In this ahort Dialogue
want to thank you for
everything and confirm
once more that | do not
want to be Separated
from you, no matter how
groat the, material deosire
may be | want to Be with
you and my loved ones in
your perpatual glory
forever Amen - Z0DS

00708344491

i T
£
i |

| RAJESH KUMAR, Sio
BHAWARLAL, Riat. Mo.2,
dth floor, H.B.aamaj Link
Road, Basavangudi,
Bangalore 560004, have
changed my name from
ANIL TANK to RAJESH
KUMAR, vide affidavit
dt:2T-02-2023, swom
before Notary Smt
Vatsala, Bangalore,

01200184581

“IMPORTANT"

Wil caie W e B Eoeolaros ol
ackariEig (opy 1 W Sl oess ) ety i
oorms. Tha Il Espros (1 Limiled
catraE e ikl g eelie ke m el oondpe e,
mdw o iy ol O i Tl o el o B il
i iseinrs sl oomipenes. soosionm
A WEPrach il Pl i o B ey [
PihoilEeE Wy thaalee oo thal
ilEE Mkl eGEHEEENY TUEE [EE
AN Ay TS 6 STIETg D By
syantanil vt ihanifesil O (rwhia)
acding on & sheoerETE Ay e
sateilEnmspd, FingEle Ielam 4G 0o
sceephed I respores 10 bos eumber
Bil vl gL

@ L&T Financial Services

North | Open Plot
Southl Road

The Borrower/ Co-borrowers/ Guarantors in particular and public in general is hereby cautioned not to deal with the property and any dealing in the property
would be subject to the charge of L&T Finance Limited for an amount mentioned in the demand notice together with further interest and other charges from

the date of demand notice till payment/realization.

Date: 31.03.2023
Place: Mumbai

Loan Borrower/s/ . Demand Notice Date and Type of

Account Co-borrower/s & Description of the Mortgaged Properties : 1 .

Number Guarantors Name Date ?A“nti:s:g'(g? Possession Taken
MUMHL180032 1. Mahadev Vitthal | All The Piece And Parcel Of The Property Address: Flat No. 606, Admeasuring| 25-03-2022 Rs. 49,54,061.29 /- 27-03-2023
11, Shendge 398 Sq.ft., i.e. 36.98 Sq.mtrs Carpet Area, Net Area 441 Sq.ft., i.e 40.97 As on 24-03-2022 Physical
MUMHL190004 2.Vanita Mahadev Sg.mtrs On The 6th Floor, Wing E, In The Building Casa Estela Situated At Possession
24 Shendge Codename Epic, Dombivli (E) East Maharashtra India 421204 And Bounded

As Follows:
East | Open Plot
W Pl
Boundaries est | Open Plot

Sd/-
Authorized Officer
For L&T FINANCE LIMITED

financialexp.epapr.in

5. E. RAILWAY — TENDER

[— 3 : - .
VSPCA ORGANIZED A VETERINARY BOOT CAMP

VEPCA, Vadodamm's leading nen-prodl making Animal Rescue and Treatmant crganization
kniown for animal waltare for last 32 years recently organized a VETERINARY BOOT

CAMP® inassocialion with Vislerinary Colage, Anand Kermacdbanu Unvanity by imating al
Pats and thalr owners todisgnase anddreatimant of demal disaases, eve dseasas and
shin disansss hor pels (dogs and cats) a1 V.5 PG4, Vedodars, Alotakd 102 cases wasd
ngnosad wrd trambed. Ths program starbad by Hghtng the (sep by Trustes DrRiddnban
Mihta, Delipbhal Shab, and expart doclons of Anand Velarnary Collega, | ha diagnoss-lneal-
e camp &aW B uniguis oonfhence of dog squads of ths City Police, dogs of tha Ruml Po
bow and mnimal lovars

DIVISIONAL RAJBHASHA IMPLEMENTATION COMMITTEE MEETING

a rmating of the Divisional Rabhasha | mplementaton Commitles was crganaed undaer tha
Chairmanship of Tamn Jainji, Divisional Radway Manager, Ahmedabed Diision, On ths oc-
cagsion, the 42nd issue of Ahmedabad Mandal's quarierly wab magazing Hajbhasha
Ashram Saurabh was released by the Chalrman of the Committea Tarun Jain, Liberary
Mahadeyi Varmajl's birth annivarsary was celebrated with great Tervear ina series of po-
el fwritars' birth anniversary celebrations arganized evary quarlar, Hor'bla Divisional
Hallwey Manager pabd flomal irbules o the porirail ol Mehadeyl Verma and an interesing
praseniation on the life of Mahadevl Verma was made by Babhasha Daparimant On this
ocacasion ke every guarier, the ol icers/employees who excalled in Hind vara lalicilalad
with the *Rajbhasha Raina® sward by tha Divislionsl Ralway Manager and tha winners
ol various Inceniva eward schemeas and compalilions angangred al the Diision wara la-
bcitated with cash prizes and cilations.,

GUJARAT MARITIME UNIVERSITY OPENS ADMISSIONS FOR THE
ACADEMIC YEAR 2023-24

Gujarat Marffirme Linsessity (GMLU), established undar the Gujarnat Privale Uniersies
Acl, 2009 s an emarging mstitution in the feld o maritime education and professional
frainirg. GML, supporied by the Guiarat Maritime Board i oparating out of 1is ransitory
camplsal the Gujzmal Mational Law Linlversiy, GMLU has issuad 15 admissons nolilication
for the academic year 202 3-24 from eligible candidates lorits Master of Business Admin-
Etration (MBA), Masters in Law (LLM), Exscutive Diplema Progrmme (EDP) and Doctoral
Prograrmme (PR, The BBA programme is offe red with & specialzation in Shipping and Lo-
aistios, The LLM and EDP prograrmmes are offered with speclalizations in Maritime Law and
Intemational Trade Law, The Doctoral Programme cffered by GMU is svailable in bath,
full-time and part-time formats in the dermsain of rmanagarment with aneas of research retated
o human resoiince management and financial managemen, T he detadad admission no-
Tification, the importan dates lor the admission process. and other datails related to the pro

gramme and the Unlversity can be accessed al waw.gmiledu. in. GMU has developad
several of its programmes in collaborgtion with reputed nstitetions woerkdwide, including
Copentagen Business School - Exsculive based ou ol Denmark and the Erazmus Cen-
fre for Urban, Port and Trarsport, besed out of the Netherlands. Fecently, GMU has also
carme up with the Guarat Infernaticenal Maritirme Abiration Cendra (GIMAL), which |5 @s-
teblished under GMLU lor addressing the needs of rade in1erms of mediaton and arbitra-
fion, GIMAC has adso inked several Mol s with irstutions working inthe anea of Marilime
Arbfiration and Alsmate depute rescliion. GIMAL has recenily ernered info an agreement
with the Singapore Chambar of Maritime Abilration (SCMA), & reputed imemational ar

bitration centre handling a &rge wolume of arbilration cases in Soulh-East Asa
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BARODA HEART INSTITUTE AND RESEARCH CENTER ANNOUNCES THE
PERFORMING OF AN ORBITAL ATHERECTOMY PROCEDURE

& T2-yoarakdarly lamaks patiant had sevem chest pain & severely caloilied coronary arienos
T he palsent was twrnied down lor coronary arlery bypass surgery as she was post-radio-
tharapy. And hence, angloplasty was done using this rew procedara, In addition, cong
niary maging using OCT was alsc padormead, nwhich a mcro caman sarsiiive Lo ight was
infroduced inglda the artary bo look at this cilsium, The cardiology teamal Baroda Heart In
stbude and Research Canire, consisting of Dy Pandnder Singh. Or Mahesh Basarge, Dr Fal
gur Panchal Or Husain Bhatsa, Dr Sagar Shah, and Dr Shaskrao Pawa . pardorrmed (his
first-avar cormpling angloplasty in GLLUARAT by using OA in a patient having heayily calol
led sororary arenes, 1ha resull of the procedima was excelient Undes e gukance of Dr
Mahesh Basange and his tesm of Exparanced and Young Cardologists, Bancda Haarn In
sliiute and Research Cenlrm thrive 1o be a centre of axcellence incardiac care in the siate
by Lising such nawar lachnokoges ko the servios of (he peopla of Gujaral

Ve MOEN TS,

APPOINTMENTS, MOV

. ‘ . - I. - - ¥
HUBERGROUP INDIA EXPANDS ITS SUPPORT FOR RURAL HEALTHCARE

Following the successiul lunch o #s madical van nilative last Movember, hubergroug In-
dia expandad &8 supporn Tor rural healhcare in tha Indian slate of Gujarat with two morg
rmedical vans, These new wahicles, which are dedicated to dental and aye care, ate
equipped with declors, nurses, and bassc medical equipment and will be available In 16 re-
mcte villages avary weak for on-site examirations. For this "FaruDavakhanu® project,
hubergroup is collaboraling with the non-prodil organtzaton Hotary Vep| Hierside, which
has sxtenshve axparianca working i the lecal regions. Swash Kalra, Managing Director In-
diz and President Asia al hubergroup says: "We are very happy thal tha local rasidents ac-
capbed our services, Within the Inst months, we Tound thai we can really make & difler
enca with this initative, Thiis, I was claar 1o us that we want toexpand our support.® FDG
Fuchir Jani, Membarof Rotary Vapl Riverside, staies thal "This project has won tha trust of
local villagars and they are happy 1o uliEse this sarvice. The two new vans will add 1o the
much-needad medical services in these remate areas.”

DISTRICT LEVEL OFFSITE MOCK DRILL "SATARK® AT ONGC HAZIRA
PLANT, SURAT

A District leve] Oifsite Mook Dril 'SATARK was conducied racently at ONGC Hazira Plant,
Sura in coordingtion with distnt authorties of Surat to acosss the sleriness, eflicency pre-
paredness and coordination betwean various governmant depariments and stakaholkbers
durifg an aclual emengency scenario

ON

Fear on bebhalf af the President of India, fha
Sr. Divislonal Enginesr, Sowth Eastann
Radway, Garden Raach, Kolkata-700043

Amal Ltd

inwites E-tendes for the lollowing works
bafare 15.00 hrs. on the date menticned
againsk ikkms and wil be opanad at 15.30
hrs. Tender No.: T-PUB-GRC-2023-360,
DOt.: 29.03.2023. Dascription of Waorks:
Raglacemant of damaged and keaky Roof
RCOMasanry ank by PVC waler Tank with
stegging of block no. F1/3, 4. 5, 6, 8,10,
11, 12, 13, 14, 15, 16,17, 18, 19, 20,
124008, 125008, 12607, 12708, 74001i3, 4
5. 6. 7.8 8, 93/EM, 1231008, 1240108,
1085, 11184, 11206 and other buildings at
Soaulh Colanmy GR G undes
ADEM Setlernent, South Eastern Railway.
Tender Value: T 1,45 87 075.90. Earmest
Money: T 2,722,900, Cost of Tender
Documents: ¥ 0. Date of Opening:
2504 2023, Completion period of the
work: 12 [z} months. Ay change in
tender schedule. corrigendum,
amendmsnt, if any shall ba availabla on
thar E=lender pocdal anly and ssme will nol
be publish in the newspaper. Interasted
tendarars may visit websile
www.ireps.gov.in Tor Tull dedails!
descriptionispecification of the tendees and
submét their bids onlina: In no case manual
tenders For this work will be acoepled
M.B.: Prospeciive bidders may regular visit
wwnw.ireps.gov.in to parlicipata in all
benciers, Hedp Desk Cont. No.: G33-2450-
3783, {PR-1237)

10 B, Vear Savarkar Mang, Dadar {Whest],
Mumbai 400028, Maharashica, India
gac@amalooin | (+80 B3 G255 9704
Wanw.amal.coun
CiN: L24300MH 1974 PLCOYT 554

NOTICE

NOTICE pursuant % Reguiation 47 of the SEBI
(Lasting Didigatiorss and Disciesung Bequinments)
Kegquiahians, 2015 18 bereDy qiven 1kal, fhe
audiled standaigne and cansclidaied linancial
results -of the Comgany tor the year anded on
haech 31, 2085 will be placed belone fha Boand
of Directors at the meeting 1o bea bedd on Trarsday,
Aprl 200 2023

Matica |5 also avallable al: {1) www.amal con
| wew bseindia.com
@ For Amal Lid

Sdi-
(Ankit T Mankodi)
Place : Atul Company Secretary

Date :March 30, 2023

Frawi
MAudvaertising in
TENDER PAGES
LR T T P
LJIMEMRMNDRA PATIL
f'-."t!l"llll,- Pod iwe,
2O Y] S
Landline MNo.

O F<=JI215

PUBLIC NOTICE

NOTICE is hereby given that, MR. MAHABOOL KHAN
BAHADUR KHAN agreed to sale under mentioned property
lying at Village Vavrle, Tal. Khalapur, Dist. Raigad to my
client. Any person or persons claiming any interest on the
said property, or any part thereof, by way of sale
exchange, mortgage, gift, trust, inheritance, bequest,
possession, lease, lien, easement or otherwise, is hereby
required to communicate the same to the undersigned af]
office within 14 days from the date hereof, as otherwise
the said sale will be completed without any reference or
regard to any such purported claim or interest, which shal

be deemed to have been waived to all intents and
purposes.
The description of the property :
Gut No. = Hissa No. | Area |
H. R.
386 2 1.60.00

Adv. C. B. Oswal
Dinkar Nimkar Apartment,
Mahavir Peth Karjat,

Tal. Karjat, Dist. Raigad-410201.

Date: 31.03.2023

FORM A
FUBLIC ANNOUNCEMENT
(Under Regulation & of the Insolvency and Bankruptey Board of india
iinsolvency Resolution Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF

INDIAN SUGAR MANUFACTURING COMPANY LIMITED

, | Marne of comeoree detaoe

a“

3 | AUEneily undes which corpoeaite delior
I incormeraied | regisinmed

4, | Coponate dentiny Mo Limied Liabity
Inenicrton Mo, of pormosTie detroe

RELEVAMT PARTICLILARS ; pons e,
. :ﬁm: of inoomaration of corpordie teblor I':I-l'_."l.}]_u'ﬂ:i:l:l

Compeny Incomoanad Under the Companies Act, 1956 |
mgsternd with Regstrar of Companies, Mahamshima {Pune)
| L5420 PRNRCO0PLCIIA35 |

| | — g Identification No. of corporate debtor

G [Pkt of ¥ ::'mh__'ﬂ ik ﬁrﬂ I"ifu“ s ';;_"E' r"'_'l I"ﬂﬁ' ATy 5| Address of the registered office and F 89, Prime Mall, Irla Society Road,
IR O oo {F BT 2 RTporet aha, SeEpUr HH 413210 principal office (if any) of corporate debtof Vile Parle (West) Mumbai Mumbai
{Ingaivency commancement dae in e Fioitia NOLT WAibal Bandh Pronoanced e oo | City MH 400056 IN

- w;’mm a1 D% M, 2003 ' ' 6.| Insolvency commencement date in Order pronounced on 24.03.2023 (Copy of

{,}p;;l e Ol et ol o 2 Mssch B0 respect of corporate debtor order received by email on 28.03.2023)
+ |Estimaind daie of chsure of insoheny | 15 Sopiember, J023 i i I%S;Brnjezltgg g%tgeggdosure otinsolvency | 20.09.2023
P - A -
i ;"m.”mWE*Imlm A TR T 1 8.| Name and registration number of the Mr. Sandeep Kumar Agrawal
i et TR - : insolvency professional acting as interim Reg. No.:
it it s i .M’““”‘“_ﬁ:;ﬂwz s resolution professional IBBI/IPA-001/IP-P01135/2018-2019/11828]

3 i sl Aram P =T TBona I'.‘n-gfrﬂ T T wnﬂm i 9.] Address and e-mail of the interim resolutio] Address - 523, Pocket-E, Mayur Vihar

: i T ; EEY : . professional, as registered with the Board | Phase-2 ,New Delhi, National Capital
reEohTIOn [rofessional, 6s regisieead Fune- 4110030, Maharashira Territory of Delhi, 110091
weth the Boam Ensail: riteshmahajancs@gmal com | P ! .

10, Ackdeess and &-mal 10 ba used for B-203 D, Ganeshmala, Senaged Road, Email ld: 'psa”deepagrawa'@gma"'Com
comespandence with the imerm Pung- 41 1030, Maharsshim 10| Address and e-mail to be used for Address - 523, Pocket-E, Mayur Vihar
|Peschan professioral | Emsl: indiansugarcimpEgmai.com | correspondence with the interim Phase-2 ,New Delhi, National Capital

11.|Las daie for subonission of clams 12h Apd, 03 resolution professional Territory of Delhi, 110091 .

12| Chirssees of crechions, if 2y, under | Here Appicabie 1 Email Id: cirp.mddevelopment@gmail.conj
cha e (b of sub-saction (58 of saction 11| Last date for submission of claims 07.04.2023
21, aspertaingd by the interim resohotion 12 Classes of creditors, if any, under clause (b)
peresskne of sub-section (6A) of section 21, ascertained | NA

12 Mames of Insdhvency Prressianals [ Hem Apnbcabls 1 by the interim resolution professional
et i B 85 Ao 13| Names of Insolvency Professionals identified tq
En T s act as Authorised Representative of creditors | NA
m" '.'EE_;_E‘ iy o e in a class (Three names for each class)

L SSss TR (= P R I J =

e s e el . - . Relevant Forms and a. Web link:

14. a1 Fmkvars, Foms and WaD Ik FVpssIbOL BN iy homey owrioads 14] (a) Reley . , 2D lInk:
a0 D o e h s | Mo A (b) 3?2'\'/2 i(I); é\l:tggrlzed representatives Bttﬁ&.//lbbl.gov.m/en/home/downloads
e sraiatie at | - -

.-VA

PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of Indig
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)
FOR THE ATTENTION OF THE CREDITORS OF
[MD DEVELOPMENT PRIVATE LIMITED]

RELEVANT PARTICULARS

1.|] Name of corporate debtor Mﬁevelopment Private Limited

2.1 Date of incorporation of corporate debtor] 07.05.2007

3.] Authority under which corporate o . ]
debtor is incorporated / registered Ministry of Corporate Affairs, RoC-Mumbal|

4| Corporate Identity No. / Limited Liability U45200MH2007PTC170644

means,

Mot Applicable|

Date; - 31.03.2023
Place: - Pume

Motice is hereby given that the National Compary Law Tribural has cedered the
gommencement of a corporate insohency reschaon pocess of the Indian Sugisr
Manufacturing Compary Limded on 23rd March, 2023,

Thi craditors of ndian Sugar Manefacturing Company Limbted, are herety called upon
ta subrnat their claims with proof on or before 12th April, 2023 10 the interim resalution
profgssipnal at the address mentioned against entry Mo, 10,

The financial creditors shall submit thesr claims with proof by elactronic means only. &
gther craditors may submit tha claims with proof in person, by post or by electronic

A financial credior belonging to e class. as lsted apalnst the antry Mo, 12, shall indicate
its chaics of authorised representative from amang the three insolvency profesaionats
listed agairst entry Mo, 13 to sct 65 authorsed reprasantative of the class in Form CA

Sulbmiasion of lalse of misleading proafs of claim skhall attract penaktiss.

IBELS |1PA-Ce0 2 P NOOOE B 201 T- 1810132
For Iedian Sugar Manulacturing Company Limited {Undar CIRP)

&/d
Mir. Ritesh R. Mahajan
Interim Resolution Profossional

Notice is hereby given that the National Company Law Tribunal has ordered the commencemen
of a corporate insolvency resolution process of the MD Development Private Limited orf
24.03.2023 (Copy of order received by email on 28.03.2023).

The creditors of MD Development Private Limited, are hereby called upon to submit their claims
with proof on or before 7th April, 2023 to the interim resolution professional at the addres
mentioned againstentry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All othe
creditors may submit the claims with proofin person, by post or by electronic means.

Afinancial creditor belonging to a class, as listed against the entry No. 12, shall indicate its choicq
of authorised representative from among the three insolvency professionals listed against entry
No.13 to actas authorised representative of the class [NA] in Form CA.

Submission of false or misleading proofs of claim shall attract penalties. Sd/-

Sandeep Kumar Agrawal

Interim Resolution Professional

In the matter of MD Development Private Limited
Reg. No.: IBBI/IPA-001/IP-P01135/2018-2019/11828
Reg. Add: 523, Pocket-E, Mayur Vihar Phase-2,

New Delhi, National Capital Territory of Delhi,110091
Reg. Email Id: ipsandeepagrawal@gmail.com

Place: Mumbai
Date: 31.03.2023

Ahmedabad
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FORM A
PUBLIC ANMOUMNCEMENT
(Under Regulation & of the Insalvency and Bankruptcy Board of India
{Insolwvency Resolution Process for Corporate Persons) Regulations, 2018)

FOR THE ATTENTION OF THE CREDITORS OF
INDIAN SUGAR MANUFACTURING COMPANY LIMITED

P

1|Mameof coporste debtor | Indise Sugar Masufacturing Company Lissited {Under CIRF)
2 | Dene of incorporetion of componate debior | 07 A0, 72000

dismantled: Acharya

@ DISTRICT JUDGE JUNKS SAVE JOBS USA PLEA

Spouses of H-1B visa
holders can work in US

LALIT KJHA
Washington, March 30

| o vithal Auro Lires BUH. Now-9, AF Tembhumi Tg

Madha. Solapur MH 41532710 1M

[ UAE424PnE000PLG 4353
B, | Adkdress of the repistened oince ard
principal office (it ary] of comaraia

| D
& | Insobarcy commenoement et in [ The: Hon'ble MELT Surmiei Bench Proncunoed the Order
respoct of pomanmbe debior on Z3md Mamh, 2003

| Copy of the Oiroler wees recaied on Z59th March, 2023
18 Sepembern 2023

PIYUSH SHUKLA
Mumbai, March 30

N

intensive...butrecently,alsoin

7 | Estimated date of dosure of insehency
newer sectors such as telecom-

eSOl Lion pocess

munications,” he Said. B_IT'E'IHHI'IJ regisiralion number of e | Afesh Raghunalh Mahagan
s s fo insohancy profkessional acting as |HE! Registration ko,
THE GROWING FOOTPRINT Startingin 2015,the Big-5 e ey BB 002/ PNO004S 201718/ 10132,

B-203 Cevgn, Ganeshmals, Snnagad Road,
Pune- $11030, Mahamshira,
Errait riteshmahajancsfgmail com

of the ‘Big-5’industrial con-
glomeratesin Indiaappearsto
be feeding directly into keep-

groups started acquiring| | o addmessand emal of e interm

larger share within the sectors resciltion professional. & registerad
i the Board

where they were present. In s

BIG RELIEF TO TECH WORKERS

it to hire tens of thousands of

for American

struggling to

conglomerate, friendly. A sig-

significantlyrisen over thelast

Acharyasaid.Even though the

Thee firsancial creditors shall subamit Their claims with prooef by glectronic means anly. Al
ather creditors may subimit the claims with |:|r|:u:|f N peEfs50n, Ejl' posl or tl}' elactronic

B US hassofar | ; B Amazon ) X : : ; ¢ ! 10, Ackdress ard erel 1o be wmed for B203 Devgir, Geneshrmaks, Sirhagad Rosd,
AJUDGE IN the USs haS ru1ed issued nearl A Iea ! lng prlces ata hlgh level, Sald partlctﬂar, the1r Share mn total pomsEnanckenos with the interrn Pune 413050, Makarashira,
that spouses of H-1Bvisahold- Y PP I' former Reserve Bank of India assets of the non-financial sec- Ll.g;‘:mmfﬂ" — | ﬂfwmm
ers, a significantly large num- 1 ,00,000 G°d°9 € (RBI) deputy governor Viral torsrosefrom 10%in 1991 to e
ber of whom are Indians,can  work an Acharya, calling for breaking nearly 18% in 2021, whereas clse {b) of subsection (6] o section
work in the country, ina blg authorisations Microsoft up of large industrial firms the share of the next big-five iiﬁ%ﬁlﬁ;m by Thee irerim resaltion
relief to foreign workersinthe o spouses of had and their monopolies or oli-  Viral Acharya corporates groups fell from | |15/ i of racvency Profesionsls | hick Appiicaion
tech sector which has seen  .1g workers opposed gopolies.The Big-5 corporates 18% in 1992 toless than 9%. kertfied 1o act e Athorsed
massive retrenchments. the Save are: Reliance, Tata Group, tutions, titled 'India at 75: “In other words, Big-5 grew Iniimnkrh e
The H-1B visa is a non- @i 1B visa Jobs USA Aditya Birla Group, Adani Replete with Contradictions, notjustatthe expense of the | |it/ s rpeman rormane [ i e Lty Frorrey i

immigrant visa that allows US allows skilled leraufi Group and Bharti Telecom. Brimming with Opportuni- smallest firms, but also of the (b Detesks of u.thorined represertatives | Not Apicatiie
companies to employ foreign : o “Whether done surgically ties,Saddled with Challenges.  nextlargest firms,”he said. BT —

. . 3. fore|gn M Decision to . . .o . MNotice s hereby given that the National Company Law Tribunal has ordered the
Workers m SpeCIahty Occupa_ d | f or gracefully, it W0u1d be bet' ACharya Sald the p].‘lClng The grOWth Of Blg—5 con- gommencement of a corposate msalvency resolution process of the Indian Suga
tions that require theoretical workers to provide refief to ’ ter to make India more com- power and overall market glomerates also appears tobe| | Manufacturing ComgaryLimited on 23rd March, 2023. N

. . _ to the families who ops . . ) . . The creditors of Indian Sugar Manufacturing Company Limited, ara haraby callad Upan
or technical expertise. Tech- COMe€ petition friendly and less share of top five conglomer- driven partially by mergers| | tosunmit their claims with proaf on or before 124h April, 2023 10 the Interim resolution
nology companies dependon  US and work have been ~ 211 incumbent, especially less atesin sales and assets have and acquisitions (M&A),| | Professienalatiheadimss manionedaganst ntry No. 10,

~ an

employees each year from
countrieslike Indiaand China.

US District Judge Tanya
Chutkan dismissed a lawsuit
filed by Save Jobs USA, which
had approached the court to
dismiss the Obama-eraregula-
tion that gave employment
authorisation cards to spouses
of certain categories of H-1B
visa holders.

Save Jobs USA is an organi-
sation comprising IT workers
who claim they lost their jobs
to H-1B workers. Tech compa-
nies such as Amazon, Apple,
Google, and Microsoft had
opposed the lawsuit.

The US has so far issued
nearly 1,00,000 work authori-
sations to spouses of H-1B
workers.

Inherorder,Judge Chutkan
said the primary contention of
Save Jobs USA is that Congress
has never granted the Depart-
ment of Homeland Security
authority to allow foreign
nationals,like H-4 visa holders,
towork during theirstayin the
US. But that contention runs
headlong into the text of the
Immigration and Nationality
Act, decades of executive-
branch practice and both

companies

make ends meet

= r

explicit and implicit congres-
sional ratification of that prac-
tice.

The judge wrote that Con-
gress has expressly and know-
ingly empowered the US gov-
ernment to  authorise
employment as a permissible
condition of an H-4 spouse's
stayin the US.

The fact that the federal
government has had long-
standing and open responsi-
bility for authorising employ-
ment for similar visa classes
further manifests Congress'
approval of it exercising that
authority, she said.

The Department of Home-
land Securityand its predeces-
sors have authorised employ-
ment notjust for students,but
also for their spouses and
dependents, Judge Chutkan
wrote in the ruling.

Also, the Department of
Homeland Security has long
extended work authorisation
to spouses of foreign govern-
ment officials and spouses of
employees or officers of inter-
national organisations, the

judge wrote as she dismissed
the lawsuit.

Ajay Bhutoria,a prominent
community leader and advo-
cate for immigrant rights,
applauded the court's decision
to allow H-1B spouses to work
and support their families.
“With the court's decision to
allow H-1B visa holders'
spouses to work, thousands of
familiesacross the countrywill
beabletobreathealittle easier.
This decision will provide
much-needed relief to families
who have been struggling to
make ends meet and it will
help ensure that these families
can stay together and thrive,”
Bhutoria said.

The H-1B visa programme
isdesigned toallow skilled for-
eignworkersto cometothe US
and work for American compa-
nies. However, until recently,
H-1Bspouseswere not allowed
to work, which often placed a
significant financial burden on
families, he said.

Save Jobs USAsaid it is plan-
ning to appeal against the
court ruling.

nificant benefit would be that
even if the sub-groups remain
among the largest companies
in theirrespective sectors, they
may lack the pricing power
commanded by Big-5/
Acharya said in a paper pub-
lished for the Brookings Insti-

decade. “..private Top-5
groups evolved into the over-
all Top-5 across many non-
financial sectors. At a disag-
gregated sectorallevel too, the
notable shift occurs around
2015-16 in several sectors,
mostly traditional or capital-

aggregate number of M&A
deals has dropped since 2011,
the share of M&A deals by the
Big-5hasdoubled from under
3% in 2015 to 6% in 2021,
without such an increase
being seen in the next five
biggest groups.

A

[Mot Applicabile]

Date; - 31.03,2023
Plage: - Puno

A fingncial creditor belonging to & class, as listed against the entry No: 12, shall indicate
itz choica of authorised representative from among the three msolvency professionals
listed against entry Mo, 13 1o act as authorised representative of the class in Fonm CA

Submission of False or misleading proofs of claim shall attract penakties.

5/

Mr. Ritesh R. Mahajan

Interim Resolution Professional
IBEIAIPA-00 2 /I P-MOGD R0 718, 101 3%

For Indian Sugar Manufacturing Company Limited (Under CIRP)

THIS 15 A PUBLIC ANNOUNCEMENT FOR INFORMATION PURPOSES ONLY AND 1S NOT A PROSPECTUS ANNOUNCEMENT AND DOES NOT CONSTITUTE AN INVITATION OR OFFER TO ACQUIRE,
PURCHASE OR SUBSCRIBE TO SECURITIES. NOT FOR RELEASE, PUBLICATION OR DISTRIEUTION DIRECTLY OR INDIRECTLY OUTSIDE INDIA.

PUBLIC ANNOUNCEMENT

Please scan this GRF
cada 1o view the DRHP

UPDATER SERVICES LIMITED

Cur Company was incorporated in Chennai, Tamil Nadu as ‘Updater Services Private Limited' pursuant o a cerlificate of incorporation dated Movember 13, 2003 issued by the RoC, upon the conversion
of ‘Updater Services’, a partmership firm, into a private limited company, in accordance with the provisions of Par X of the Companies Act, 1956. Thereafter, our Company was converted from a private
limited company fo a public limited company, pursuant to a resolufion passed in the extraordinary gemeral meeting of cur Shareholders held on February 22, 2022, and consaguently, the name of our
Company was changed o ‘Updater Services Limited', and a fresh certificate of incorporation dated March 24, 2022 was issued fo our Company by the ReC. For further details of change in the name and
registered and corporate office of our Company, see “History and Cerlain Corporate Matters “on page 233 of the Draft Red Herring Prospecius dated March 28, 2023 ("DRHP™).

Corporate [dentity Number; UT4140TN2003PLC0S 18565

Registered and Corporate Office: No. 2/302-A, UDSE Salai, Off Old Mahabalipuram Road, Thoraipakkam, Chennai - 800 047, Tamil Madu, Indes
Website; www.uds.in; Telephone: +31 44 248963234 | 0333, Contact Person: Ravishankar B, Company Secretary and Compliance Officer; E-mail: compliance. officer@uds.in

THE PROMOTERS OF OUR COMPANY ARE RAGHUNANDANA TANGIRALA AND SHANTHI TANGIRALA

INITIAL PUBLIC OFFERING OF UP TO [«] EQUITY SHARES OF FACE VALUE OF ¥ 10 EACH (“EQUITY SHARES") OF UPDATER SERVICES LIMITED (“OUR COMPANY™ OR THE “ISSUER") FOR CASH
AT A PRICE OF 7 [«] PER EQUITY SHARE (INCLUDING A SHARE PREMIUM OF 2 [«] PER EQUITY SHARE) ("OFFER PRICE™) AGGREGATING UP TO ¥ [«] MILLION {THE "OFFER"). THE OFFER
COMPRISES OF A FRESH ISSUE OF UP TO [«] EQUITY SHARES AGGREGATING UP TO T 4,000.00 MILLION ("FRESH ISSUE") AND AN OFFER FOR SALE OF UP TO 13,300,000 EQUITY SHARES
(“OFFERED SHARES") AGGREGATING UP TO ¥ [«] MILLION (“OFFER FOR SALE"), COMPRISING UP TO 6,650,000 EQUITY SHARES AGGREGATING UP TO ¥ [«] MILLION BY TANGI FACILITY
SOLUTIONS PRIVATE LIMITED (THE “PROMOTER GROUP SELLING SHAREHOLDER™), UP TO 1,330,000 EQUITY SHARES AGGREGATING UP TO ¥ [«] MILLION BY INDIA BUSINESS EXCELLENCE
FUND - Il AND UP TO 5,320,000 EQUITY SHARES AGGREGATING UP TO ¥ [«] MILLION BY INDIA BUSINESS EXCELLENCE FUND - IlA (TOGETHER, THE "INVESTOR SELLING SHAREHOLDERS",
AND ALONG WITH THE PROMOTER GROUP SELLING SHAREHOLDER, THE "SELLING SHAREHOLDERS"). THE OFFER WILL CONSTITUTE [«]% OF OUR POST-OFFER PAID-UP EQUITY SHARE
CAPITAL. THEOFFER PRICEI5 [#] TIMES THE FACE VALUE OF THE EQUITY SHARES.

OUR COMPANY, IN CONSULTATION WITH THE BRLMS, MAY CONSIDER A PRE-IPO PLACEMENT OF UP TO [«] EQUITY SHARES OR ANY OTHER SECURITIES OF THE COMPANY AS MAY BE
PERMISSIBLE, THROUGH A PREFERENTIAL ISSUE OR ANY OTHER METHOD AS MAY BE PERMITTED IN ACCORDANCEWITH APPLICABLE LAW, TO ANY PERSON(S), FOR CASH CONSIDERATION
AGGREGATING UP TO ¥ 800.00 MILLION, AT ITS DISCRETION, PRIOR TO FILING OF THE RED HERRING PROSPECTUS WITH THE ROC (“PRE-IPO PLACEMENT"). IF THE PRE-IPO PLACEMENT IS
COMPLETED, THE FRESH ISSUE SIZE WILL BE REDUCED TO THE EXTENT OF SUCH PRE-IPO PLACEMENT, SUBJECT TO THE OFFER COMPLYING WITH RULE 19{2)(B) OF THE SECURITIES
CONTRACTS (REGULATION) RULES, 1957, AS AMENDED ("SCRR").

THE PRICE BAND AND THE MINIMUM BID LOT WILL EE DECIDED BY OUR COMPANY AND THE SELLING SHAREHOLDERS, IN CONSULTATION WITH THE ERLMS, AND WILL BE ADVERTISED [N [ =]
EDITIONS OF [«] (AWIDELY CIRCULATED ENGLISH NATIONAL DAILY NEWSPAPER), [«] EDITIONS OF [«] (A WIDELY CIRCULATED HINDI NATIONAL DAILY NEWSPAPER) AND [«] EDITIONS OF [=]
(AWIDELY CIRCULATED TAMIL DAILY NEWSPAPER, TAMIL BEING THE REGIONAL LANGUAGE OF TAMIL NADUWHERE OUR REGISTERED OFFICE IS LOCATED), AT LEAST TWO WORKING DAYS
PRIOR TO THE BID / OFFER OPENING DATE AND SHALL BE MADE AVAILABLE TO BSE LIMITED (“BSE") AND NATIONAL STOCK EXCHANGE OF INDIA LIMITED (“*NSE", AND TOGETHER WITH BSE,
THE “STOCK EXCHAMGES™) FOR UPLOADING OM THEIR RESPECTIVE WEBSITES IN ACCORDANCE WITH THE SECURITIES AND EXCHANGE BOARD OF INDIA (ISSUE OF CAPITAL AND
DISCLOSURE REQUIREMENTS) REGULATIONS, 2018, AS AMEMDED (THE “SEBI ICDR REGULATIONS™).

In case of any revision in the Price Band, the BidOffer Period will be extendad by at least three additional Working Days after such revision in the Price Band, subject to the Bid/Offer Period not exceeding
10 Working Days. In cases of force majeure, banking sfrike or similar circumstances, cur Company and the Selling Shareholders may, in consultation with the BRLMs. for reasons fo be recorded in writing,
extend the Bid /Offer Period for a minimum of three Working Days, subject to the Bid/Offer Period not exceeding 10 Working Days. Any revision in the Price Band and the revised Bid/Offer Period, if applicable,
shall be widely disseminated by nolification to the Slock Exchanges, by issuing a public notice, and also by indicating the change on the respective websites of the BRLMs and at the terminals of the members
of the Syndicate and by inimation to Designated Intermedianes and the Sponsor Banks, as applicable,

This Offer is being made through the Book Building Process, in terms of Rule 19(2){b) of the SCRR read with Regulation 31 of the SEBI ICDR Reguiations and in comphiance with Regulation &(1) of the SEBI
ICOR Regulatons, whersin not mare than 50% of the Offer shall be allocated on a proportionate basis lo Qualified Institutional Buyers (“QIBs™ and such portion the “QIB Portion™), provided that our
Company and the Selling Shareholders, in consultation with the Book Running Lead Managers, may allecate up 1o 60% of the QIB Porbion to Anchor Investors on a discretionary basks in accordance with the
SEBIICDR Regulations (“Anchor Investor Portion™), of which one-third shall be reserved for domestic Mutual Funds, subject to valid Bids being received from domestic Mutual Funds at or above the price at
which allocation is made to Anchar Investors (“Anchor Investor Allocation Price®). In the event of under-subscription, or non-allocation in the Anchor Investor Portion, the balance Equity Shares shall be
added tothe Q1B Portion {ather than the Anchor Investar Partion) {the “Net QIB Portion"). Further, 5% of the Net QIB Portion shall be available for allocation on a propartionate basis only to Mutual Funds, and
the ramainder of the Net QIB Portion shall be available for allocation on a proportionate basis to all Bs, including Mutual Funds, subject to valid Bids being receivad at or above the Offer Price, Further, not
less than 15% of the Offer shall be available for allocation on a proportionate basis to Non-Institutional Bidders [ out of which (i} one-third shall be reserved for applicanis with application size of more than T0.20
million and up to T 1.00 miflion, and (i} two-thirds shall be reservad for applicants with application size of maore than T 1.00 million, provided that the unsubscribed portion in either of such sub-categories may be
aflocated 1o applicants in the other sub-categaory of Non-Institutional Bidders), and not less than 35% of the Offer shall be available for allocation to Retall Individual Bidders in accordance with the SEBI ICDR
Regulations, subject to valid bids being received from them at or above the Offer Price. All Bidders, other than the Anchar Investors, are mandatorily required o participate in this Offer anly through an
Application Supported by Blocked Amount (“ASBA") process by providing detaits of their respective ASBAAccount and UPTID in case of UP| Bidders, as applicable, pursuant to which their correspanding Bid
Amaounts will be blocked by the Self Certified Syndicate Banks (*SCSBs") or by the Sponsor Bank(s) under the UP| Machanism, as the case may be, to the extent of respactive Bid Amounts. Anchor Investors
are not parmitted fo participata in tha Offer through the ASBA process. For details, please see the saction entitled “Ofer Procedurs "on page 387 of the DRHE.

This public announcement is baing made in compliance with the provisions of Reqgulation 26{2) of tha SEBI ICDR Regulations to infarm the public that our Company is proposing, subject 1o applicable statutary
and requlatory requirements, recaipt of requisite approvals, market conditions and othar considerations, to undartake an initial pubdic offaring of its Equity Sharas pursuant to the Offer and has filed the DRHP
dated March 29, 2023, with the Securities and Exchange Board of India ("SEBI™) on March 30, 2023.

Pursuant to Regulation 26(1) of the SEBI ICDR Regulations, the DRHP filad with SEBI shall be made public for commaents, if any, for a period of at least 21 days from the date of such filing by hosting it on the
website of SEBI at www.sebi.gov.in, websites of the Stock Exchanges i.e. BSE and NSE at www.bseindia.com and www.nseindia.com respectively and the wabsites of the Book Running Lead Managers
("BRLMs"), i.e. IFL Securities Limited, Motilal Crswal Investmant Advisors Limited and SB1 Capital Markets Limitad at wwwiiflcap.com, weww.motilaloswalgroup_com and www.sbicaps.com, respactivaly. Cur
Company hereby invites members of the public to give their comments on the DRHP filed with SEBI, with respect to disclosures made in the DRHP. The public is requested to send a copy of their commenits to
SEBI and to the Company Secretary and Compliance Officer of our Company and/or the BRLMs at their respective addresses mentioned herein, All comments must be received by SEBI and/or our Company
andior the Cormpany Secretary and Compliance Officer of our Company and/or the BRLMs on or befare 5,00 p.m. on the 21" day from the aforesaid date of filing of the DRHP with SEBI.

Invesiments in equaty and equity-related securities involve & degree of risk and investors should not invest any funds in the Offer unless they can afford to fake the risk of losing theirinvestment. Investors are advised
to read the risk factors carefully before taking an investment decision in the Offer. For laking an investment decision, investars must rely on their own examination of our Company and the Offer, including the risks
involved. The Equity Shares in the Offer hawve not been recommended or approved by the Securities and Exchange Board of India (“SEBI), nor does SEBI guaranies the accuracy or adequacy of the contents of the
DRHF Specific attention of the investors is invited to Risk Factors“on page 34 of the DRHP.

Any decision to invest in the Equity Shares described in the DRHP may only be taken after the Red Herring Prospectus (“RHP”) haz been filed with the RoC and must be made solely on the basis of such RHP
as there may be malerial changes in the RHP frorm the DRHF. The Equity Shares, when offered through the RHP, are proposed to be listed on the main board of the Stock Exchanges.

For details of the share capital and capital structure of our Company and the name of the signataries fo the Memorandum of Association and the number of shares subscribed by them of our Company please
see the section litled " Capital Structure' beginning on page 84 of the DRHP. The liability of members of aur Company is limited.

For details of the main objects of our Company as contained in the Memorandum of Association, please see the section titled 'History and Cerain Corporate Malters' on page 233 of the DRHP

Mutual funds to focus

on new products after
debt fund blow

SIDDHANT MISHRA
Mumbai, March 30

FROM APRIL 1, new investors
in debt fundswillnolonger get
the indexation benefit for
holding schemes for more
than three years — something
that has come as a blow to the
X40-trillion mutual fund
industry. No wonder, fund
houses are going back to the
drawing board in order to deal
with the surprise move by the
government last week. With In the <39.5-trillion
the discontinuation of the mutual fund (MF) industry,
indexation benefit to fundsof = AUM of debt funds stands at
over three-yeardurationsetto close to ¥13 trillion. Of this
hit 35% of the assets under pool, around 4.5 trillion is
management (AUM) under likely to feel the impact of the
debtschemes,industryplayers amendmentto the Finance Bill
say new products are the only  passed last Friday.
way out. “Fund houses, though
Said Marzban Irani, CIO, smaller players than insur-
fixed income, LIC MF: “While ance firms,banksand pension
fixed deposits are considered  funds in the medium-to-long
safer,itrequiresalock-in,with  duration bond market,are far
the interest taxable above more innovative. This indus-
%40,000. However, MFs are trylaunchedthefloating-rate
more liquid and are transpar-  funds in India,” Kotak AMC’s
ent, with disclosures on port- managing director Nilesh
folio every 14 days.” Shah had told FE in an earlier
“We may see the advent of interview.He pointed out that
newproductssuchasbalanced while future flowsare likely to

decisions. Citing the example
of ULIPs and endowment
plans,fund managers say these
plansare madeattractive high-
lighting the tax benefits, but
that’s not the purpose, as
investment decisions should
be based on one’s require-
ments and capacity.

“For investors, indexation
provided an added advantage
as it discouraged redemptions
before threeyears.Now, people
may book profits and exit
before threeyearsasthereisno
motivation to stay invested.
The benefit should have
remained at least till the debt
market becomes as vibrant as
the equity market,” said the
debt fund head.

debt funds, or a hybrid fund
with 35% allocation to
equity/arbitrage, thus skewing
it in favour of fixed income.
Therewill be afocus on the tax
angle as that’s what attracts
investors, even though invest-
ment products should be sold
based on requirements and
proper awareness,” he added.

Innovation is the only way
ahead, and fund managers
will now have to don their cre-
ative hats and introduce prod-
ucts such as dynamic bond
funds and conservative
hybrid funds. Another senior
executive at a fund house
agrees, saying that investors
could now tilt towards more
actively managed open-ended
schemes.

“This seems to be a balanc-
ing act by the government, by
saying that income-only
instruments should be treated
as such.Thiswas in view of the
stressthat the insurance sector
was reeling under, following
the tax on policies of above I5
lakh premium,” said the MD
and CEO of a fund house who
did not wish to be named.

fﬂﬂﬁl‘. Ep’.in

take a hit in this category,
there may not be an immedi-
ate changein AUM, given that
there is now an incentive for
investors to hold on to
schemes and complete their
entire tenure before they lose
the indexation benefit.

Importantly, the amend-
mentapplies togold fundsand
international funds as well.
The MD and CEO cited above
pointed out that investing in
international fundsis a differ-
ent ball game, because of
which the decision comes as a
surprise.

Further, this clearly makes
investing in sovereign gold
bondsamore attractive propo-
sition, with indexation no
longeraboon.“It’s expensive to
hold the yellow metal in the
physical form, so SGBs will be
the clearanswer.Gold ETFswill
be taxed at the slab rate,which
makes them unattractive.
SGBsare backed by the govern-
ment, providing the confi-
dence of security.”

According to some experts,
tax shouldn’tbe the sole objec-
tive in making investment

After the passage of the
Finance Bill, DP Singh, deputy
MD and CBO of SBI MF, said
with the proposed amend-
ments, the overall ecosystem
would getimpacted, especially
the non-banking financial
company (NBFC) space.

Borrowing costs for NBFCs,
as a result, are seen rising as
there could be an increased
dependency on banks, though
the impact may be limited.

According to a report by
Jefferies,with debt MFs fund-
ing at 10-119% of corporate
bonds, corporate bond yields
may inch up amid moderation
in debt inflows. The report
added that the preference for
more liquid non-convertible
debentures — owing to the
uncertainty around the hold-
ing period for debt MF
investors — could affect credit
spreads.

Jefferies’ estimates suggest
MFs fund close to 15% of
NBFCs’ corporate bonds. As of
February 2023, MFs’ invest-
mentin NBFCs’corporatebonds
(ex-PSU) stood at 2.5 trillion.

a0 ©

EDNIFL SECURITIES

BOOK RUNNING LEAD MANAGERS

MoTiLar OswalL

fmprrrged Bardey ————

0 SBICAPS

| REGISTRAR TO THE OFFER

L!NKIr"ltime

IIFL Securities Limited

Telephone: +91 22 4646 4728
E-mail: vds.ipo@aflcap.com
Website: www.iificap.com

107 Floor. IIFL Centre, Kamala City,
Senapali Bapat Marg, Lower Parel (Wasi),
Mumbai - 400 013, Maharashira, India

Investor grievance e-mail: ig.ib@iflcap.com
Contact person: Mukesh Garg / Pawan Jain
SEBI registration number: [INMOO0010940

Motilal Oswal Investment Advisors Limited™
Motilal Oswal Tower, Rahimbullah Sayani Foad,
Coposite Parel 5T Depot Prabhadewvi

Bumbai - 400 025, Maharashtra, India
Talephone: +91 22 7153 4330

E-mail: wds.ipoi@matilaloswal.oom

Website: www motilalcswalgroup.com
Investor grievance e-mail.
moiapiredressal@motilaloswal.com

Contact person: Ritu Sharma

=EBI registration number: INMED011005

Krithika Shetty

581 Capital Markats Limited

202, Maker Tower 'E’, Cuffe Parade,
Mumbai - 400 005, Maharashira, India
Telephone: +81 22 4008 8807
E-mail: uds.ipod@shécaps . com
Website: www.sbicaps.com

Investor grievance e-mail:

investor relations@sbicaps.com
Contact person: Janardhan Wagle /

SEBI registration number; INMDO00J3531

Link Intime India Private Limited
C-101, 247 Park, 1"Floor, L.B.5. Marg.
Wikhrol (West), Mumbai - 400 0B3
Maharashira, india

Telaphone: +91 810 811 4340

E-mail: uds.ipoEdinkintime.co.in
Website: www linkintime co.in
Investor grievance e-mail:
uds.ipoi@iinkintirne. co.in

Contact person: Shanti Gopalkrishnan
SEBI registration number: INRDDDDDA05E

""In compliance with the proviso fo Regulation 214(1) and explanation (i) fo Regwlation 214(1) of the SEBI (Merchan! Bankers) Regufations, 1992, Motial Oswal Invesiment Advisors Limited will be invalved anfy in
the markeling of the Offer. Motlal Oswal investment Advisors Limited has signed the due diigence cerificale and has been disciosed as a BRLM fo the Offer,
Al capitalized terme wsed harein and not specifically dafined shall have the =ame meaning as ascribed to them in the DEHP.

Place: Chennai
Ciate: March 30 2023

For UPDATER SERVICES LIMITED

On behatf of the Board of Directors
S
Ravishankar B

Company Secretary and Compliance Officer

UPDATER SERVICES LIMITED is proposing, subject to, receipt of requisiie approvals, market conditions and other considerations, o undertake an initial public offer of its Equaty Shares and has filed the DRHP with
SEBI, on March 30, 2023, The DRHP shall be available on the website of SEBI &t www.sebi.govin, websites of the Stock Exchanges i.e. BSE Limited and Mational Stock Exchange of India Limaled at
www.bseindia com and www.nseindia.com, respectively, and is available on the websites of the BRLMs, e, [IFL Securities Limited, Motilal Oswal Investment Advisors Limited and 58| Capital Markets Limited at
www.iiflcap_com, www.motilaloswalgroup.com and www.shicaps.com, respectively. Any potential invesior should nate that investment in equity shares involves a high degree of risk and for details refating to such
risk, please sea the section entited “Risk Facfors™ on page 34 of the DRHP. Potential investors should not rely on the DRHP for making any investmant decision.
The Equity Shares offered in the Offer have not been and will not be registered under the ULS. Securities Act of 1933, as amended (the "U.S. Securities Act”) or any state secunties laws in the United States, and
unkess 5o registerad, may not be offered or sold withan the United States, except pursuant to an exempton from, of in a transaction not subject fo, the registration requirements of the LS. Securities Act and in
accordance with any applicable U.S. slate securilies laws, Accordingly, the Equity Shares are being offered and sold only outside the United Stales in ‘offshore ransactions’ as defined in, and in relance on
Requlation 5 under the L1.5. Securities Act and the applicable laws of the jurisdiclions where such offars and sales are mada.
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PUBLIC ANNOUNCEMENT
{Under Regulation 6 of the Insolvency and Bankruptey Board of India

FORM A

(Insalvency Resolution Process for Corporate Persons) Regulations, 2016)
FOR THE ATTENTION OF THE CREDITORS OF

INDIAN SUGAR MANUFACTURING COMPANY LIMITED
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FINANCIAL EXPRESS

THE DEBTS RECOVERY TRIBUNAL, LUCKNOW

{Area of Jurisdiction - Part of Uttar Pradesh)
G00V1, University Road. Near Hanuman Satu Mandir, Lucknow - 226007, Ph.: 0522-4091208

DRC No. 1459/2018
NOTICE FOR SETTING A SALE PROCLAMATION

(Under Rule 48 of the second Schadule to the Income Tax Act 1961 read with Section 29 of
the RDDEFI Act 1993)
PUNJAB & SIND BANK ..........
{Branch, Sohramau, Unnao)

VERSUS
Smt. Rimple Singh & Others BN I 1

To,

1. Smt. Rimple Singh W/o Shri Raman Kumar Singh, Rio: 333, Adarshnagar Neelmatha,
canit, Lucknow 226002,

2. Shri Raman Kumar Singh S/o Shr Munshi Singh, Rio: 333, Adarshnagar Neelmatha,
canit, Lucknow 226002

3. Shri Gorakhnath Das S/o Shr Jagannath Das, Rio; 350/59/165/3, Sohapuram, Rajaji
Puram Lucknow.

4. Shri Ramesh Verma S/o Shri Ganga Ram Verma, Rio: 555 KHAMA 138, Bhola Khera,
Lucknow 226017,

5. Ms Anshu Kumari Dfo Shri Munshi Singh, Rio: 333, Adarshnagar Mesimatha, cantt,
Lucknow 226002,

Where as in Execution of cerfificate No. 1459/2018 LKO drawn up by the Presiding Officer,

Debts Recovery Tribunal, Lucknow the under mentionad immovable property,

Y¥ou are hereby informed that the ............... has been fixed for drawing up the proclamation

of sale and setting the terms thereof, you are requested to bring to the nofice of the

undersigned any encumbrancas charges, claims or liabilities attaching to the said properties

or any portion thereof.

.«.C.H.BANK

FRIDAY, MARCH 31, 2023

.ESJ il ADITYA BIRLA FINANCE LIMITED

EAFI TA-L Registered Office : Indian Reyon Compound, Vieraval, Guyarat-362 2686,
M Comporate Office : 10° Flaor, R Teck Park, Nidon Camplex, Nr, Hub Mzl L Goregaan (E}, Mumbei-200 083, MH,

| POSSESSION NOTICE [(Appendix IV) Rule 8(1)]

Whereas the undersigned being the Authorzed Officer of Aditya Birla Finance Limited (ABFL) under the Securitisation and
Reconstruction of Financial Azsets and Enforcement of Security Interest Act, 2002 (54 of 2002} and in exercize of the powers conferad under
Section 12 {12) read with Rule 3 of the Sacurity Interast [Enforcement) Rukes, 2002 issued a Demand Notice dated mantioned below undes
Section 1302} of the said Actealing upon you baing B bomowars (names and addresses mentioned below) to repay the amaunt mantionad in
| the zaid notice and intenestthereon within 60 days from the date of receipt of the said notice.
The Borrowers menboned harsin balow having falled 1o repay the amount, nofice is hereby given o the Bormowers mentioned hereln below and
ey the publicin general that the undersigned has taken possassion of the proparty described herain below in exercse of powers confierrad on him/
her undar Sac ion 13[4} of the said actread with Rule & the Sacurity inerest{Enforcament) Rules, 2002 The Borrowars mentionad hang in below
in particular and the public i general ane heneby cautioned not to deal with 2aid property and any dealings with the progerty wil be subjeci o the
charge of Aditya Bida Finance Limited JABFL) for an armaount 25 mentoned herein under and interest thersen. The Bomowes's attantion Is
| invited tolhe provisions of sub-saction 8of Section 13 ofthe act, inrespactof trme avaable, o redsan the secuned assels.

Zr, Domand Wotlco Description of Immaovable Property Possession
[Ha| | MAme B e B Date & OIS, Amt (Properties Mortoaged) Wotice
| 1. 1. Ws imax Technology, DM Date &ll That Plece And Parced OF Property Old Houze Mo, 25596
Prop; Mr. Eijaz Anwar 20-Jan-2023  |Mew Howse Mo, 65580 Situated A1 Khudr Rakabgan), | 20-Mar-23

2, Mir. Eijaz Anwar, 3, Sayma Rs. 20,16,488.06/ | Lucknow Admeasuring 85167 5q. Mt. As Bounded:- East - | (Symbaolic

Lean Account No. &5 0n House OF Shyamial, West - House OF Dhurpatss, North - |Possession
ABFLLNWODSBODI01 15616 {2-Jan-323 | House Of Mishrdal, South - 10 Ft Wids Resia.

Sdi-

Place @ Lucknow Authorised pffmar

Diate : 31.03.2023 Aditya Birla Finance Limited

NOTICE UNDER SECTION 13(2) OF CHAPTER Ill OF

@pnb HﬂUSng SECURITISATION & RECONSTRUCTION OF FINANCIAL ASSETS
AND ENFORCEMENT OF SECURITY INTEREST ACT 2002, READ

SRR NS REEEEY WITH RULE 3(1) OF THE SECURITY INTEREST (ENFORCEMENT)

Eiar Ki Baat RULES, 2002 AMENDED AS ON DATE
Regd. Office : 9th Floor, Antriksh Bhawan, 22, K.G. Marg, New Delhi-110001,

Motice 5 hareby given that the Mational Company Law Trbunal has ordersed the
commencement of a corporgte ingalvency resolution process of the Indian Sugar
Manufaciuring Company Limited on 23rd March, 2023,

Thez creditors of Indian Sugar Manufacturing Company Limited, aro herelby called upon

to submit thelr claims with proof on or befare 1:2th April, 2023 to the Interm resolution East - House No.5B/A-40
professional at the address mantioned against antry Mo, 10,

The Bnancial creditors shall Submit their chaims with proof by electronic means anly. Al West : House of Jagdev
other craditors may submit the claims with proof in person, by post or by alectronic Marth + House of Murari
eI

Afinancial creditor belonging o a class, as listed against the entry Mo. 12, shall indicats
its choice of autharised represesatative from among the thees insolvency professionals
listed against entry Mo, 13 to act as authorsed representative of the class in Form CA
[Not Applicable)

Submission of falee or misleading proofs of claim shall attract penalties.

Date; - 31032023

Plage: - Puna

SPECIFICATION OF MORTGAGED PROPERTY
House MNo. 5 B/A 39, sector 5B, Vrindavan Yojna, |, Ward Ibrahimpur, Mear IGNU v
Vrindawan Lucknow, Boundary wall Complete Are 42.34 42,34 Sq. Mtr.

South : Road 6.00 Mt wide

Owned by Smt. Rimple Singh wio Shri. Raman Kumar Singh (judgement debtor no.1)
You are Direcled o appear before the under signed on 25,04.2023 at 11.00 A M, to take
Motice of the date ot be fixed for settling term of proclamation of sale.

s/d Given under my hand and zeal at Lucknow on 27th March, 2023.

Mr. Ritesh R. Mahajan Recovery Officer-l

Interim Resolution Professbkenal -
BB/ 1IPA-002/IP-NODO4E,/ 201 7-18, 10132 Debt Recovery Tribunal, Lucknow.

For Indian Sugar Manufacturing Company Limited (Under CIRP)

finﬂnci“. epg - in

Phones : 011-23357171, 23357172, 23705414, Website : www.pnbhousing.com

BRAMCH OFFICE : OFFICE NO. 6-B, FIRST FLOOR, NEEL EMPRESS CHSL, PLOT MO.92-93, SECTOR 1/5. NEAR HDFC CIRCLE. MEW
PAMVEL, MAHARASHTRA - 410206

THIS IS A PUBLIC ANNOUNCEMENT FOR INFORMATION PURPOSES ONLY AND IS NOT A PROSPECTUS ANNOUNCEMENT AND DOES NOT CONSTITUTE AN INVITATION OR OFFER TO ACQUIRE
PURCHASE DR SUBSCRIBE TOSECURITIES. NOT FOR RELEASE, PUBLICATION OR DISTRIBUTION DIRECTLY OR INDIRECTLY OUTSIDE INDIA.

PUBLIC ANNOUNCEMENT

Please gcan this QR
code fo view the DRHP

UPDATER SERVICES LIMITED

Crur Company was incorporated in Chennai, Tamil Nadu as ‘Updater Services Private Limited' pursuant to a certificate of incorporation dated Movember 13, 2003 issued by the RoC, upon the conversion
of ‘Updater Services', a partnarship firm, into a private limited company, in accordance with the provisions of Part 1X of the Companies Acl, 1958, Thereafter, our Company was converted fram a privale
limitad company t2 a public limited company, pursuant to a resolufion passed in the extraordinary general meating of our Shareholdars held on February 22, 2022, and consequantly, the name of our
Company was changed to 'Updater Services Limited”, and a fresh certificate of incorporation dated March 24, 2022 was iszued to our Company by the BoC. For further details of change in the name and
registered and corporate office of our Company, see *Hisfory and Certain Corporate Matfers “on page 233 of the Draft Red Herring Prospectus dated March 28, 2023 ("DRHP").

Corporate Identity Number; UT4140TNZ003PLC0S1955
Registered and Corporate Office; MNo. 2/302-A, UDS Salai, Off Old Mahabalipuram Road, Thoraipakkam, Chennal - 600 047, Tamil Nadu, India
Website: www.uds.in; Telephone: +91 44 24963234 | (333, Contact Person: Ravishankar B, Company Secretary and Compliance Officer; E-mail: complance. officen@uds.in

THE PROMOTERS OF OUR COMPANY ARE RAGHUNANDANA TANGIRALA AND SHANTHI TANGIRALA

INITIAL PUBLIC OFFERING OF UP TO [«] EQUITY SHARES OF FACE VALUE OF 7 10 EACH ("EQUITY SHARES") OF UPDATER SERVICES LIMITED (“OUR COMPANY™ OR THE “ISSUER™) FOR CASH
AT A PRICE OF 7 [«] PER EQUITY SHARE {INCLUDING A SHARE PREMIUM OF % [«] PER EQUITY SHARE) ("OFFER PRICE") AGGREGATING UP TO % [«] MILLION (THE "OFFER"). THE OFFER
COMPRISES OF A FRESH ISSUE OF UP TO [«] EQUITY SHARES AGGREGATING UP TO ¥ 4,000.00 MILLION (“FRESH ISSUE™) AND AN OFFER FOR SALE OF UP TO 13,300,000 EQUITY SHARES
(“OFFERED SHARES") AGGREGATING UP TO ¥ [#] MILLION (“OFFER FOR SALE"), COMPRISING UP TO 6,650,000 EQUITY SHARES AGGREGATING UP TO ¥ [«] MILLION BY TANGI FACILITY
SOLUTIONS PRIVATE LIMITED (THE "PROMOTER GROUP SELLING SHAREHOLDER™), UP TO 1,330,000 EQUITY SHARES AGGREGATING UP TO < [«] MILLION BY INDIA BUSINESS EXCELLENCE
FUND = 1 AND UP TO 5,320,000 EQUITY SHARES AGGREGATING UP TO ¥ [«] MILLION BY INDIA BUSINESS EXCELLENCE FUND = IlA (TOGETHER, THE “INVESTOR SELLING SHAREHOLDERS",
AND ALONG WITH THE PROMOTER GROUP SELLING SHAREHOLDER, THE "SELLING SHAREHOLDERS"). THE OFFER WILL CONSTITUTE [#]% OF OUR POST-OFFER PAID-UP EQUITY SHARE
CAPITAL. THE OFFER PRICE I3 [»] TIMES THE FACE VALUE OF THE EQUITY SHARES.

OUR COMPANY, IN CONSULTATION WITH THE BRLMS, MAY CONSIDER A PRE-IPO PLACEMENT OF UP TO [«] EQUITY SHARES OR ANY OTHER SECURITIES OF THE COMPANY AS MAY BE
PERMISSIBLE, THROUGH A PREFERENTIAL ISSUE OR ANY OTHER METHOD AS MAY BE PERMITTED IN ACCORDANCE WITH APPLICABLE LAW, TO ANY PERSON(S), FOR CASH CONSIDERATION
AGGREGATING UP TO T 800.00 MILLION, AT ITS DISCRETION, PRIOR TO FILING OF THE RED HERRING PROSPECTUS WITH THE ROC (“PRE-IPO PLACEMENT"). IF THE PRE-IPO PLACEMENT I5
COMPLETED, THE FRESH ISSUE SIZE WILL BE REDUCED TO THE EXTENT OF SUCH PRE-IPO PLACEMENT, SUBJECT TO THE OFFER COMPLYING WITH RULE 19(2)(B) OF THE SECURITIES
CONTRACTS (REGULATION) RULES, 1957, ASAMENDED ("SCRR").

THE PRICE BAND AND THE MINIMUM BID LOT WILL BE DECIDED BY OUR COMPANY AND THE SELLING SHAREHOLDERS, IN CONSULTATION WITH THE BRLMS, AND WILL BE ADVERTISED IN [«]
EDITIONS OF [«] {AWIDELY CIRCULATED ENGLISH NATIONAL DAILY NEWSPAPER), [«] EDITIONS OF [«] (A WIDELY CIRCULATED HINDI NATIONAL DAILY NEWSPAPER) AND [«] EDITIONS OF [«]
(AWIDELY CIRCULATED TAMIL DAILY NEWSPAPER. TAMIL BEING THE REGIONAL LANGUAGE OF TAMIL NADU WHERE QUR REGISTERED OFFICE IS LOCATED), AT LEAST TWO WORKING DAYS
PRIOR TO THE BID / OFFER OPENING DATE AND SHALL BE MADE AVAILABLE TO BSE LIMITED (*BSE™) AND NATIONAL STOCK EXCHANGE OF INDIA LIMITED (*NSE", AND TOGETHER WITH BSE,
THE “STOCK EXCHANGES™) FOR UPLOADING ON THEIR RESPECTIVE WEBSITES IN ACCORDANCE WITH THE SECURITIES AND EXCHANGE BOARD OF INDIA {ISSUE OF CAPITAL AND
DISCLOSURE REQUIREMENTS) REGULATIONS, 2018, AS AMENDED (THE “SEBI ICDR REGULATIONS™).

In casze of any revision in the Price Band, the Bid/Offer Period will be extended by at least three additional Working Days after such rewvision in the Price Band, subject to the Bid/Offer Period not exceeding
10 Working Days. In cases of force majgure, banking sinke or similar circumstances, our Company and the Selling Shareholders may, in consuitation with the BELMs, for reasons to be recorded in writing
extend the Bid /Offer Period for a minimum of three Working Days, subject fo the Bid!Offer Period not exceeding 10 Working Days. Any revision in the Price Band and the revised Bid/Offer Period, if applicable,
shall be widely disseminated by notification to the Stock Exchanges, by issuing a public notice, and also by indicating the change on the respective websites of the BRLMs and at the lerminals of the members
of the Syndicate and by intimation 1o Designated Intermeadiaries and the Sponsor Banks, as applicable,

This Offer is baing made through the Book Building Process, in terms of Rule 19(2)(b) of the SCRR read with Regulation 31 of the SEBIICDR Regulations and in compliance with Requlation 6(1) of the SEBI
ICDR Regulations, whergin ot mare than 50% of the Offer shall be allocaled on a proportionate basis to Qualified Institutional Buyers (“QIBs”™ and such portion the “QIB Portion™), provided that our
Company and the Selling Shareholdars, in consultation with the Book Running Lead Managers, may allacate up 1o 60% of the Q1B Portion to Anchar Investors on a discretionary basis in accordance with the
SEEBIICDR Requlations [*Anchor Investor Portion™), of which one-third shall be reserved for domestic Mutual Funds, subject to valid Bids baing raceived from domestic Mutual Funds at or above the price at
which allocation is made to Anchor Investors ("Anchor Investor Allocation Price®). In the event of under-subscription, or non-allocation in the Anchor Investor Portion, the balance Equity Shares shall be
addad 1o the QIB Portion (athar than the Anchor Invastor Portion) (the “Net QIB Portion"). Further, 5% of the Net QIB Portion shall ba avaitable for allocation on a proportionate bagis anly to Mutual Funds, and
the remaindar of tha Nat QIB Portion shall be availabla for allocation on a proportionata basis to all QIBs, including Mutual Funds, subject to valid Bids baing receivad at or above the Offer Prica. Further, not
less than 15% of the Offer shall be available for allocation on a proportionate basis to Non-Institutional Bidders [out of which (i} one-third shall be reserved for applicants with application size of more than 3 0.20
million and up to¥ 1.00 million, and (i} two-thirds shall be reservad for applicants with application size of mora than ¥ 1.00 million, provided that the unsubscribed portion in aither of such sub-categories may be
aflocated 1o applicants in the ather sub-catagory of Non-Institutional Bidders), and nal lass than 35% of the Qffer shall be available for allocation to Retail Individual Bidders in accordance with the SEBI ICDR
Requlations, subject to valid bids being raceived from tham at or above the Offer Price. All Bidders, other than the Anchor Investors, are mandatorily reguired to participate in this Offer only through an
Application Supported by Blocked Amaount (“ASBA") process by providing details of their respactive ASBAAccount and UPI D in casa of UP| Bidders, as applicabla, pursuant to which their corresponding Bid
Amounts will be blocked by the Self Certified Syndicate Banks (*SCSBs") or by the Sponsor Bank(s) under the UP| Machanism, as the case may ba, to the axtent of respactive Bid Amounts. Anchor Investors
are nof permitied fo participate in the Ofier through the ASBA process. For details, please see the section entitled *Offer Frocedure "on page 587 ofthe DREHP.

This public announcerment is being made in compliance with the provisions of Regulation 26{2) of the SEEI ICDR Regulations to inform the public that our Company is proposing, subject to applicable statutory
and regulatory requiremenis, receipt of requisite approvals, market conditions and other considerations, 1o undertake an initial public offering of its Equity Shares pursuant to the Offer and has filed the DEHP
dated March 239, 2023, with the Secunties and Exchange Board of India ("SEBI™) on March 30, 2023,

Pursuant to Regulation 26(1) of the SEBI ICDR Regulations, the DRHP filed with SEBI shall be made public for comments, if any, for a period of at least 21 days from the date of such filing by hosting it on the
website of SEB| ai www.zebi.gov.in, websites of the Siock Exchanges i.e. BSE and NSE at www bseindia.com and www.nseindia.com respeciively-and the websites of the Book Running Lead Managers
i"BRLMz"), i.e. lIFL Securities Limited, Motilal Uswal lmvestment Advisors Limited and SB1 Capital Markeis Limited at wwwiificap.com, www.modilaloswalgrowp.com and www.sbicaps.com, respectively. Our
Company hereby invites members of the public to give their comments on the DRHF filed with SEBI, with respect to dischosures made in the DRHP. The public is requested to send a copy of their comments to
SEBI and lo the Company Secretary and Compliance Officer of our Company and/or the BRLMs at their respeclive addresses mentioned hergin, All comments must be received by SEBI andfar our Company
andlor the Company Secretary and Compliance Officer of our Company andlor the BRLMs on or before 5,00 p.m. on the 21" day from the aforesaid date of filing of the DRHP with SEBI,

Investments in aquily and equity-related securities involve a degres of risk and investars should not invest any funds in the Offer unless they can afford to take the sk of losing theirinvestment. Investors are advisad
to read the risk factors carefully before taking an investment decision in the Offer. For taking an investment decision, investors must rely an their own examination of our Company and the Offer, including the risks
involved. The Equity Shares in the Offer have not been recommended or approved by the Secusities and Exchange Board of India (“SEBF). nor does SEBI guarantee the acturacy or adequacy of the contamts of the
DRHP. Spacific attention of the inwestors is invited to “Risk Factors"on page 34 of the DEHP,

Any decision to invast in the Equity Shares described in the DRHP may only be taken afler the Red Herring Prospectus (“RHP™) has been filed with the RoC and must be made solaly on the basis of such RHP
as there may be material changes in the RHP from the DRHP. The Equity Sharas, when offered through the RHP, are proposed to be listed on the main board of the Stock Exchanges.

For details of the share capital and capital structure of our Company and the name of the signatories to the Memarandum of Association and the number of shares subscribed by them of our Company pleass
see the section litled "Capital Sfrucfure’ beginning on page 84 of the DRHP. The Rability of members of aur Company is limited.

For delails of the main objects of our Campany as contained in the Memarandum of Association, please see the section titled ‘History and Cerain Corporate Matters' on page 233 of the DRHP.

BOOK RUNNING LEAD MANAGERS |
O SBICAPS

SBl Capital Markets Limited

202, Maker Tower 'E'. Cuffe Parade,
Mumbai - 400 005, Maharashira, India
Telaphone: +31 22 4006 S80T
E-mail: uds.ipod@sbicaps.com
Wehsite: www.shicaps.com

Investor grievance e-mail:

investor ralationsfsbicaps.com
Contact person: Janarchan Wagle !
Krithaka Shatty

SEBI ragistration number: [INMOD0003531

REGISTRAR TO THE OFFER
LINK ntime

Link Intime India Private Limited
C-101, 247 Park, 1" Floar, LB.S. Marg
Vikhroli (West), Mumbai - 400 (83
Maharashtra, India

Telephone: +27 310 317 4244

E-mail: vds.ipo@hnkintime.co.in
Website: wiwlinkintime.co.in
Investor grisvance e-mail:
uds.ipom@linkintime. co.in

Contact person; Shanti Gopalkrishnan
SEBI registration number: INROOODD4058

EDIIFL securITIES

IIFL Securities Limited

107 Floor, IIFL Centre, Kamala City,

Senapati Bapat Marg, Lower Paral (\West),
Murnbai - 400 013, Maharashira, India
Telephone; +01 22 4645 4728

E-mail: uds.ipo@eflcap.com

Website: wwa iificap. com

Investar grievance e-mail: ig.ib@iiflcap.com
Contact person: Mukesh Garg / Pawan Jain
SEBI registration number: INMODDO10940

MOTILAL QSWAL

imrrmrri Loring

Modilal Oswal Investment Advisors Limited™"
Motilal Oswal Tower, Rahirmtullah Sayani Road,
Ooposite Parel ST Depot Prabhadev

Mumbai - £00 025, Maharashtra, India
Telephone:; +99 22 7153 4330

E-mail: vds.ipo@matilaloswal com

Website: www motilaloswalgroup.com
Investor grievance e-mail:
moiapiredressalimmotilaloswal.com

Contact person: Rilu Sharma

SEBI registration number: INMOO0011005

***In compliance with the prowviso to Requiation 214(1) and explanation (i) fo Requwation 21A(1) of the SEBI (Merchant Bankers) Reguiations, 1992, Motilal Oswal investmant Aovizors Limited will be involved only in
the markefing of fte Offer. Moiilal Oswal lnvestment Adwisors Limifed has signed fve due ditigence certificate and has been diztiosed as & BRLM fo the Offer,
Al capitalized terms used herein and not specifically defined shall have the same meaning as ascribed to themin the DRHF.

For UPDATER SERVICES LIMITED

On behalf of the Board of Directors

Seife

Ravishankar B

Company Secretary and Compliance Officer

Place; Chennal
Date: March 30, 2023

UPDATER SERVICES LIMITED is propesing, subject to, receipt of raquisite approvals, market conditions and other considerations, to underiake an inital public offer of its Equity Shares and has filed the DRHP with
SEBI, on March 30, 2023. The DRHP shall be available on tha wabsita of SEBI at www.sebi.gov.in, websites of the Stock Exchanges ia. BSE Limited and Mational Stock Exchange of India Limited at
www beeindia.com and www nseindia_com, respectively, and is available on the websites of the BELMs, i.e. lIFL Securities Limited, Motilal Oswal Inmvestment Advisors Limited and 5Bl Capital Markeis Limited at
v iflcap.com, www.motilaloswalgroup.com and www.sbicaps.com, respectively. Any potential investor should note thatinvestment in equity shares involves a high degree of nsk and For defails relaling fo such
nsk, please seethe saction entitied "Risk Factors™ on page 34 of the DRHP. Potentialinvestors should notrely on the DRHP for making any investment decision.

The Equity Shares offered in the Offer have not been and will not be registered under the LS. Securities Act of 1933, as amended (the "U.S. Securities Act”) or any state securities laws in the United States, and
undess so ragisterad, may not be offered or sold within the United States, except pursuant to an exemption from, or in a transaction not subject to, the registration requirements of the LIS, Securities Act and in
accordance with any applicable LS. siate securities laws. Accordingly, the Equity Shares are being offered and sold only outside the United Siates in ‘offshore fransactions’ as defined in, and in reliamce on
Regulation 3 under the LI 5. Securities Act and the apphicable laws of the junisdictions where such offers and sales are made.

Aclfacrors 617

We, the PHNB Housing Finance Ltd. (hereinafter referred to as "PHNEBHFL") had issued Demand notice WSS 13(2) of Chapter HI of the
Securitization & Reconstruction of Financial Aszets and Enforcement of Security Interest Act, 2002 (hereinafter referred to as the
“Bct”) by our Panvel Branch office situated at Office Mo, 6-B, First Floor, Mesl Emprass CHSL, Plot MNo,.92-93, Sactor 175, Mear HDFC
Circle, Mew Panvel, Maharashira - 410206, The said Demand Motice was issued through our Authenzed Officer, o you all below
mentioned Borrowers/Co-Bormower/Guarantars since your accoamt has been classified as Mon F'qr"l_'lrrninl] Assets as per the Reserve Bank
of Indig/Mational Housing Bank guidelines due to noapayment of installreentsd interest. The contents of the samse are the defaufts
committed by you in the payment of instalments of principals, imterest, tc. The cutstanding amount 15 mentioned below, Further, with
ragsons, we believa that you are evading the service of Dermand MNotice and hence this Publication of Demand Motice which is also requinad
Uis 1302) of the sasd Act. You are hereby called vpon to pay FNBHFL within a pertod of 60 Days of the date of pablicaton of this demand
maatice the aforesaid amount along with up-to-date interest and charges, fadling which PMNBHFL will take necessary action under all or army of
the provisions of Section 13(4) of the said Act, against all or any one or more of the secured assets including taking possession of the
secured assets af the borrowers and guarantors

Your kind attention is inwited 1o provisions of sub-5Section (8] of Section13 of the of the Secuntization and Reconstriection of Financial Assets
and Enforcersant of Security Interest Act, 2002 where under you can tenderfpay the entire amount of outstanding dues together with all
costs, charges and expenses incwrred by the PME HFL cnly fill the date of publication of the notice for sale of the secuned assets by public
auction, by inwiting guotations, tender from public or by private treaty. Please also note that if the entire armount of ocutstanding dues
tegether with the costs, charges and axpenses mousred by the PMNE HFL i not tendered befare publication of notice far sale of the secured
aszats by public awction, by inviting quotations, tendar from public gr by private treaty, wou may not be entitled to redeem tha securad
asgat(s) thereafter FURTHER you are prohibsted Ufs 13013 of the said Act from transferming either by way of sale, lease or in any other way
ther aforedaid secured assies.

5 Loan N & Add B G A Mame & Pro Gies) Date of Amount O/fs
No Account Co-B Address of Hﬂl y od Demand as on date
' | Mumberis) el Guramions) rigag Motice | Demand Motice
1 HOUW/ |Santosh Singh (Borrower) Address-2313213 M/A Flat Mo 302, Zrd Floor & ( 17.01.2023 Fs.
PHVLS | Viflage Pachewara Post Aural, Auraiya, Uttar Wing, Nobel Residencay, 22,90,513.38

T2y Pradesh - 221301, India, A1 WVillage Mamadapur
1017630 |(Chanda Dewi (Co-Borrower) Address-Flat Maral HKarjat, Raigad,
B.O.: Mo & 402 Plat Mo 53 Sectos 1B, Sunnse Bldg Maharashira, India,
Panwvel Kamothe, Mumbai R.iugad Mawi Mumbai, 4107101
Maharashira-410209, India

et et

PLACE:- PAMVEL, DATE:- 30.03.2023 Sd/- AUTHORIZED OFFICER, PNB HOUSING FINANCE LIMITED

LA B L [ - ] ]
< CFM CFM Asset Reconstruction Private Limited
wonat Bnenmatraction B Ly | Corporate Office: 1st Floor, Wakefield House, Sprott Road, Ballard Estate,
—— - “ | Mumbai 400 038, India
Registered Office: Block no. AMO03, West Gate, Near YMCA Cheb, Sur No. 8351143, 5. G, Highway, Makarba,
Anmadabad-360051. Email: info@cfmarc.in, Phone: +31- 22 49703233 (Board Line) CIN: UGT100GJ2015PTCOB3994

SYMBOLIC POSSESSION NOTICE

Whereas, Agriwize Finserv Lid. (formesly known as Siar Agri Financz Lid.) has vide a Dead of Azsignmendt dated 3001172021 assignad in fawver of
CFM Asset Reconsiruction Pyt Lid. (ICFM-AREC], inter alig, the debd due and payable by vou along-with all s night, fille interests, benefilz,
respect of your caplioned loan accounts along with the underlying security and security interest created in respect of immovable property for
repayment of the debt. The undersigned being the Authorized afficer of CFM ARC acting in its capacity as Trustee of CFMARC Trust-80, and
axarcises of powers conferred under the Saclion 1312 of the Act read with rule 9 of the sacurily Inferasi{Enfarcamend) Rules, 2002 lsswed
Demand Motice date [4-10-2022 under section 12 () of The Act, cafing upon the following borrower(s) Co-borrower(s) and Mortgagors, bo repay
the amounts mentiorsd in the Motice within 80 days from the from the receipt of the said Notice, The borrowears having failed bo repay the amount
neliceis hereby given ba the bomowers/Co-barrowers and Morgagors and the public in general that the undersigned being the Authorized officer of
Pegasus ARC has taken Symbolic Possassion of the prapedy described harein below in exsrcise 01 powers conferred an her under sub saclion
(4} of Section 13 of the said read with rulie 9 of the security Interast (Enforcament) Rules, 2002,

Name of The Borrower(s)/ Demand Notice Date of Symbolic
Co-Borrower(s)/Loan Account Number Date & Amount Possession
1. MR, NARENDER S/ JOGA RAM (Borrower | mortgagor) 14102022 Rs, 20,54, 779.001- | Rupses Twenly 7.03.2023

Lakh Fifty Four Thausand Saven Hundred and
2. Mrs PUNEET WIO NARENDER SINGH (co-borrower) Savenly Nine Only) due as on 26-SEPT-2022

DESCRIPTION OF SECURED ASSET (IMMCOVABLE PROPERTY): ALL THAT PIECE AND PARCEL OF LAND ADM 25713 50 YD3 THE
ENTIRE STRUCTURE CONSTRUCTED TC BE CONSTRUCTED THERE ON SITUTAED AT H NO 125 UPCQ SUNDERPUR PO PALWAL
TEHSIL THANSESAR PROPERTY HOUSE COMPRISE IN KHEWAT NO 1080140 KHATAUNI NO 114, MARUBANS KHASRA MO 37(0-17)
ITS % SHARE THAT IS B1/2 MARLE SITUATED AT VILLAGE SUNDERPUR TEHSIL THANESAR DISTT KURUSHRETRA MEASURING 8172
MARLE (APPROX) {IMENSIONS AS PER DEED)

The barrowen's ara prohibited under The Act Trom transfering he aforasaid assels. whathar by way of sale, lease or otherwise without the prior
writhen consent of PARPL. Any person who contravenes of abeds contravention of the peavizions of the Act or Bules made thereunder, Shall be
liable forimprisonment andior penalty as provided under the Acl. CEM Aseal Raconstniction Bvi LI

Data : 34032023 Authorisad Ofices
Place: KURUKSHETRA [Acting in s Capacity as Trustee of CFMARC Trust-90)

CIVIL ENGINEERING

WEST CENTRAL RAILWAY
Tender Notice No- W.623/15 Date: 27.03.2023

Zr, Divisional Engineer (Cocrdination), West Central Railway, Kota for and en behalf of President of union of India
invitas following open E-Tendears, Tender Mo. - 582023 B, Description of Work - SWMk:- Upgradation by conversion of
12 type | quarter Into & type || guarter by providing basic ameanities (12 units Typea-1into B unil Typell Girs) Approx. Cost
= 4591974, 809, Earnest Money - 91800.00, Last date & Time of submission of tender - 15 30 Hrs. On date
18.04,2023, Tender No. - 602023, Description of Work - Kota-Chittor Secfion: Construction of 3-new bridges of
1.20%1.37m, 1.200¢2.00m & 1.20x2 00m size precast RCC box by cut & covaer method at km: 34/18-20, 3714-15 &
4014-15 respectively for canal crossing between BUDILSHNAR stations under the jurizdiction of ADENC/Kota Approx.
Cost - 11721968.68, Earnest Money- 208600.00, Last date & Time of submission of tender - 15:30 Hrs. On date
18.04 2023, Tender No. - 61/2023, Description of Work - Sawai Madhopur © Provision of boundary wall to avaid
encroachment under ADENS/SWM, Approx. Cost - 22520361.43, Earnest Money- 262600.00, Last date & Time of
submission of tender - 1530 Hrs. On date 15.04 2023, Tender No. -6272023, Description of Work - Keshorai patan-
Raisirng o High level { Pfland PF 2 ). Approx. Cost - 360856544.08, Earnest Money-330400.00, Last date & Time of
submission of tender - 15:30 Hrs. On date 18.04.2023, Tender No. - 6372023 R, Description of Work - Rohalkhurd -
Supply of dean potable water at Rohalkhurd (For 730days). Approx. Cost - 51215340, Earnest Money- 10300.00,
Last date & Time of submission of tender - 1530 Hrs. On date 18.04 2023, Tender No. - 84/2023 B, Description of
Work- NAD-KOTA Section: Strangthening of sub-structure & super- structune of vares bridges under the jurisdiction of
ADENISGE & ADEN/EMA, Approx. Cost - 2220421725, Earnest Money- 261500.00, Last date & Time of
submission of tender - 15,30 Hrs. On date 18.04. 2023, Tender No. - 552023, Description of Work- Provision of 12.0m
widda Foal Ower Bridge (FOB) connecting all platforms at Bharalpur, Hindaun City and Shres Mahaveerji slation of Kota
Division under Amrit Bharat station scheme. Approx, Cost - 343689154 36, Earnest Money- 1868500.00, Last date &
Time of submission of tender - 1530 Hrs. On date 10.04, 2023, Tender Mo. - 66/2023, Description of Work-
Provision of 12.0 m wide Foot Ower Bridge (FOB) connecting all platforms al Gangapur City and Sawalmadhopur
station of Kota Division under Amrit Bharat station scheme. Approx. Cost- 2254409497 89, Earnest Money-
129230000, Last date & Time of submission of tender - 1530 Hrs. On date 10.04 2023, Tender No. - 67/2023,
Description of Work- Provision of 12_0mwida Fool Over Bridge (FOB) connacting all platforms at Ramgan) Mandi and
Bhawani Mandi stations of Kata Division under Amrit Bharat station scheme. Approx. Cost - 228319785.12, Earnest
Money- 129160000, Last date & Time of submission of tender - 1530 Hrs. On date 10.04,2023, Tender No. -
682023, Description of Work- Shamgarh: Improvemeant o various Passanger Amenities undear Amrit Bharat Station
Scheme, Approx, Cost - 37207033.94, Eamest Money- 33600000, Last date & Time of submission of tender -
15230 Hrs, On date 10042023, Tender No. - G2/2023, Description of Work- BUNDI: Improvement o various
Passenger Ameanities under Amrit Bharat Slation Schema. Approx. Cost - 63076230 61, Earnest Money-485400.00,
Last date & Time of submission of tender - 15:30 Hrz, On date 10.04 2023, Tender No. - TO/2023, Description of
Work- Gargapur City: Improvement to various Passenger Amenities under Amrit Bharat station Scheme, Approx. Cost
- BYT268HT.TZ, Earnest Money- 488G00.00, Last date & Time of submission of tender - 15:30 Hrs. On dals
10.04.2023, Tender No. - 7172023, Description of Work- Bharatpur Station: Improvemeant (o vanous Passenger
Amenities under Amrit Bharat Station Scheme Approx, Cost - 101096385, 20, Earnest Money-G55500.00, Last date
& Time of submission of tender - 15:30 Hrs, On date 10,04 2023, Tender Mo, - 722023, Description of Work-
MLGH: Improvement to varous Passenger Amenities under Amril Bharat Station Scheme. Approx. Cost -
33883177.76, Earnest Money- 21940000, Last date & Time of submission of tender - 1530 Hrs, On date
10.04,2023, Tender No. - 732023, Description of Work- Bayana Sftation - Improvement o various passenger
amanilies under Amrit Bharal slation schema_. Approx. Cost - TI555005 88 Earnest Money- 51790000, Last date
& Time of submission of tender - 15:30 Hrs, On date 10.04.2023, Tender Mo, - 74/2023, Description of Work-
Vikramgarh; Improvement fo various Passenger Ameanities under Amrit Bharat Sfation Scheme, Approx. Cost -
2482084013, Earnest Money- 22410000, Last date & Time of submission of tender - 15:30 Hrs. On dale
10.04. 2023, Tender No. - 7572023, Description of Work- Chaumahla: Improvement to various Passenger Amenities
under Amrit Bharat Station Scheme, Approx. Cost - 31554600 .63, Earnest Money- 207800.01, Last date & Time of
submission of tender - 15:30 Hrs. On date 10,04 2023, Tender No. - 76/2023, Description of Work- Bhawani Mandl.
Improvement 1o various Passenger Amenities under Amrit Bharat Station Scheme. Approx. Cost - B59805826.60,
Earnest Money-S80000,00, Last date & Time of submission of tender - 15:30 Hrs. On date 10,04, 2023, Tender No.
= 72023, Description of Work- Ramgan) Mandi: Improvemant 1o vanous Passanger Amenitias wndear Amnl Bharat
Station Scheme.. Approx. Cost - 4850036506, Earnest Money- 30250000, Last date & Time of submission of
tender - 1530 Hrs. On date 10.04 2023, Tender No. - 7572023, Description of Work- Sawai Madhopur: Improvement
to wvanous Passeanger Amanifies under Amrit Bharal Schame. Approx. Cost- 165512010.86. Earnest Maney-
GFTE00.00, Last date & Time of submission of tender - 1530 Hrs. On date 1004 2023, Tender No. - TE2023,
Description of Work- Sawai Madhopur: Improvement to various Passenger Amenities under Amnit Bharat Scheme
Approx. Cost - 1655712010.66, Earnest Money- 977600.00, Last date & Time of submission of tender - 15:30 Hrs.
On date 10.04. 2023, Tender Mo. - T9/2023. Description of Work- Jhalawar City: Improvement 1o various Passanger
Amenilies under Amrit Bharat Station Scheme, Approx, Cost - 2044122347, Earnest Money- 29720000, Last date
& Time of submission of tender - 15:30 Hrs, On date 10,04 2023, Tender Mo, - 8072023, Description of Work-
Baran- Improvement to various Passanger Amenities undar Arndt Bharal Station Scheme. Approx. Cost -
021880858.26, Earnest Money- 61100000, Last date & Time of submission of tender - 15:30 Hrs. On date
10.04, 2023, Tender No. -21/2023, Description of Work- Garoth - Improvemeant to various passenger ameanities under
Amrit Bharal statton scheme. Approx. Cost - 6T060869.09, Earnest Money- 485300.00, Last date & Time of
submission of tender - 15:30 Hre, On date 10.04.2023, Tender No. - 8272023, Description of Wark- Chabra Gugor-
Improvement fo various Passenger Amenities under Arndt Bharat Station Scheme. Approx. Cost - 7415803217,
Earnest Money- 520800.00, Last date & Time of submission of tender - 15:30 Hrs. On date 10.04.2023, Tender No.
=532023, Description of Work- Shree Mahavearji: Improvement to vanous Passenger Ameanities under Amirit Bharat
Station Scheme, Approx. Cost - 25631363.40, Eamest Money- 275200.00, Last date & Time of submission of
tender - 15:30 Hrs, On date 10,04 2023, Tender Mo. - 8472023, Description of Work- Hindaun City: Improvemant o
various Passenger Amenities under Amrit Bharat Station Scheme. Approx. Cost = 33323003.08, Earnest Monoy-
F16600.00, Last date & Time of submission of tender - 1530 Hrs, On date 10.04.2023, Compleie details are
available In tha E- tender natica uploaded an the railway websia weaawl ireps. gavin and also placed on tha natica board
of the Sr. Divisional Engineer {Coordination), DRM Office. Weasl Central Railway Kaota's office.

ar. Divisional Engineer (Coordination) WCR KOTA

. Chandigarh
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@ DISTRICT JUDGE JUNKS SAVE JOBS USA PLEA

Spouses of H-1B visa
holders can work in US

LALIT K JHA
Washington, March 30

AJUDGE IN the US has ruled
that spouses of H-1Bvisahold-
ers, a significantly large num-
ber of whom are Indians, can
work in the country, in a big
relief to foreign workers in the
tech sector which has seen
massive retrenchments.

The H-1B visa is a non-
immigrant visa that allows US
companies to employ foreign
workers in speciality occupa-
tions that require theoretical
or technical expertise. Tech-
nology companies depend on
it to hire tens of thousands of
employees each year from
countrieslike Indiaand China.

US District Judge Tanya
Chutkan dismissed a lawsuit
filed by Save Jobs USA, which
had approached the court to
dismissthe Obama-eraregula-
tion that gave employment
authorisation cardsto spouses
of certain categories of H-1B
visa holders.

Save Jobs USA is an organi-
sation comprising IT workers
who claim they lost their jobs
to H-1B workers. Tech compa-
nies such as Amazon, Apple,
Google, and Microsoft had
opposed the lawsuit.

The US has so far issued
nearly 1,00,000 work authori-
sations to spouses of H-1B
workers.

Inherorder,Judge Chutkan
said the primary contention of
Save Jobs USA is that Congress
has never granted the Depart-
ment of Homeland Security
authority to allow foreign
nationals,like H-4 visa holders,
towork during theirstayin the
US. But that contention runs
headlong into the text of the
Immigration and Nationality
Act, decades of executive-
branch practice and both

BIG RELIEF TO TECH WORKERS
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explicit and implicit congres-
sional ratification of that prac-
tice.

The judge wrote that Con-
gress has expressly and know-
ingly empowered the US gov-
ernment to  authorise
employment as a permissible
condition of an H-4 spouse's
stayin the US.

The fact that the federal
government has had long-
standing and open responsi-
bility for authorising employ-
ment for similar visa classes
further manifests Congress'
approval of it exercising that
authority, she said.

The Department of Home-
land Securityand its predeces-
sors have authorised employ-
ment notjust for students,but
also for their spouses and
dependents, Judge Chutkan
wrote in the ruling.

Also, the Department of
Homeland Security has long
extended work authorisation
to spouses of foreign govern-
ment officials and spouses of
employees or officers of inter-
national organisations, the

judge wrote as she dismissed
the lawsuit.

Ajay Bhutoria,a prominent
community leader and advo-
cate for immigrant rights,
applauded the court's decision
to allow H-1B spouses to work
and support their families.
“With the court's decision to
allow H-1B visa holders'
spouses to work, thousands of
familiesacross the countrywill
beabletobreathealittle easier.
This decision will provide
much-needed relief to families
who have been struggling to
make ends meet and it will
help ensure that these families
can stay together and thrive,”
Bhutoria said.

The H-1B visa programme
is designed toallow skilled for-
eignworkers tocometothe US
and work for American compa-
nies. However, until recently,
H-1Bspouseswere not allowed
to work, which often placed a
significant financial burden on
families, he said.

Save Jobs USAsaiditis plan-
ning to appeal against the
court ruling.

Big-5 biz groups must be
dismantled: Acharya

PIYUSH SHUKLA
Mumbai, March 30

THE GROWING FOOTPRINT
of the ‘Big-5’industrial con-
glomeratesin Indiaappearsto
be feeding directly into keep-
ing prices at a high level, said
former Reserve Bank of India
(RBI) deputy governor Viral
Acharya, calling for breaking
up of large industrial firms
and their monopolies or oli-
gopolies.The Big-5 corporates
are: Reliance, Tata Group,
Aditya Birla Group, Adani
Group and Bharti Telecom.
“Whether done surgically
or gracefully, it would be bet-
ter to make India more com-
petition friendly and less
incumbent, especially less
conglomerate, friendly. A sig-
nificant benefit would be that
evenif the sub-groupsremain
among the largest companies
intheirrespective sectors, they
may lack the pricing power
commanded by Big-5/
Acharya said in a paper pub-
lished for the Brookings Insti-

Viral Acharya

tutions, titled 'India at 75:
Replete with Contradictions,
Brimming with Opportuni-
ties,Saddled with Challenges"

Acharya said the pricing
power and overall market
share of top five conglomer-
ates in sales and assets have
significantlyrisen overthelast
decade. “..private Top-5
groups evolved into the over-
all Top-5 across many non-
financial sectors. At a disag-
gregated sectorallevel too, the
notable shift occurs around
2015-16 in several sectors,
mostly traditional or capital-

intensive...but recently,alsoin
newer sectors such as telecom-
munications,” he said.

Startingin 2015, the Big-5
groups started acquiring
larger share within the sectors
where they were present. In
particular, their share in total
assets of the non-financial sec-
torsrosefrom 10%in 1991 to
nearly 18% in 2021, whereas
the share of the next big-five
corporates groups fell from
18% in 1992 to less than 9%.
“In other words, Big-5 grew
not just at the expense of the
smallest firms, but also of the
next largest firms,” he said.

The growth of Big-5 con-
glomerates also appears to be
driven partially by mergers
and acquisitions (M&A),
Acharyasaid.Even thoughthe
aggregate number of M&A
dealshasdropped since 2011,
the share of M&A deals by the
Big-5hasdoubled from under
3% in 2015 to 6% in 2021,
without such an increase
being seen in the next five
biggest groups.

FORM A
PUBLIC ANNDUNCEMENT
(Under Regulation & of the Inselvency and Bankruptcy Board of Indla
{Insolvency Resolution Process for Corporate Persons) Regulations, 2046)

FOR THE ATTENTION OF THE CREDITORS OF
INDIAN SUGAR MANUFACTURING COMPANY LIMITED

: RELEVANT PARTICULARS
| Mgwrne Of CoporBle delion | Indian Sugar Masufacturing Compaiy Limited {Under CIRF)
et of incomaration of cormparate debtor | OF 7042000
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Motice = hersby glven that the National Company Lew Tribunal has ordered the
commencament of a corporate insolvency resclution process of the Indian Sugar
Manufacturing Company Limited on 23rd March, 2023,

The creditors of Indlan Sugar Manufacturing Company Limited, are hareby called upan
10 SUETIT Their Claims with prost on or Before 124h April, 2023 1o the interirm resolution
professional atthe address mentioned against antry Mo, 10,

The firsancial craditors shall submit their ¢laims with proof by electronic means only, All
other creditors may submit the claims with proof in person, by post or by electronic
AN,

A financial creditor belonging o a class, as listed agaist the entry Mo, 12, shall indicate
its choica of authorised representative from among the thres insolvency professionals
ligted against entry Mo, 13 to acl as avthorised representative of The class in Form CA.
[Mot Applicabile|

Submission of false or misleading proofs of claim shall attract penalties.

[ Westr brkc Fritpessy bl gse ny by ciosn ke
ot Applicabie

S/d

Mr. Ritesh R. Mahajan

Interim Resolution Professional

IBEIAPA002/ IP-NODD4E 201718101353

For Indian Sugar Manufacturing Company Limited (Under CIRP)

Date; - 31032023
Place: - Pune

THIS 15 A PUBLIC ANNOUNCEMENT FOR INFORMATION PURPOSES ONLY AND 1S NOT A PROSPECTUS ANNOUNCEMENT AND DOES NOT CONSTITUTE AN INVITATION OR OFFER TO ACQUIRE,
PURCHASE OR SUBSCRIBE TO SECURITIES. NOT FOR RELEASE, PUBLICATION OR DISTRIEUTION DIRECTLY OR INDIRECTLY OUTSIDE INDIA.

PUBLIC ANNOUNCEMENT

Please scan this GRF
cada 1o view the DRHP

UPDATER SERVICES LIMITED

Cur Company was incorporated in Chennai, Tamil Nadu as ‘Updater Services Private Limited' pursuant o a cerlificate of incorporation dated Movember 13, 2003 issued by the RoC, upon the conversion
of ‘Updater Services’, a partmership firm, into a private limited company, in accordance with the provisions of Par X of the Companies Act, 1956. Thereafter, our Company was converted from a private
limited company fo a public limited company, pursuant to a resolufion passed in the extraordinary gemeral meeting of cur Shareholders held on February 22, 2022, and consaguently, the name of our
Company was changed o ‘Updater Services Limited', and a fresh certificate of incorporation dated March 24, 2022 was issued fo our Company by the ReC. For further details of change in the name and
registered and corporate office of our Company, see “History and Cerlain Corporate Matters “on page 233 of the Draft Red Herring Prospecius dated March 28, 2023 ("DRHP™).
Corporate [dentity Number; UT4140TN2003PLC0S 18565

Registered and Corporate Office: No. 2/302-A, UDSE Salai, Off Old Mahabalipuram Road, Thoraipakkam, Chennai - 800 047, Tamil Madu, Indes
Website; www.uds.in; Telephone: +31 44 248963234 | 0333, Contact Person: Ravishankar B, Company Secretary and Compliance Officer; E-mail: compliance. officer@uds.in

THE PROMOTERS OF OUR COMPANY ARE RAGHUNANDANA TANGIRALA AND SHANTHI TANGIRALA

Mutual funds to focus

on new products after
debt fund blow

SIDDHANT MISHRA
Mumbai, March 30

FROM APRIL 1, new investors
in debt fundswillnolonger get
the indexation benefit for
holding schemes for more
than three years — something
that has come as a blow to the
¥40-trillion mutual fund
industry. No wonder, fund
houses are going back to the
drawing board in order to deal
with the surprise move by the
government last week. With In the <39.5-trillion
the discontinuation of the mutual fund (MF) industry,
indexation benefit to fundsof = AUM of debt funds stands at
overthree-yeardurationsetto close to ¥13 trillion. Of this
hit 35% of the assets under pool, around 4.5 trillion is
management (AUM) under likely to feel the impact of the
debtschemes,industryplayers amendmentto the Finance Bill
say new products are the only  passed last Friday.
way out. “Fund houses, though
Said Marzban Irani, CIO, smaller players than insur-
fixed income, LIC MF: “While ance firms,banks and pension
fixed deposits are considered  funds in the medium-to-long
safer,itrequiresalock-in,with  duration bond market,are far
the interest taxable above more innovative.This indus-
340,000. However, MFs are trylaunchedthefloating-rate
more liquid and are transpar-  funds in India,” Kotak AMC’s
ent, with disclosures on port- managing director Nilesh
folio every 14 days.” Shah had told FE in an earlier
“We may see the advent of interview.He pointed out that
newproductssuchasbalanced  while future flows are likely to

decisions. Citing the example
of ULIPs and endowment
plans,fund managers say these
plansare made attractive high-
lighting the tax benefits, but
that’s not the purpose, as
investment decisions should
be based on one’s require-
ments and capacity.

“For investors, indexation
provided an added advantage
asitdiscouraged redemptions
before threeyears.Now, people
may book profits and exit
before threeyearsasthereisno
motivation to stay invested.
The benefit should have
remained at least till the debt
market becomes as vibrant as
the equity market,” said the
debt fund head.

INITIAL PUBLIC OFFERING OF UP TO [«] EQUITY SHARES OF FACE VALUE OF ¥ 10 EACH (“EQUITY SHARES") OF UPDATER SERVICES LIMITED {“OUR COMPANY" OR THE “ISSUER") FOR CASH
AT A PRICE OF % [#] PER EQUITY SHARE (INCLUDING A SHARE PREMIUM OF ¥ [«] PER EQUITY SHARE) ("OFFER PRICE™) AGGREGATING UP TO % [«] MILLION {THE "OFFER"). THE OFFER
COMPRISES OF A FRESH ISSUE OF UP TO [«] EQUITY SHARES AGGREGATING UP TO T 4,000.00 MILLION ("FRESH ISSUE") AND AN OFFER FOR SALE OF UP TO 13,300,000 EQUITY SHARES
(“OFFERED SHARES") AGGREGATING UP TO ¥ [»] MILLION (“OFFER FOR SALE"), COMPRISING UP TO 6,650,000 EQUITY SHARES AGGREGATING UP TO ¥ [«] MILLION BY TANGI FACILITY
SOLUTIONS PRIVATE LIMITED (THE “PROMOTER GROUP SELLING SHAREHOLDER™), UP TO 1,330,000 EQUITY SHARES AGGREGATING UP TO ¥ [«] MILLION BY INDIA BUSINESS EXCELLENCE
FUND - IIAND UP TO 5,320,000 EQUITY SHARES AGGREGATING UP TO ¥ [«] MILLION BY INDIA BUSINESS EXCELLENCE FUND - IlA (TOGETHER, THE "INVESTOR SELLING SHAREHOLDERS",
AND ALONG WITH THE PROMOTER GROUP SELLING SHAREHOLDER, THE "SELLING SHAREHOLDERS"). THE OFFER WILL CONSTITUTE [«]% OF OUR POST-OFFER PAID-UP EQUITY SHARE
CAPITAL. THE OFFER PRICEIS [#] TIMES THE FACE VALUE OF THE EQUITY SHARES.

OUR COMPANY, IN CONSULTATION WITH THE BRLMS, MAY CONSIDER A PRE-IPO PLACEMENT OF UP TO [«] EQUITY SHARES OR ANY OTHER SECURITIES OF THE COMPANY AS MAY BE
PERMISSIBLE, THROUGH A PREFERENTIAL ISSUE OR ANY OTHER METHOD AS MAY BE PERMITTED IN ACCORDANCEWITH APPLICABLE LAW, TO ANY PERSON(S), FOR CASH CONSIDERATION
AGGREGATING UP TO ¥ 800.00 MILLION, AT ITS DISCRETION, PRIOR TO FILING OF THE RED HERRING PROSPECTUS WITH THE ROC (“PRE-IPO PLACEMENT"). IF THE PRE-IPO PLACEMENT IS
COMPLETED, THE FRESH ISSUE SIZE WILL BE REDUCED TO THE EXTENT OF SUCH PRE-IPO PLACEMENT, SUBJECT TO THE OFFER COMPLYING WITH RULE 19{2)(B) OF THE SECURITIES
CONTRACTS (REGULATION) RULES, 1957, AS AMENDED ("SCRR").

THE PRICE BAND AND THE MINIMUM BID LOT WILL EE DECIDED BY OUR COMPANY AND THE SELLING SHAREHOLDERS, IN CONSULTATION WITH THE ERLMS, AND WILL BE ADVERTISED [N [ =]
EDITIONS OF [«] (AWIDELY CIRCULATED ENGLISH NATIONAL DAILY NEWSPAPER), [«] EDITIONS OF [«] (A WIDELY CIRCULATED HINDI NATIONAL DAILY NEWSPAPER) AND [«] EDITIONS OF [=]
(AWIDELY CIRCULATED TAMIL DAILY NEWSPAPER, TAMIL BEING THE REGIONAL LANGUAGE OF TAMIL NADUWHERE OUR REGISTERED OFFICE IS LOCATED), AT LEAST TWO WORKING DAYS
PRIOR TO THE BID / OFFER OPENING DATE AND SHALL BE MADE AVAILABLE TO BSE LIMITED (“BSE") AND NATIONAL STOCK EXCHANGE OF INDIA LIMITED (“*NSE", AND TOGETHER WITH BSE,
THE “STOCK EXCHAMGES™) FOR UPLOADING OM THEIR RESPECTIVE WEBSITES IN ACCORDANCE WITH THE SECURITIES AND EXCHANGE BOARD OF INDIA (ISSUE OF CAPITAL AND
DISCLOSURE REQUIREMENTS) REGULATIONS, 2018, AS AMEMDED (THE “SEBI ICDR REGULATIONS™).

In case of any revision in the Price Band, the BidOffer Period will be extendad by at least three additional Working Days after such revision in the Price Band, subject to the Bid/Offer Period not exceeding
10 Working Days. In cases of force majeure, banking sfrike or similar circumstances, cur Company and the Selling Shareholders may, in consultation with the BRLMs. for reasons fo be recorded in writing,
extend the Bid /Offer Period for a minimum of three Working Days, subject to the Bid/Offer Period not exceeding 10 Working Days. Any revision in the Price Band and the revised Bid/Offer Period, if applicable,
shall be widely disseminated by nolification to the Slock Exchanges, by issuing a public notice, and also by indicating the change on the respective websites of the BRLMs and at the terminals of the members
of the Syndicate and by inimation to Designated Intermedianes and the Sponsor Banks, as applicable,

This Offer is being made through the Book Building Process, in terms of Rule 19(2){b) of the SCRR read with Regulation 31 of the SEBI ICDR Reguiations and in comphiance with Regulation &(1) of the SEBI
ICOR Regulatons, whersin not mare than 50% of the Offer shall be allocated on a proportionate basis lo Qualified Institutional Buyers (“QIBs™ and such portion the “QIB Portion™), provided that our
Company and the Selling Shareholders, in consultation with the Book Running Lead Managers, may allecate up 1o 60% of the QIB Porbion to Anchor Investors on a discretionary basks in accordance with the
SEBIICDR Regulations (“Anchor Investor Portion™), of which one-third shall be reserved for domestic Mutual Funds, subject to valid Bids being received from domestic Mutual Funds at or above the price at
which allocation is made to Anchar Investors (“Anchor Investor Allocation Price®). In the event of under-subscription, or non-allocation in the Anchor Investor Portion, the balance Equity Shares shall be
added tothe Q1B Portion {ather than the Anchor Investar Partion) {the “Net QIB Portion"). Further, 5% of the Net QIB Portion shall be available for allocation on a propartionate basis only to Mutual Funds, and
the ramainder of the Net QIB Portion shall be available for allocation on a proportionate basis to all Bs, including Mutual Funds, subject to valid Bids being receivad at or above the Offer Price, Further, not
less than 15% of the Offer shall be available for allocation on a proportionate basis to Non-Institutional Bidders [ out of which (i} one-third shall be reserved for applicanis with application size of more than T0.20
million and up to T 1.00 miflion, and (i} two-thirds shall be reservad for applicants with application size of maore than T 1.00 million, provided that the unsubscribed portion in either of such sub-categories may be
aflocated 1o applicants in the other sub-categaory of Non-Institutional Bidders), and not less than 35% of the Offer shall be available for allocation to Retall Individual Bidders in accordance with the SEBI ICDR
Regulations, subject to valid bids being received from them at or above the Offer Price. All Bidders, other than the Anchar Investors, are mandatorily required o participate in this Offer anly through an
Application Supported by Blocked Amount (“ASBA") process by providing detaits of their respective ASBAAccount and UPTID in case of UP| Bidders, as applicable, pursuant to which their correspanding Bid
Amaounts will be blocked by the Self Certified Syndicate Banks (*SCSBs") or by the Sponsor Bank(s) under the UP| Machanism, as the case may be, to the extent of respactive Bid Amounts. Anchor Investors
are not parmitted fo participata in tha Offer through the ASBA process. For details, please see the saction entitled “Ofer Procedurs "on page 387 of the DRHE.

This public announcement is baing made in compliance with the provisions of Reqgulation 26{2) of tha SEBI ICDR Regulations to infarm the public that our Company is proposing, subject 1o applicable statutary
and requlatory requirements, recaipt of requisite approvals, market conditions and othar considerations, to undartake an initial pubdic offaring of its Equity Sharas pursuant to the Offer and has filed the DRHP
dated March 29, 2023, with the Securities and Exchange Board of India ("SEBI™) on March 30, 2023.

Pursuant to Regulation 26(1) of the SEBI ICDR Regulations, the DRHP filad with SEBI shall be made public for commaents, if any, for a period of at least 21 days from the date of such filing by hosting it on the
website of SEBI at www.sebi.gov.in, websites of the Stock Exchanges i.e. BSE and NSE at www.bseindia.com and www.nseindia.com respectively and the wabsites of the Book Running Lead Managers
("BRLMs"), i.e. IFL Securities Limited, Motilal Crswal Investmant Advisors Limited and SB1 Capital Markets Limitad at wwwiiflcap.com, weww.motilaloswalgroup_com and www.sbicaps.com, respactivaly. Cur
Company hereby invites members of the public to give their comments on the DRHP filed with SEBI, with respect to disclosures made in the DRHP. The public is requested to send a copy of their commenits to
SEBI and to the Company Secretary and Compliance Officer of our Company and/or the BRLMs at their respective addresses mentioned herein, All comments must be received by SEBI and/or our Company
andior the Cormpany Secretary and Compliance Officer of our Company and/or the BRLMs on or befare 5,00 p.m. on the 21" day from the aforesaid date of filing of the DRHP with SEBI.

Invesiments in equaty and equity-related securities involve & degree of risk and investors should not invest any funds in the Offer unless they can afford to fake the risk of losing theirinvestment. Investors are advised
to read the risk factors carefully before taking an investment decision in the Offer. For laking an investment decision, investars must rely on their own examination of our Company and the Offer, including the risks
involved. The Equity Shares in the Offer hawve not been recommended or approved by the Securities and Exchange Board of India (“SEBI), nor does SEBI guaranies the accuracy or adequacy of the contents of the
DRHF Specific attention of the investors is invited to Risk Factors“on page 34 of the DRHP.

Any decision to invest in the Equity Shares described in the DRHP may only be taken after the Red Herring Prospectus (“RHP”) haz been filed with the RoC and must be made solely on the basis of such RHP
as there may be malerial changes in the RHP frorm the DRHF. The Equity Shares, when offered through the RHP, are proposed to be listed on the main board of the Stock Exchanges.

For details of the share capital and capital structure of our Company and the name of the signataries fo the Memorandum of Association and the number of shares subscribed by them of our Company please
see the section litled " Capital Structure' beginning on page 84 of the DRHP. The liability of members of aur Company is limited.

For details of the main objects of our Company as contained in the Memorandum of Association, please see the section titled 'History and Cerain Corporate Malters' on page 233 of the DRHP

debt funds, or a hybrid fund
with 35% allocation to
equity/arbitrage, thus skewing
it in favour of fixed income.
Therewill be afocus on the tax
angle as that’s what attracts
investors, even though invest-
ment products should be sold
based on requirements and
proper awareness,” he added.

Innovation is the only way
ahead, and fund managers
willnow have to don their cre-
ative hatsand introduce prod-
ucts such as dynamic bond
funds and conservative
hybrid funds. Another senior
executive at a fund house
agrees, saying that investors
could now tilt towards more
activelymanaged open-ended
schemes.

“This seems to be a balanc-
ing act by the government, by
saying that income-only
instruments should be treated
as such.Thiswas in view of the
stressthat the insurance sector
was reeling under, following
the tax on policies of above I5
lakh premium,” said the MD
and CEO of a fund house who
did not wish to be named.

fﬂﬂﬁl‘. Ep’.in

take a hit in this category,
there may not be an immedi-
atechangein AUM, given that
there is now an incentive for
investors to hold on to
schemes and complete their
entire tenure before they lose
the indexation benefit.

Importantly, the amend-
mentapplies togold fundsand
international funds as well.
The MD and CEO cited above
pointed out that investing in
international fundsis a differ-
ent ball game, because of
which the decision comes as a
surprise.

Further, this clearly makes
investing in sovereign gold
bondsamoreattractive propo-
sition, with indexation no
longeraboon.“It’s expensive to
hold the yellow metal in the
physical form, so SGBs will be
the clearanswer.Gold ETFswill
be taxed at the slab rate,which
makes them wunattractive.
SGBsare backed by the govern-
ment, providing the confi-
dence of security.”

According to some experts,
tax shouldn’t be the sole objec-
tive in making investment

After the passage of the
Finance Bill, DP Singh, deputy
MD and CBO of SBI MF, said
with the proposed amend-
ments, the overall ecosystem
would getimpacted, especially
the non-banking financial
company (NBFC) space.

Borrowing costs for NBFCs,
as a result, are seen rising as
there could be an increased
dependency on banks, though
the impact may be limited.

According to a report by
Jefferies,with debt MFs fund-
ing at 10-119% of corporate
bonds, corporate bond yields
may inch up amid moderation
in debt inflows. The report
added that the preference for
more liquid non-convertible
debentures — owing to the
uncertainty around the hold-
ing period for debt MF
investors — could affect credit
spreads.

Jefferies’ estimates suggest
MFs fund close to 15% of
NBFCs’ corporate bonds. As of
February 2023, MFs’ invest-
mentin NBFCs’corporatebonds
(ex-PSU) stood at 2.5 trillion.
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IIFL Securities Limited

Telephone: +91 22 4646 4723
E-mail: vds.ipo@iflcap.com
Website: www.iificap.com

10" Floor. IIFL Centre, Kamala City,
Senapali Bapat Marg, Lower Pared (Wasd),
Mumbai - 400 013, Maharashira, India

Investor grievance e-mail: ig.ib@iiflcap.com
Contact person: Mukesh Garg / Pawan Jain
SEBI registration number: INMOD0010940

Motilal Oswal Investment Advisors Limited™
Motilal Oswal Tower, Rahimbullah Sayani Foad,
Coposite Parel 5T Depot Prabhadewvi

Bumbai - 400 025, Maharashtra, India
Talephone: +91 22 7153 4330

E-mail: wds.ipoi@matilaloswal.oom

Website: www motilalcswalgroup.com
Investor grievance e-mail.
moiapiredressal@motilaloswal.com

Contact person: Ritu Sharma

=EBI registration number: INMED011005

Krithika Shetty

581 Capital Markats Limited

202, Maker Tower 'E’, Cuffe Parade,
Mumbai - 400 005, Maharashira, India
Telephone: +81 22 4008 8807
E-mail: uds.ipod@shécaps . com
Website: www.sbicaps.com

Investor grievance e-mail:

investor relations@sbicaps.com
Contact person: Janardhan Wagle /

SEBI registration number; INMDO00J3531

Link Intime India Private Limited
C-101, 247 Park, 1"Floor, L.B.5. Marg.
Wikhrol (West), Mumbai - 400 0B3
Maharashira, india

Telaphone: +91 810 811 4340

E-mail: uds.ipoEdinkintime.co.in
Website: www linkintime co.in
Investor grievance e-mail:
uds.ipoi@iinkintirne. co.in

Contact person: Shanti Gopalkrishnan
SEBI registration number: INRDDDDDA05E

""In compliance with the proviso fo Regulation 214(1) and explanation (i) fo Regwlation 214(1) of the SEBI (Merchan! Bankers) Regufations, 1992, Motial Oswal Invesiment Advisors Limited will be invalved anfy in
the markeling of the Offer. Motlal Oswal investment Advisors Limited has signed the due diigence cerificale and has been disciosed as a BRLM fo the Offer,
Al capitalized terme wsed harein and not specifically dafined shall have the =ame meaning as ascribed to them in the DEHP.

Place: Chennai
Ciate: March 30 2023

For UPDATER SERVICES LIMITED

On behatf of the Board of Directors

S

Ravishankar B

Company Secretary and Compliance Officer

UPDATER SERVICES LIMITED is proposing, subject to, receipt of requisiie approvals, market conditions and other considerations, o undertake an initial public offer of its Equaty Shares and has filed the DRHP with
SEBI, on March 30, 2023, The DRHP shall be available on the website of SEBI &t www.sebi.govin, websites of the Stock Exchanges i.e. BSE Limited and Mational Stock Exchange of India Limaled at
www.bseindia com and www.nseindia.com, respectively, and is available on the websites of the BRLMs, e, [IFL Securities Limited, Motilal Oswal Investment Advisors Limited and 58| Capital Markets Limited at
www.iiflcap_com, www.motilaloswalgroup.com and www.shicaps.com, respectively. Any potential invesior should nate that investment in equity shares involves a high degree of risk and for details refating to such
risk, please sea the section entited “Risk Facfors™ on page 34 of the DRHP. Potential investors should not rely on the DRHP for making any investmant decision.

The Equity Shares offered in the Offer have not been and will not be registered under the ULS. Securities Act of 1933, as amended (the "U.S. Securities Act”) or any state secunties laws in the United States, and
unkess 5o registerad, may not be offered or sold withan the United States, except pursuant to an exempton from, of in a transaction not subject fo, the registration requirements of the LS. Securities Act and in
accordance with any applicable U.S. slate securilies laws, Accordingly, the Equity Shares are being offered and sold only outside the United Stales in ‘offshore ransactions’ as defined in, and in relance on
Requlation 5 under the L1.5. Securities Act and the applicable laws of the jurisdiclions where such offars and sales are mada.
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FINANCIAL EXPRESS

FRIDAY, MARCH 31, 2023

FORM A
PUBLIC ANNMOUNCEMENT
iUnder Regulation 6 of the Insslvency and Bankruptey Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016}

FOR THE ATTENTION OF THE CREDITORS OF
INDMAN SUGAR MANUFACTURING COMPANY LIMITED

; RELEVANT PARTICULARS
1 | Marre ol corpanste debior Indiam Sugar Manstacturing Compaimy Lisited {Under CIRP|
2 | Dt ol ircomanston of comdanste debior [ 07,00, 2000
| 3, | Bunhorty uncker which corporte debior | Gompany ncorpommod under th Companies A, 1956
|Isincomaratod / regfeored | reggstared with Regisirer of Companies, Maharasiira {Pune)
4 | Comporata idankiy Mo, ¢ Umied Ly | SA24PMER000FLID44 553
| Icierilization Mo. of conponeie delior
5. | Ackdness of B regsiensd office ard
prinii e e (iF &) of compoene

ADITYA BIRLA FINANCE LIMITED

Registered Office : Indian Rayon Comaeund, Vesaval, Guarat-362 266,
Corporate Office : 107 Foor, & Teck Park, Mirian Complex. Nr. Hub Mal, Goregaan (E), Mumbai-400 063, MH,

POSSESSION NOTICE [(Appendix IV) Rule 8(1)]

| Whersas the undersigned being the Authonzed Officer of Aditya Birla Finance Limited (ABFL) undsr te Securilisation and
Recanstruction of Financial Assets and Enforcement of Security Interest Act, 2002 (54 of 2002 and in exercise of fhe powers conferned under
Section 13 (12) read with Rule 3 of the Sacurity Interest (Enforcament) Rules, 2002 issued a Demand Notice dated mentioned below under

THE DEBTS RECOVERY TRIBUNAL, LUCKNOW BRI ADITYA BIRLA

{Area of Jurisdiction - Part of Uttar Pradesh) "- Toml EAPI TAL

GO0/, University Road, Mear Hanuman Setu Mandir, Lucknow - 226007, Ph.: 0522-4001208 FOTHERS =Tt EEHICRS 1oees
DRC No. 1459/2018

NOTICE FOR SETTING A SALE PROCLAMATION

(Under Rule 48 of the second Schadule to the Income Tax Act 1961 read with Seclion 29 of
the RDDBFI Act 1993)

[ T Viethal Ao Liress 8H. No-S) AR Ternbhumi T,
Waacthe, Solapur MH 413210 IN

il PUNJAB & SIND BANK C.H. BANK echion 1302} ofihe said Actcaling upon you being fe bomowers (names and addresses mentioned below) torepay the amount mentionsd in

5. | InsohEncy commencament catg in [ Thia Hantie NGLT Murmbal Banch Pronounced tha Ordar E h h AL the said nobice and inferest thereon within 60 days from fhe date of receipt of the said notice.
respact of compare detior on Z3nd March, 2023 (Branch, Sohramau, Unnao) | The Bomowsers mentioned hersin below having failed to repay the amount, nofice is hereby given to the Borowers mentioned herein below and
Copy of he Orter wes recaied on 23t Marich, 2023, VERSUS | [othe publicivgeneral hat the undersigned has laken possession of the property described hergin below in exercssof powers.conherned on him/
- | Estimated date of dosure of insohercy | 196h Seplember, 2003 amit. Rimple Singh & Others e her under Sec ion 1314} ofthe said actread with Rule & the Secunty interest{Enforcement ) Rules, 2008, The Bormowers mentionsd herein below

in particular and the public mgensral are hereby cautioned nat b deal with said propery and any deaings with the property wil be subject o the
chargs of Aditya Birla Finance Limited JABFL} for an amount &5 menfioned herein ender and interest therson. The Bomrmowss's sttention is
imvited to the provisions of sub-section 8 of Section 13 of the act, inrespectof time avalable, o redeem the secured assels

el oo To,

B [ v .;lFrI mgrEration number of the I-'In:::,h H-‘IE_I‘I_,I'I:‘II,h.l'ul'I._TI..'I_k'Ir! . & 5 . fess
i R A |BE Pehoation N, 1. Smt. Rimple Singh Wio Shri Raman Kumar Singh, Rio: 333, Adarshnagar Neelmatha,

| interirn rasolution professional | IBBY D02 IPNO004E/ 204 T-16/101 32, cantt, Lucknow 226002, 5 Name of the Barrower(s) Demand Motice Description of Immovable Property Possession
0. | Address and e-mal of the interim | B-203 Devginl, Geneshmale, Srnaged Road, 2. Shri Raman Kumar Singh S/o Shr Munshi Singh, Rfo: 333, Adarshnagar Meelmatha, No. Date & O/5. Amt [Properties Mortgaged) Motice
rﬁ'lir'-‘!:-ll-ﬁ[lkﬂ"-f:'ﬂﬁﬂﬁl & regilensd Pune- 313030, Matarashina, cantt, Lucknow 226002, I 1. |1. W= imax Technology, DM Date ; All That Piece And Parced OF Property Old House Mo, 25596
wath 1he: Boan Emait rteshmahagancsSgmailoom . L T ! = j £ ] ! Eraliakes
i — T e e - 3. Shri Gorakhnath Das Sio Shri Jagannath Das, Rio: 350/59/165/3, Sohapuram, Rajaji Prop; Mr. Eijaz Anwar 20-Jan-2023 | New House No. 63530 Situated Al Khudri Rakabganj,| 20-Mar-23
T :',-:";:E'rlzf;ﬂl:ﬁ:;;ﬁh E’::’;a ;Eﬂ,‘:ﬁ;ﬁ? f"“"w P Puram Lucknow ? £ 2 2. Mr. Eljaz Anwar, 3. Sayma Rs. 20,16,488.06/- | Lucknow Admeasuring 85167 5q. ML As Bounded:- East - | [Symbalic
3 Al I e ! Lean Account No. E Housga Of Shyamial, West = House OF Dhurpatak, North =
| resciution profiessional | Email infiarsugarcined grad. com 4. Shri Ramesh Verma S/o Shri Ganga Ram Verma, Rlo: 555 KHA/A 138, Bhola Khera, ABFLLNWODSBOD00135616 ﬂ_;:nu_nmﬂ H-:Ese-:]frdishr:al snuth-mFlJWi;‘af: Hasl:apa Jetnta
L1 Lest chate for suibmission of cims | 12xh Agil, 2023 Lucknow 226017 : ; : —
12| Clrasas of cradiors, il g uider P, Ayt ; Sdi-
chiuse (B of subssdtion (GA} of seion 3. Ms Anshu Kumari Do Shri Munshi Singh, Rio: 333, Adarshinagar Meelmatha, cantt, Place © Lucknow Authorised Officar
21, pscerared by the rierim msaktian Lucknow 226002, | Date ; 31.03.2023 itk i Bl 3
professional | | Y
13] Names of nsohency Professionals. | ot Appikanka Where as in Execution of cerificate No, 1459/2018 LKO drawn up by the Presiding Officer,

. NOTIGE UNDER SECTION 13(2) OF CHAPTER Ill OF
pnb Housing| SECURITISATION & RECONSTRUCTION OF FINANCIAL ASSETS

- : _ AND ENFORCEMENT OF SECURITY INTEREST ACT 2002, READ
AEEEEEEN N wiTH RULE 3(1) OF THE SECURITY INTEREST (ENFORCEMENT)

Debtz Recovery Tribunal, Lucknow the under mentioned immovable property.

You are hereby informed thatthe ... has been fixed for drawing up the proclamation
of sale and selling the terms thereof, you are requested to bring 1o the notice of the
undersigned any encumbrances charges, claims or liabilities attaching to the said properties
or any portion thereof,

iderinied @ acl &= Authorised
Fepresan|abe of credioes n & class
| Three rames for each dass)
14 (=) Palmaint Formrs and | Whzb linkc Ity b gov inhoma downloads |:" ar r{_.l E’ﬂ-.ﬂ-.l_
- il M s st | N i il RULES, 2002 AMENDED AS ON DATE

Regd. Office : 9th Floor, Antriksh Bhawan, 22, K.G. Marg, New Delhi-110001,

Matice 8 hereby given that the National Company Law Tribunal has ordered the
commencemant of a corporate msolvency resolution process of the Indian Sugar
Manuraciuning Company Limited on 23nd March, 2023,

The craditors of Indlan Sugar Manufacturing Company Limited, are hereby called upon
Lo subxmit thair claimes with proot on or Before 12th April, 2023 1o the inberim resolution East
professional atthe address mentioned against entry Mo, 10,

A fivaancial creditor belonging 1o & class, as listed agains] the entry Mo, 12, shalk indicale
its cholca of authorised reprasentative from among the three insolvency professionals
listed against entry Mo, 13 o agh a5 aulhorised representative of the class in Form A
(Mot Appdicable)

Submission of false or misleading proofs of claim shall atiract penakties.

Date: - 31032023
Flace; - Pune

SPECIFICATION OF MORTGAGED PROPERTY
House No. 5 B/A 39, sector 5B, Vrindavan Yaojna, |, Ward Ibrahimpur, Near IGNU v
Vrindawan Lucknow, Boundary wall Complete Are 42.34 42.34 5q. Mtr.
: House Mo. 5 B/A-40

Owned by Smt. Rimple Singh wie Shri. Raman Kumar Singh (judgement debtor no.1)

You are Directed to appear before the under signed on 25.04.2023 at 11.00 AM. to take
Motice of the date ot be fixed for settling term of proclamation of sale.

s/d Givan under my hand and seal at Lucknow on 27th March, 2023.

Mr. Ritesh R. Mahajan Recovery Officer-l

Interim Resolution Professional
IBEI/IPA00Z, 1P NODO4 B, I017- 18, 10132 Debt Recovery Tribunal, Lucknow.

For Indian Sugar Manufacturing Company Limited (Under CIRP)

financi“. epi .in

THIS IS A PUBLIC ANNOUNCEMENT FOR INFORMATION PURPOSES ONLY AND 15 NOT A PROSPECTUS ANNOUNCEMENT AND DOES NOT CONSTITUTE AN INVITATION OR OFFER TO ACQUIRE,
PURCHASE OR SUBSCRIBE TO SECURITIES. NOT FOR RELEASE, PUBLICATION OR DISTRIEUTION DIRECTLY OR INDIRECTLY OUTSIDE INDIA.

Phones : 011-23357171, 23357172, 23705414, Website : www.pnbhousing.com

BRAMCH OFFICE : OFFICE MO, 6-B, FIRST FLOOR, NEEL EMPRESS CHSL, PLOT NO.92.93, SECTOR 1/5, NEAR HDFC CIRCLE, MEW
PAMVEL, MAHARASHTRA - 410206

We, the PHB Housing Finance Ltd. (hereinafter referred to as "FNBHFL™) had issued Demand notice USs 13(2) of Chapter H of the
Securitization & Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 (hereinafter referred to as the

The finaricial craditors shall submit their claims with proof by electronic means only. All West . House of Jagdev “Act”] by our Panvel Branch office situated st Office Mo. 6-B, First Floor, Neel Empress CHSL, Plot No.92-93, Sector 1/5, Mear HDFC

other credifors may submil the claims with prool in person, By post or Dy elecirnic Maorth » House of Murari Circle, Mew Panvel, Maharashtra - 410206, The said Demand Notice was issued through car Authormed Officern, to vou 2l belonw

means. ! mentioned Borrowers/Co-Bamower/ Guarantors since your accodnt has been classified as Mon-Performing Assets as per the Reserve Bank
South : Road 6.00 Mt wide

af IndiaMdational Howmg Bank guidelines dues to nonpayment of installments) interest. The contents of the same are the defaults
committed by you in the payment of installments of principals, inferest, et The outstanding amount is mantioned below, Further, with
reasons, we belssve that you are evading the serace of Darnand Motice and hence thie Publication of Cemand Motlce wikch is also reguirad
s 13021 of the said Act, You are hereby called wpon to pay FMNEHFL within a period of 60 Days of the date of publication of this demand
notice the aforesaid amount along with up-to-date interest and charnges, fafling which PMBHFL will take neceszary action under all or any of
the provisions af Section 13(4) of the said Act, against all or any one o more of  the secured adsets moluding taking possesiion al the
secured assets of the bomowers and guarantors

Your kind attention is inwited to provisions of sub-%ection (B of Section13 of the of the Sacuritization and Reconstrection of Financial Assets
and Enforcement of Security Interest Act, 2002 where under you can tendern/pay the entire amaount of outstanding dues together with all
costs, charges and expenses ingurred by the PME HFL only till tha date of publication of the notice for sale of the secured assets by public
auction, by imviting quotations, tender frorm public or by private trealy, Pleage also note that if the antire amount of sutstanding dues
tegethar with the costs, charges and expenses mowrrad by the PMNE HFL &5 not fendenad. before pulbdication of notice for sale of the secured
assats by public awction, by inviting quetations, tender from public oo by private treaty, pou may not be entitled to redeem the secusad
assetis] therpatter, FURTHER you are prohibated LS 13(135) of the sad Sct Iroem transterring either by way of sabe, lease ar in any other way
the aforesaid secured assets.

8 e Name & Address of Borrower & Ty i Propartyfies) Dateof | Amount O/
Ho. £oLnt Co-Bor Address of Mort i Doeraind I!n-rlda'll_
PUBLIC ANNOUNCEMENT bk Surantorts) otice 1 Demared Hothos
1 HoUY Santosh Singh (Borrewer) Address-2313213 M/A Flat Mo 302, 3rd Floor & [ 17.01.2023 | Rs.

PHVLYS | Village Pachewara Post Aurasi Auraiya, Uttar Wing, Nebel Resdencey 2290513 38
areas Pradesh - 221301, India, At Village Mamadapug
s i 1017630 |Chanda Dewi {Co-Borrower) Acddiess-Flat Meral, Karjat, Raigad,
=t 1 B.O,; Mo & 402 Plot Mo 53 Sector 1B Sunrise Bldg Maharashtra, India,

E < Pt E Pamvel |Kamothe, Mumbal Ralgad, Mavi Mumbai, 4107101

Maharashtra-410209, India

PLACE:- PANVEL, DATE:- 30.03.2023 Sd/- AUTHORIZED OFFICER, PNB HOUSING FINANCE LIMITED

@A I CHFM CFM Asset Reconstruction Private Limited
' e AT Corporate Office: 1st Floor, Wakefield House, Sprott Road, Ballard Estate,
Fs s v RSP P mumbai 400 038, India

UPDATER SERVICES LIMITED

Cur Company was incorporatad in Channai, Tamil Nadu as ‘Updatar Services Privata Limited’ pursuant to a certificate of incorporation dated Novemnber 13, 2003 issued by the RoC, upon the conversion
of ‘Updater Services’, a partmership firm, info a private imited company, in accordance with the provisions of Part IX of the Companies Act, 1956, Thereafter, our Company was converted from a private
limited company to a public limited company, pursuant to a resolufion passed in the extraordinary general meeting of our Shareholders held on February 22, 2022, and consequently, the name of our
Company was changed 1o ‘Updater Services Limited”, and a fresh certificate of incorporation dated Mareh 24, 2022 was issued to our Company by the RaC. For further datails of change in the name and
registered and corporate office of our Company, sea “History and Cantain Corporate Matfers "on paga 233 of the Draft Red Harring Prospactus dated March 28, 2023 ("DRHP").
Corporate |dentity Number: U74140TN2003PLC051355
Registered and Corporate Office: Mo, 27302-4, UDS Salai, Off Old Mahabalipuram Reoad, Thoraipakkam, Chennai - 600 057, Tamil Madu, India
Wabsite: www udz.in; Telephone: +21 44 24063234 | 0333; Contact Person: Ravishankar B, Company Secretary and Compliance Cfiicer; E-mail: compliance officerf@uds.in

THE PROMOTERS OF OUR COMPANY ARE RAGHUNANDANA TANGIRALA AND SHANTHI TANGIRALA

INITIAL PUBLIC OFFERING OF UP TO [«] EQUITY SHARES OF FACE VALUE OF ¥ 10 EACH ("EQUITY SHARES") OF UPDATER SERVICES LIMITED (*OUR COMPANY™ OR THE “ISSUER") FOR CASH

Registered Office; Block no. AMO03, West Gate, Near YMCA Club, Sur Mo. 83511+3, 5. G. Highway, Makarba,
Anmedabad-360051. Email: info@cfmarc.in, Phone: +81- 22 49703233 (Board Line) CIN: UST100GJ2015PTC083994

SYMBOLIC POSSESSION NOTIGE

Whereas, Agnwise Finsery Lid, [furmed','hnmm &a Slar Aan Finance Lid, | has vde a Dead otAssagnmend dabed JN112021 assignad m Fawar of
CFM Assel Reconstruction Pyt Lid. (CFM-ARC), irter alia, the debd due and payabl by you along-with all s righl, title interests, banefils, in
respect of vour caplioned loan accounts alang with the undesying security and sacurity interest created in respect of immovable property for
repayment of ihe debt. The undersigned being the Authorized officer of CFM ARC acting in its capacity as Trustee of CFMART Trusi-30, and
exercises of powers conferred under the Sachicn 1312) of the Act read with rule 9 of the secunty Inferesi[Enfarcemend) Rules, 2002 Issusd
Demand Notice date [4-10-2022 undar section 13 (2) of The Act, caling upon the follawing borrawar(s) Co-borrawear(s) and Martgagars, b repay
Eie amounts mantioned in the Motica wilthin 60 days from the from the receipt of the said Notics, The Borrowars having failed to repay tha ameun
nodice is hereby given to the borowersCo-barmowers and Mortgagoes and the publicin general that the undersigred being the Authonized officer of
Pegasus ARC has taken Symbolic Possession of the property described harein below in exercise (1 powers conferred an her under sub seclion
(4} of Sectan 13 of the said read wih rule 3 of the security Interast | Enforcamant) Rules, 2002,

AT A PRICE OF ¥ [«] PER EQUITY SHARE (INCLUDING A SHARE PREMIUM OF ¥ [«] PER EQUITY SHARE) ("OFFER PRICE") AGGREGATING UP TO ¥ [«] MILLION (THE “OFFER"). THE OFFER Name of The Borrower(s)/ Demand Naotice Date of E‘!I"'f_'hnu':
COMPRISES OF A FRESH ISSUE OF UP TO [«] EQUITY SHARES AGGREGATING UP TO ¥ 4,000.00 MILLION ["FRESH ISSUE”) AND AN OFFER FOR SALE OF UP TO 13,300,000 EQUITY SHARES Co-Borrower(s)iLoan Account Number Date & Amount Possession
(“OFFERED SHARES") AGGREGATING UP TO 7 [#] MILLION {“OFFER FOR SALE"), COMPRISING UP TO 6,650,000 EQUITY SHARES AGGREGATING UP TO 7 [«] MILLION BY TANGI FACILITY 1. MR. NARENDER Sio JOGARAM (Borrower ! mortgagor) 14.10.2022 Rs. 20,54,779.00- | Rupees Twerly | 27.03.2023

SOLUTIONS PRIVATE LIMITED (THE “PROMOTER GROUP SELLING SHAREHOLDER"), UP TO 1,330,000 EQUITY SHARES AGGREGATING UP TO ¥ [«] MILLION BY INDIA BUSINESS EXCELLENCE
FUND - 1 AND UP TO §,320,000 EQUITY SHARES AGGREGATING UP TO ¥ [«] MILLION BY INDIA BUSINESS EXCELLENCE FUND - IlA {TOGETHER, THE “INVESTOR SELLING SHAREHOLDERS",
AND ALONG WITH THE PROMOTER GROUP SELLING SHAREHOLDER, THE "SELLING SHAREHOLDERS"). THE OFFER WILL CONSTITUTE [#]% OF OUR POST-OFFER PAID-UP EQUITY SHARE
CAPITAL. THE OFFER PRICEIS [#] TIMES THE FACE VALUE OF THE EQUITY SHARES.

OUR COMPANY, IN CONSULTATION WITH THE BRLMS, MAY CONSIDER A PRE-IPO PLACEMENT OF UP TO [«] EQUITY SHARES OR ANY OTHER SECURITIES OF THE COMPANY AS MAY BE
PERMISSIELE. THROUGH A PREFERENTIAL I5SUE OR ANY OTHER METHOD AS MAY BE PERMITTED IN ACCORDANCE WITHAPPLICABLE LAW, TO ANY PERSON(S), FOR CASH CONSIDERATION
AGGREGATING UP TO % 800.00 MILLION, AT ITS DISCRETION, PRIOR TO FILING OF THE RED HERRING PROSPECTUS WITH THE ROC ("PRE-IPO PLACEMENT"). IF THE PRE-IPO PLACEMENT I3
COMPLETED, THE FRESH ISSUE SIZE WILL BE REDUCED TO THE EXTENT OF SUCH PRE-IPO PLACEMENT, SUBJECT TO THE OFFER COMPLYING WITH RULE 19(2)(B) OF THE SECURITIES
CONTRACTS (REGULATION) RULES, 1957, AS AMENDED ["SCRR").

THE PRICE BAND AND THE MINIMUM EID LOT WILL BE DECIDED BY OUR COMPANY AND THE SELLING SHAREHOLDERS, IN CONSULTATION WITH THE BRLMS, AND WILL BE ADVERTISED IN [=]
EDITIONS OF [«] (AWIDELY CIRCULATED ENGLISH NATIONAL DAILY NEWSFAPER), [«] EDITIONS OF [=] (A WIDELY CIRCULATED HINDI NATIONAL DAILY NEWSPAPER) AND [#] EDITIONS OF [#]
(AWIDELY CIRCULATED TAMIL DAILY NEWSPAPER, TAMIL BEING THE REGIONAL LANGUAGE OF TAMIL NADU WHERE OUR REGISTERED OFFICE IS LOCATED), AT LEAST TWQ WORKING DAYS
PRIORTO THE BID | OFFER OPENING DATE AND SHALL BE MADE AVAILABLE TO BSE LIMITED (“BSE") AND NATIONAL STOCK EXCHANGE OF INDIA LIMITED (“NSE", AND TOGETHER WITH BSE,
THE “STOCK EXCHANGES™) FOR UPLOADING ON THEIR RESPECTIVE WEBSITES IN ACCORDANCE WITH THE SECURITIES AND EXCHANGE BOARD OF INDIA (ISSUE OF CAPITAL AND
DISCLOSURE REQUIREMENTS) REGULATIONS, 2018, A5 AMENDED (THE “SEBI ICDR REGULATIONS").

In case of any revision in the Price Band, the Bid/Offer Period will be extended by at least three additional Working Days after such revision in the Price Band, subject to the Bid/Qffer Period not exceeding
10 Working Days. In cases of force majeure, banking strike or similar circurnstances, our Company and the Selling Shareholders may, in consultation with the BRLMs, for reasons to be recarded in writing,
axtand the Bid /Offer Period for a minimum of three Working Days, subject 1o the Bid/Offer Period not exceading 10 Working Days. Any revision in the Price Band and the revised Bid/Offer Period, if applicable,
shall be widely disseminated by notification to the Stock Exchanges, by issuing a public notice, and also by indicating the change on the respective websites of the BELM= and al the terminals of the members
of the Syndicate and by intimation to Designated Intermediaries and the Sponsor Banks, as applicable.

This Offeris being made through the Book Buildimg Process, in ierms of Rule 19(2){b) of the SCRF. read with Regulation 31 of the SEBIICDR Regulations and in compliance with Regulation &[1) of the SEBI
ICOR Regulations, wherein not more than 0% of the Offer shall be allocated on a proportionate basis fo Cualfied Institutional Buyers (*QIBs™ and such portion the “QIB Portion™), provided that our
Company and the Selling Sharehokders, in consultation with the Book Running Lead Managers, may allocate up to 0% of the QI8 Portion to Anchor Investors on a discrebionary basis in accordance with the
SEBIICDR Regulations (“Anchor Investor Portion™), of which one-third shall be reserved for domestic Mutual Funds, subject to valid Bids being received from domestic Mutual Funds at or above the price at
which allocation is made to Anchor Investors ("Anchor Investor Allocation Price®). In the event of under-subscription, or non-allocation in the Anchor Investor Portion, the balance Equity Shares shall be
added to the QI8 Portion (ather than the Anchor Investar Portion) (the "Net QIB Portion"). Further, 5% of the Net QIB Porbon shall be availabls for allocation an a proporbionate basis anly to Mutual Funds, and
the remainder of the Netl QIB Portion shall be available for allocation on a proportionate basis to all QBs, including Mutual Funds, subject to valid Bids being received at or above the Offer Price, Further, nal
less than 15% of the Offer shall be available for allocation on a proportionate basis to Non-Institutional Bidders (out of which (|} one-third shall be reserved for applicants with application size of more than 3 0,20
millian and upta ¥ 1.00 million, and (i} two-thirds shall be reserved for applicants with application size of mare than ¥ 1.00 million, provided that the unsubseribed portion in gither of such sub-categories may be
aflncated to applicants in the other sub-category of Non-Insfitutional Bidders), and not less than 35% of the Offer shall be available for allocation to Retail Individual Bidders in accordance with the SEBI ICDR
Regulations, subject to valid bids being received from them at or above the Offer Price. All Bidders, other than the Anchor Investors, are mandalorily required to participate in this Cifer only through an
Application Supported by Blocked Amaount (“ASBA") procass by providing details of their respective ASBAAccount and UPI D in case of UP| Bidders, as applicable, pursuant to which their correspanding Bid
Amaunts will be blocked by the Self Certified Syndicate Banks (“SCSBs") or by the Sponsar Bank(s) under the UP| Mechanism, as the case may be, to the extent of respective Bid Amounts, Anchor Investars
are nol permitted lo participata in the Cffer through the ASBA process, For details, please see the section entitled *Offer Procedure”on page 587 of the DRHP

This public announcement is being made in compliance with the provisions of Regulation 26{2) of the SEBI ICDR Regqulations to infarm the public that our Company is proposing, subject o applicable statutary
and regulatory requirements, receipt of requisite approvals, market conditions and other considerations, 1o undertake an initial public offering of s Equity Shares pursuant to the Offer and has filed the DRHP
dated March 29, 2023, with the Securities and Exchange Board of India ("SEBI™) an March 30, 2023,

Pursuant to Regulation 26( 1) of the SEBI ICDR Regulations, the DRHP filed with SEBI shall be made public for comments, if any, for a period of al least 21 days from the date of such filing by hosting it on the
website of SEBI at www.sebi.gov.in, websites of the Stock Exchanges i.e. BSE and NSE at www.bsaindia.com and www.nseindia.com respectively and the websites of the Book Running Lead Managers
(“BRLMs"), i.e, lIFL Securities Limited, Motilal Oswal Investment Advisors Limited and SBI Capital Markefs Limited at www.iificap_com, www.motitaloswalgrowp.com and www.shicaps.com, respectively. Our
Company hareby invitas membsers of the public to give their comments on the DRHP filed with SEBI, with respact to disclosuras made in the DRHP. The public is requested to send a copy of their comments to
SEBI and to the Company Secretary and Compliance Officer of our Company and/or the BELMs at their respective addresses mentionad herein. All comments must be received by SEB| amd/or cur Company
andlor the Company Secretary and Compliance Officer of cur Company and'or the BRLMs on or before 5.00 p.m. on the 21 day from the aforesaid date of filing of the DRHP with SEBI.

Invesiments in equity and equity-relaied securities involve a degree of risk and investors should notinvest any funds in the Offer unless they can afford to fake the risk of losing theirinvestment. Invesiors are advised
to read the risk factors carefully before taking an investment decision in the Offer. For taking an investment decision, investars must rely on their own examination of our Company and the Offer. including the risks
involved. The Equity Shares in the Offer hawe not been recommended or approved by the Secunties and Exchange Board of India (“SEBI™). nor does SEBI guaraniee the accuracy or adequacy of the contents of the
DRHP. Specific altention of the investors is invited ko "Risk Factors“on page 34 of the DRHP.

Ay decision to invest inthe Equity Shares descnbed in the DRHFP may only be taken after the Red Herring Prospectus (“RHP™) has been filed with the RoC and must be made solely on the basis of such EHP
as there may be material changes in the RHP from the DRHF. The Equity Shares, when offered through the RHP, are proposed to be listed on the main board of the Stock Exchanges.

For details of the share capifal and capital structure of our Company and the name of the signatories fo the Memorandum of Association and the number of shares subscribed by them of our Company please
see the section fitled ‘Capital Sfructure’ beginning on page 84 of the DRHP. The hiability of members of our Company is limited

For details of the main objects of our Company as contained in the Memorandum of Association, please see the section tiied ‘History and Cerfain Corparate Matters' on page 233 of the DRHF.

BOOK RUNNING LEAD MANAGERS |

O SBICAPS

SBI Capital Markets Limited

202, Maker Tower 'E', Cufie Parade,
Mumbai - 400 005, Maharashira, India
Telephone: +91 22 4006 S807
E-mail: uds ipod@shicaps.com
Webszite: www. sbicaps com

Investor grievance e-mail:

REGISTRAR TO THE OFFER
LINK ntime

Link Intime India Private Limitad
C-101, 247 Park_ 1"Floor, LB.5. Marg,
Vikhroli [West), Mumbai - 400 &3
Blaharashira, India

Telephone: 427 310 817 4249
E-miail: vds.ipoiEinkintime.co.in
Website: wwawlinkintime.codn

MoTieAL Oswal

iaarrrei Barling.

EDIIFL SeCURITIES

IIFL Securities Limited

10" Floor, IIFL Centre, Kamala City,
senapab Bapat Marg, Lower Pared (Wesd),
Mumbal - 400 013, Maharashira, India
Telaphone: +91 22 4646 4728

E-miail: vdz.ipoi@aflcap.com

Website: www.ificap.com

Matilal Oswal Investment Advisors Limited™
Motilal Cewal Tower, Rahimbulizh Sayani Rosd,
Opposite Parel 5T Depot Prabhadevi,

Mumbal - 400 025, Maharashtra, India
Telephone: 497 22 7153 4380

E-mail: wds ipoi@motilalozwal .com

Website: www.molilaloswalgroup.com

SEBI registration number: INMJOD011005 SEBI registration number: |NMIDDOO3S31 SEBI registration number: INRIO0O004058

**In compliance with the proviso fo Reguiation 2 TA{1) and explanation (i) fo Reguation 21A(7) of the SEBI (Merchan! Bankers) Reguiations, 1992, Matilal Oswal investment Advisars Limited will be invalved only in
the markefing of the Offer. Motilal Oswal investment Adwisors Limiled has sighed the due diigence certificale and has been disclosed as 2 BRLM fo the Offer
All capitalized terms used herein and not specifically defined shall have the same meaning as ascribed to themin the DRHP.

For UPDATER SERVICES LIMITED

On behalf of the Board of Directors

Sd-

Ravishankar B

Company Secratary and Compliance Officar

Place: Channai
Date: March 30, 2023

UPDATER SERVICES LIMITED is proposing, subject to, receipt of requisite approvals. market conditions and other considerations, to undertake an nitial public offer of its Equity Shares and has filed the DRHP with
SEBI, on March 30, 2023, The DRHP shall be available on the website of SEBI al www.sebi.govin, websites of the Stock Exchanges i.e. BSE Limited and Mational Stock Exchange of India Limited at
www, bseindia.com and www.nseindia_com, respectively, and s available on the websites of the BRLMs, i.e. lIFL Sacurities Limited, Motilal Oswal Investment Advisors Limited and 581 Capital Markets Limited at
wwiw.iflcap_com, www.motilaloswalgroup.com and www.shicaps.com, respactively. Any patential imsestor should note that investment in aguity shares involves a high degree of risk and for details ralating 1o such
risk, please sea the saction entitied "Risx Factors™ on page 34 of the DRHP. Potential investors should notrely on the DRHP for making any investment decision.

The Equity Shares offered in the Offer have not been and will not be registered under the ULS. Securibes Act of 1833, as amended (the "U.5. Securities Act”) or any state securities laws in the United States, and
undess so regesterad, may not be offered or sold within the United Stales, except pursuant 1o an exemplion fram, or in a transaction not subject to, the registration requirements of the L3, Securities Act and in
accordance with any applicable U3 state securilies laws, Accordingly, the Equity Shares are being offered and sold only outside the United States in ‘offshore iransactions” as defined in, and in reliance on
Regulation 5 under the L1.3. Securities Act and the applicable laws of the jurisdictions where such offers and sales are made.

Adfactors 617

Lakh Fifty Four Thousand Seven Hundred and
2. Mrs PUNEET WIO HARENDER SINGH [co-borrower) Saventy Nine Only) due as on 26-SEPT-2022

DESCRIPTION OF SECURED ASSET (IMMOVABLE PROPERTY); ALL THAT PIECE AND PARCEL OF LAND ADM 257.13 50 YDS THE
ENTIRE STRUCTURE CONSTRUCTED TO BE CONSTRUCTED THERE ON SITUTAED AT H NO 128 UPC SUNDERPUR PO PALWAL
TEHSIL THANSESAR PROPERTY HOUSE COMPRISE [N KHEWAT NO 108140 KHATAUNI KO 114, MAROBANS KHASRA NO 37(0-17)
ITS Y2 SHARE THAT I5 81/2 MARLE SITUATED AT VILLAGE SUNDERPUR TEHSIL THANESAR DISTT KURUSHRETRA MEASURING 8172
MARLE [APPROX) (DIMENSIONS A PER DEEL)

The barrowen's are prohibied under The Act from transieming the aforesaid assels. whather by way of sale, lease or othersise without the pricr
writtan cansent of PARPL. Any parsan wha conbravenes of abels contravention of the pravigians of the Act or Rules made theraundar, Shall be
liable far imgrisonment andior penalty as provided under the Acl. CFM Assel Reconstruction Pvi.Ltd

Date ; 31032023 Authonsad Officer
Placa: KURLUKSHETRA [Acting in ds Capacity as Trustes of CFMARD Trust-80)

CIVIL ENGINEERING

WEST CENTRAL RAILWAY
Tender Notice No- W.623/15 Date: 27.03.2023

ar. Dwizional Enginear (Coordination), West Central Railway, Kota for and en bahall of President of unlon of India
imvites following open E-Tenders. Tender No. - 5372023 R, Description of Work - SWh:- Upgradation by conversion of
12 type | quarter Into & type || quarter by providing basic amenities (12 units Typea-| into & unit Typell Qirs) Approx. Cost
= 4591974 B8, Earnest Money - S1800.00, Last date & Time of submission of tender - 15: 30 Hrs. On dale
18.04 2023, Tender No, - G0'2023, Description of Work - Kota-Chittor Section: Construction of 3-new bridges of
1.20x1.37m, 1.20c2.00m & 1.20x2.00m size precast RCC box by cut & cover method at km: 34M18-20, 37714-15 &
40M14-15 respectively for canal crossing batwaan BUDILSNAR stations under the jurisdiction of ADENIC/Kola Approx.
Cost - 11721968.69, Earnest Money- 208600.00, Last date & Time of submission of tender - 15:30 Hrs. On date
18,04, 2023, Tender No. - 61/2023, Description of Work - Sawai Madhopur © Provision of boundary wall to avoid
encroachment under ADEN/SWM. Approx. Cost - 22520361.43, Earnest Money- 262600.00, Last date & Time of
submission of tender - 1530 Hrs. On date 18042023, Tender No. -6272023, Description of Work - Kesharal patan-
Raising to High level { Pfland PF 2 ). Approx. Cost - 36086544,08, Earnest Money- 330400.00, Last date & Time of
submission of tender - 1530 Hrs. On dala 18.04 2023, Tender No. - §3/2023 R, Description of Work - Hohalkhurd -
Supply of dean potable water at Rohalkhurd (For 730days). Approx. Cost - 51215340, Earnest Money- 1030000,
Last date & Time of submission of tender - 1530 Hrs, On date 15.04, 2023, Tender No. - 6272023 R, Description of
Work-NAD-KOTA Saction: Strengthening of sub-structure & supar- structure of vanes bridges under the jurisdiction of
ADEN/SGE & ADEN/EMA. Approx. Cost - 22204217 25, Earnest Money- 261500.00, Last date & Time of
submission of tender - 1530 Hrs. On date 18.04, 2023, Tender No. - 652023, Description of Work- Provision of 12.0m
wida Foot Owver Bridge (FOB) cannecting all platforms at Bharatpur, Hindaun City and Shres Mahaveerji station of Kota
Diviston undar Amril Bharat station scheme. Approx. Cost - 343689184 36, Earmest Money- 1868500 00, Lastdate &
Time of submission of tender - 1530 Hrs. On date 10.04.2023, Tender No. - 66/2023, Description of Work-
Provision of 12.0 m wide Foot Ower Bridge (FOB) connecting all platforms at Gangapur City and Sawaimadhopur
station of Kota Division under Amrt Bharat stabon schemse. Approx. Cost- 225449497 89, Earnest Money-
1292300.00, Last date & Time of submission of tender - 15:30 Hrs. On date 10.04,2023, Tender No. - 67/2023,
Description of Work- Provision of 12.0m wide Foot Over Bridge (FOB) connecting all platforms at Ramgan] Mandi and
Bhawani Mandi stations of Kota Division undar Amrit Bharat station scheme. Approx. Cost - 228315978812, Earnest
Money- 1291600.00, Last date & Time of submission of tender - 15:30 Hrs. On date 10.04.2023, Tender No. -
82023, Description of Weork- Shamgarh: Improvement (o various Passenger Amenities under Amrit Bharat Stalion
Schemes, Approx. Cost - 37207033.94, Earmest Money- 336000.00, Last date & Time of submission of tender -
1530 Hrz, On date 10.04 2023, Tender No. - 62/2023, Description of Work- BUNDL: Improvement to various
Passenger Amenifies under Amrit Bharat Station Scheme. Approx. Cost - 630756230.61, Eamest Money-465400 .04,
Last date & Time of submission of tender - 15:30 Hrs. On date 10,04 2023, Tender No. - T/Z2023, Description of
Work- Gargapur City: Improvement to various Passenger Amenities under Amrit Bharat station Scheme. Approx. Cost
= GYT26887.72, Earnest Money- 43850000, Last date & Time of submission of tender - 15,30 Hrs. On date
10,04, 2023, Tender Mo, - 71/2023, Description of Work- Bharatpur Station; Improvement o vanous Passanger
Amenilies under Amnt Bharat Station Scherme Approx. Cost- 101096585 20, Earnest Money- 65550000, Last date
& Time of submission of tender - 1530 Hrs, On date 10,04 2023, Tender Mo, - 7272023, Description of Work-
MLGH: Improvement to varous Passenger Amenities undar Amnt Bharat Station Scheme, Approx. Cost -
A3BBITT.VE, Earnest Money- 21940000, Last date & Time of submission of tender - 15:30 Hrzs. On dale
10,04, 2023, Tender No. - 732023, Description of Work- Bayvana Station - Improvement fo various passenges
amenifies under Amrit Bharat station schemea.. Approx. Cost - 73555003 28, Earnest Money- 317900.00, Last date
& Time of submission of tender - 15:30 Hrs. On date 10.04.2023, Tender Mo. - ¥4/2023, Description of Work-
Vikramgarh: Improvement o various Passenger Amenities under Amrit Bharat Station Scheme. Approx. Cost -
34820040.13, Earnest Money- 324100.00. Last date & Time of submission of tender - 1530 Hrz, On date
10,04 2023, Tender No. - 752023, Description of Work- Chaumahla: Impravament 1o vanous Passengar Armenilies
under Amrit Bharat Station Scheme. Approx. Cost - 31564600 .68, Earnest Money- 30780000, Last date & Time of
submission of tender - 1530 Hrs. On date 10.04_2023, Tender No, - 762023, Description of Work- Bhawani Mand|
Improvement fo vanous Passanger Amenities under Amrit Bharat Station Schame. Approx. Cost - 85930826 60,
Earnest Money- 58000000, Last date & Time of submission of tender - 15:30 Hrs. On date 10.04. 2023, Tender No.
= 7712023, Description of Work- Ramganj Mandi: Improvement to varicus Passenger Amenities under Amnit Bharat

Investor grievance e-mail: ig. Ib@iflcap.com Investor grievance e-mail: investar relationsfshicaps.com Investor grievance e-mail: . ik

: - : : - , : Lt - Station Schame., Approx. Cost - 48500362.06, Earnest Money- 332500.00, Last date & Time of submission of
Contact person: Mukesh Garg / Pawan Jain moiaplredrassal@motilalozwal com Contact parson: Janardhan Wagla / uds. ipoi@linkintime.co.in 4E T8 F i :
SEBI ragistration number: INM00D010340 Contact parson: Rit Shamma Krithika Shetty Contact perscn: Shanti Gonalkrishnan tender - 15:30 Hrs. On date 10.04. 2023, Tender No. - T8/2023, Description of Work- Sawal Madhopur: Improvemaent

to various Passenger Amenities under Amrit Bharat Scheme, Approx. Cost- 16551201066, Eamest Money-
SFTERD.00, Last date & Time of submission of tender - 1530 Hrs. On date 1004 2023, Tender Mo, - TEZ023,
Description of Work- Sawal Madhopur: Improvemant (o various Passenger Amanities under Amrit Bharat Schema.
Approx. Cost - 165512010 .66, Earnest Money= 97 7600.00, Last date & Time of submission of tender - 15:30 Hrs
On date 10.04,2023, Tender Mo, - 7872023, Description of Work- Jhalawar City: Improvement o various Passanger
Amanitias under Amrit Bharat Station Scherma. Approx. Cost - 29441223 47, Earnest Money- Z87200.00, Last date
& Time of submission of tender - 15:30 Hre, On date 10.04.2023, Tender No. - 80572023, Description of Work-
Baran- Improvement to various Passenger Amenities under Arndt Bharat Station Scheme. Approx. Cost -
B2 1880858 26, Earnest Money- 611000.00, Last date & Time of submission of tender - 15:30 Hrs. On dale
10.04 2023, Tonder No. -51/2023, Description of Work- Garoth - Improvement to various passenger amenities under
Amrit Bharat station scheme. Approx. Cost - 6706036809, Earnest Money- 485300.00, Last date & Time of
submission of tender - 15:30 Hrs. On date 100420023, Tender No. - 82/2023, Description of Work- Chabra Gugor-
Improvement o vanous Passenger Amenites under Arndt Bharat Station Scheme. Approx. Cost - 74159032 17,
Earnest Money- 52080000, Last date & Time of submission of tender - 15:30 Hrs. On date 10.04, 2023, Tender No.
=832023, Description of Work- Shrae Mahaveer: Improvament fo vanous Passanger Amenities urdsr Amint Bharat
Station Scheme. Approx. Cost = 25631363 .40, Earmest Money- 278200.00, Last date & Time of submission of
tender - 1530 Hrs, On date 10,04 2023, Tender No. - 33/2023, Description of Work- Hindaun City; Improvement to
varous Passenger Amenities under Amril Bharat Station Scheme. Approx. Cost - 33323003.08, Earnest Money-
316600.00, Last date & Time of submission of tender - 15:30 Hrs. On date 10.04.2023. Complete details are
available In the E- tender notice uploaded on the railway website www.ireps.gov.in and also placed on the natice board
of the Sr. Divisional Enginear {Coordination], DRM Offica, West Cantral Railway Kota’s offica.

&r. Divizglonal Engineer (Coordination) WCR KOTA

New Delhi
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@ DISTRICT JUDGE JUNKS SAVE JOBS USA PLEA

Spouses of H-1B visa
holders can work in US

LALIT K JHA
Washington, March 30

AJUDGE IN the US has ruled
that spouses of H-1Bvisahold-
ers, a significantly large num-
ber of whom are Indians, can
work in the country, in a big
relief to foreign workers in the
tech sector which has seen
massive retrenchments.

The H-1B visa is a non-
immigrant visa that allows US
companies to employ foreign
workers in speciality occupa-
tions that require theoretical
or technical expertise. Tech-
nology companies depend on
it to hire tens of thousands of
employees each year from
countrieslike Indiaand China.

US District Judge Tanya
Chutkan dismissed a lawsuit
filed by Save Jobs USA, which
had approached the court to
dismissthe Obama-eraregula-
tion that gave employment
authorisation cardsto spouses
of certain categories of H-1B
visa holders.

Save Jobs USA is an organi-
sation comprising IT workers
who claim they lost their jobs
to H-1B workers. Tech compa-
nies such as Amazon, Apple,
Google, and Microsoft had
opposed the lawsuit.

The US has so far issued
nearly 1,00,000 work authori-
sations to spouses of H-1B
workers.

Inherorder,Judge Chutkan
said the primary contention of
Save Jobs USA is that Congress
has never granted the Depart-
ment of Homeland Security
authority to allow foreign
nationals,like H-4 visa holders,
towork during theirstayin the
US. But that contention runs
headlong into the text of the
Immigration and Nationality
Act, decades of executive-
branch practice and both

BIG RELIEF TO TECH WORKERS

M US has so far B Amazon,
issued nearly ‘ Apple,
1,00,000 Google,
work a']d
authorisations Microsoft
to spouses of had

H-1B workers opposed

_ the Save

MW H-1B visa Jobs USA
allows skilled | lawsuit
foreign M Decision to

workers to provide relief to g

come to the families who .

US and work have been ~ -
for American struggling to J a [ ]
companies make ends meet e

explicit and implicit congres-
sional ratification of that prac-
tice.

The judge wrote that Con-
gress has expressly and know-
ingly empowered the US gov-
ernment to  authorise
employment as a permissible
condition of an H-4 spouse's
stayin the US.

The fact that the federal
government has had long-
standing and open responsi-
bility for authorising employ-
ment for similar visa classes
further manifests Congress'
approval of it exercising that
authority, she said.

The Department of Home-
land Securityand its predeces-
sors have authorised employ-
ment notjust for students,but
also for their spouses and
dependents, Judge Chutkan
wrote in the ruling.

Also, the Department of
Homeland Security has long
extended work authorisation
to spouses of foreign govern-
ment officials and spouses of
employees or officers of inter-
national organisations, the

judge wrote as she dismissed
the lawsuit.

Ajay Bhutoria,a prominent
community leader and advo-
cate for immigrant rights,
applauded the court's decision
to allow H-1B spouses to work
and support their families.
“With the court's decision to
allow H-1B visa holders'
spouses to work, thousands of
familiesacross the countrywill
beabletobreathealittle easier.
This decision will provide
much-needed relief to families
who have been struggling to
make ends meet and it will
help ensure that these families
can stay together and thrive,”
Bhutoria said.

The H-1B visa programme
is designed toallow skilled for-
eignworkers tocometothe US
and work for American compa-
nies. However, until recently,
H-1Bspouseswere not allowed
to work, which often placed a
significant financial burden on
families, he said.

Save Jobs USAsaiditis plan-
ning to appeal against the
court ruling.

Big-5 biz groups must be
dismantled: Acharya

PIYUSH SHUKLA
Mumbai, March 30

THE GROWING FOOTPRINT
of the ‘Big-5’industrial con-
glomeratesin Indiaappearsto
be feeding directly into keep-
ing prices at a high level, said
former Reserve Bank of India
(RBI) deputy governor Viral
Acharya, calling for breaking
up of large industrial firms
and their monopolies or oli-
gopolies.The Big-5 corporates
are: Reliance, Tata Group,
Aditya Birla Group, Adani
Group and Bharti Telecom.
“Whether done surgically
or gracefully, it would be bet-
ter to make India more com-
petition friendly and less
incumbent, especially less
conglomerate, friendly. A sig-
nificant benefit would be that
evenif the sub-groupsremain
among the largest companies
intheirrespective sectors, they
may lack the pricing power
commanded by Big-5/
Acharya said in a paper pub-
lished for the Brookings Insti-

Viral Acharya

tutions, titled 'India at 75:
Replete with Contradictions,
Brimming with Opportuni-
ties,Saddled with Challenges"

Acharya said the pricing
power and overall market
share of top five conglomer-
ates in sales and assets have
significantlyrisen overthelast
decade. “..private Top-5
groups evolved into the over-
all Top-5 across many non-
financial sectors. At a disag-
gregated sectorallevel too, the
notable shift occurs around
2015-16 in several sectors,
mostly traditional or capital-

intensive...but recently,alsoin
newer sectors such as telecom-
munications,” he said.

Startingin 2015, the Big-5
groups started acquiring
larger share within the sectors
where they were present. In
particular, their share in total
assets of the non-financial sec-
torsrosefrom 10%in 1991 to
nearly 18% in 2021, whereas
the share of the next big-five
corporates groups fell from
18% in 1992 to less than 9%.
“In other words, Big-5 grew
not just at the expense of the
smallest firms, but also of the
next largest firms,” he said.

The growth of Big-5 con-
glomerates also appears to be
driven partially by mergers
and acquisitions (M&A),
Acharyasaid.Even thoughthe
aggregate number of M&A
dealshasdropped since 2011,
the share of M&A deals by the
Big-5hasdoubled from under
3% in 2015 to 6% in 2021,
without such an increase
being seen in the next five
biggest groups.

FORM A
PUBLIC ANNDUNCEMENT
(Under Regulation & of the Inselvency and Bankruptcy Board of Indla
{Insolvency Resolution Process for Corporate Persons) Regulations, 2046)

FOR THE ATTENTION OF THE CREDITORS OF
INDIAN SUGAR MANUFACTURING COMPANY LIMITED

: RELEVANT PARTICULARS
| Mgwrne Of CoporBle delion | Indian Sugar Masufacturing Compaiy Limited {Under CIRF)
et of incomaration of cormparate debtor | OF 7042000

| Aurhorty urder which corpomie deblor | Gompany Incomonsted under the Gom panes Act, 1566

| B5 incomamted / regisemed | regisaned with Regisiar of Companins, Manarmshina (Pune)
4, | Corporste idantity Mo, Unbed Liabley | ULSS24PREOOOFLCD L4353

| Wertfication Mo. of copashes debior
| Ackdreas of the regoansd oifice Brd
principal office (it ary) of comaonae

(Wt ]

| o vimhal Auke Lireess MUH. Me-9, AP Tembbmime To,
Madhe Sotapur MH S13210 N

!_II

| T
&. | Insabency commencoment date in | The: Hontie MELT Murnbes Bench Pronounced the Cmer
| et of porporalte debior on A Mersn, A0S

| | Comy of the Drer wes recaned on 259th March, 2023,
T Estimead date of Jogune of insdkancy 15th Saplember, 2023
el e prooess
E | P r'il:J:I-u-H'_ie-':lmli::r.ru:l'lmn af the
insohency professional acting as
| Imterion resolution professional
g | Address and esrnail of the intenm
fesnlution pifessonal, 6 regaiensd
wilh 1 Boand
1_£|,. Arkchrescs: andl sl A be e for
| pevTEEsRonCeTon with B interim

| Afe=sh Raaghurarth Mahajan
IEE Regisration Mo,
| IEE_J'HLTJWI%WT_E_I,"?M r-15/ 1003
B-203 Devginl, Ganeshrala, Sanhagad Road,
Pune- £11030, Maharashira.
Emait: riteshmahafancsSpmail. com
e Dl:!.ﬁn,-ﬁ“::nésﬁ'r:!::, g rn.ElE;u'.I Roed,
Pung- £1 1030, Makarashira,

| resolution professional | Emait: indliansugarcipeEgmail.com
11 Last data for submission of cleims 1Em Apri, 2023
12 Ciesaes of creditons, iT arry, under [ ot A ppiicaiia

ke (B o S be-Sassction 0B of Sectian

21, asoertained by The mtenim resoltion

preriessiana
13] harmes of inscivenicy Profassionals | Mot Appiicatie

ennfied w0 acl 6= Athonsed
Represriptive of credfors n 8 class
[Thres rere= for each class)

14'|a| Redessant Formes
|61 Detals of aushonoed reomsarbriees
arg merlabla gt

Motice = hersby glven that the National Company Lew Tribunal has ordered the
commencament of a corporate insolvency resclution process of the Indian Sugar
Manufacturing Company Limited on 23rd March, 2023,

The creditors of Indlan Sugar Manufacturing Company Limited, are hareby called upan
10 SUETIT Their Claims with prost on or Before 124h April, 2023 1o the interirm resolution
professional atthe address mentioned against antry Mo, 10,

The firsancial craditors shall submit their ¢laims with proof by electronic means only, All
other creditors may submit the claims with proof in person, by post or by electronic
AN,

A financial creditor belonging o a class, as listed agaist the entry Mo, 12, shall indicate
its choica of authorised representative from among the thres insolvency professionals
ligted against entry Mo, 13 to acl as avthorised representative of The class in Form CA.
[Mot Applicabile|

Submission of false or misleading proofs of claim shall attract penalties.

[ Westr brkc Fritpessy bl gse ny by ciosn ke
ot Applicabie

S/d

Mr. Ritesh R. Mahajan

Interim Resolution Professional

IBEIAPA002/ IP-NODD4E 201718101353

For Indian Sugar Manufacturing Company Limited (Under CIRP)

Date; - 31032023
Place: - Pune

THIS 15 A PUBLIC ANNOUNCEMENT FOR INFORMATION PURPOSES ONLY AND 1S NOT A PROSPECTUS ANNOUNCEMENT AND DOES NOT CONSTITUTE AN INVITATION OR OFFER TO ACQUIRE,
PURCHASE OR SUBSCRIBE TO SECURITIES. NOT FOR RELEASE, PUBLICATION OR DISTRIEUTION DIRECTLY OR INDIRECTLY OUTSIDE INDIA.

PUBLIC ANNOUNCEMENT

Please scan this GRF
cada 1o view the DRHP

UPDATER SERVICES LIMITED

Cur Company was incorporated in Chennai, Tamil Nadu as ‘Updater Services Private Limited' pursuant o a cerlificate of incorporation dated Movember 13, 2003 issued by the RoC, upon the conversion
of ‘Updater Services’, a partmership firm, into a private limited company, in accordance with the provisions of Par X of the Companies Act, 1956. Thereafter, our Company was converted from a private
limited company fo a public limited company, pursuant to a resolufion passed in the extraordinary gemeral meeting of cur Shareholders held on February 22, 2022, and consaguently, the name of our
Company was changed o ‘Updater Services Limited', and a fresh certificate of incorporation dated March 24, 2022 was issued fo our Company by the ReC. For further details of change in the name and
registered and corporate office of our Company, see “History and Cerlain Corporate Matters “on page 233 of the Draft Red Herring Prospecius dated March 28, 2023 ("DRHP™).
Corporate [dentity Number; UT4140TN2003PLC0S 18565

Registered and Corporate Office: No. 2/302-A, UDSE Salai, Off Old Mahabalipuram Road, Thoraipakkam, Chennai - 800 047, Tamil Madu, Indes
Website; www.uds.in; Telephone: +31 44 248963234 | 0333, Contact Person: Ravishankar B, Company Secretary and Compliance Officer; E-mail: compliance. officer@uds.in

THE PROMOTERS OF OUR COMPANY ARE RAGHUNANDANA TANGIRALA AND SHANTHI TANGIRALA

Mutual funds to focus

on new products after
debt fund blow

SIDDHANT MISHRA
Mumbai, March 30

FROM APRIL 1, new investors
in debt fundswillnolonger get
the indexation benefit for
holding schemes for more
than three years — something
that has come as a blow to the
¥40-trillion mutual fund
industry. No wonder, fund
houses are going back to the
drawing board in order to deal
with the surprise move by the
government last week. With In the <39.5-trillion
the discontinuation of the mutual fund (MF) industry,
indexation benefit to fundsof = AUM of debt funds stands at
overthree-yeardurationsetto close to ¥13 trillion. Of this
hit 35% of the assets under pool, around 4.5 trillion is
management (AUM) under likely to feel the impact of the
debtschemes,industryplayers amendmentto the Finance Bill
say new products are the only  passed last Friday.
way out. “Fund houses, though
Said Marzban Irani, CIO, smaller players than insur-
fixed income, LIC MF: “While ance firms,banks and pension
fixed deposits are considered  funds in the medium-to-long
safer,itrequiresalock-in,with  duration bond market,are far
the interest taxable above more innovative.This indus-
340,000. However, MFs are trylaunchedthefloating-rate
more liquid and are transpar-  funds in India,” Kotak AMC’s
ent, with disclosures on port- managing director Nilesh
folio every 14 days.” Shah had told FE in an earlier
“We may see the advent of interview.He pointed out that
newproductssuchasbalanced  while future flows are likely to

decisions. Citing the example
of ULIPs and endowment
plans,fund managers say these
plansare made attractive high-
lighting the tax benefits, but
that’s not the purpose, as
investment decisions should
be based on one’s require-
ments and capacity.

“For investors, indexation
provided an added advantage
asitdiscouraged redemptions
before threeyears.Now, people
may book profits and exit
before threeyearsasthereisno
motivation to stay invested.
The benefit should have
remained at least till the debt
market becomes as vibrant as
the equity market,” said the
debt fund head.

INITIAL PUBLIC OFFERING OF UP TO [«] EQUITY SHARES OF FACE VALUE OF ¥ 10 EACH (“EQUITY SHARES") OF UPDATER SERVICES LIMITED {“OUR COMPANY" OR THE “ISSUER") FOR CASH
AT A PRICE OF % [#] PER EQUITY SHARE (INCLUDING A SHARE PREMIUM OF ¥ [«] PER EQUITY SHARE) ("OFFER PRICE™) AGGREGATING UP TO % [«] MILLION {THE "OFFER"). THE OFFER
COMPRISES OF A FRESH ISSUE OF UP TO [«] EQUITY SHARES AGGREGATING UP TO T 4,000.00 MILLION ("FRESH ISSUE") AND AN OFFER FOR SALE OF UP TO 13,300,000 EQUITY SHARES
(“OFFERED SHARES") AGGREGATING UP TO ¥ [»] MILLION (“OFFER FOR SALE"), COMPRISING UP TO 6,650,000 EQUITY SHARES AGGREGATING UP TO ¥ [«] MILLION BY TANGI FACILITY
SOLUTIONS PRIVATE LIMITED (THE “PROMOTER GROUP SELLING SHAREHOLDER™), UP TO 1,330,000 EQUITY SHARES AGGREGATING UP TO ¥ [«] MILLION BY INDIA BUSINESS EXCELLENCE
FUND - IIAND UP TO 5,320,000 EQUITY SHARES AGGREGATING UP TO ¥ [«] MILLION BY INDIA BUSINESS EXCELLENCE FUND - IlA (TOGETHER, THE "INVESTOR SELLING SHAREHOLDERS",
AND ALONG WITH THE PROMOTER GROUP SELLING SHAREHOLDER, THE "SELLING SHAREHOLDERS"). THE OFFER WILL CONSTITUTE [«]% OF OUR POST-OFFER PAID-UP EQUITY SHARE
CAPITAL. THE OFFER PRICEIS [#] TIMES THE FACE VALUE OF THE EQUITY SHARES.

OUR COMPANY, IN CONSULTATION WITH THE BRLMS, MAY CONSIDER A PRE-IPO PLACEMENT OF UP TO [«] EQUITY SHARES OR ANY OTHER SECURITIES OF THE COMPANY AS MAY BE
PERMISSIBLE, THROUGH A PREFERENTIAL ISSUE OR ANY OTHER METHOD AS MAY BE PERMITTED IN ACCORDANCEWITH APPLICABLE LAW, TO ANY PERSON(S), FOR CASH CONSIDERATION
AGGREGATING UP TO ¥ 800.00 MILLION, AT ITS DISCRETION, PRIOR TO FILING OF THE RED HERRING PROSPECTUS WITH THE ROC (“PRE-IPO PLACEMENT"). IF THE PRE-IPO PLACEMENT IS
COMPLETED, THE FRESH ISSUE SIZE WILL BE REDUCED TO THE EXTENT OF SUCH PRE-IPO PLACEMENT, SUBJECT TO THE OFFER COMPLYING WITH RULE 19{2)(B) OF THE SECURITIES
CONTRACTS (REGULATION) RULES, 1957, AS AMENDED ("SCRR").

THE PRICE BAND AND THE MINIMUM BID LOT WILL EE DECIDED BY OUR COMPANY AND THE SELLING SHAREHOLDERS, IN CONSULTATION WITH THE ERLMS, AND WILL BE ADVERTISED [N [ =]
EDITIONS OF [«] (AWIDELY CIRCULATED ENGLISH NATIONAL DAILY NEWSPAPER), [«] EDITIONS OF [«] (A WIDELY CIRCULATED HINDI NATIONAL DAILY NEWSPAPER) AND [«] EDITIONS OF [=]
(AWIDELY CIRCULATED TAMIL DAILY NEWSPAPER, TAMIL BEING THE REGIONAL LANGUAGE OF TAMIL NADUWHERE OUR REGISTERED OFFICE IS LOCATED), AT LEAST TWO WORKING DAYS
PRIOR TO THE BID / OFFER OPENING DATE AND SHALL BE MADE AVAILABLE TO BSE LIMITED (“BSE") AND NATIONAL STOCK EXCHANGE OF INDIA LIMITED (“*NSE", AND TOGETHER WITH BSE,
THE “STOCK EXCHAMGES™) FOR UPLOADING OM THEIR RESPECTIVE WEBSITES IN ACCORDANCE WITH THE SECURITIES AND EXCHANGE BOARD OF INDIA (ISSUE OF CAPITAL AND
DISCLOSURE REQUIREMENTS) REGULATIONS, 2018, AS AMEMDED (THE “SEBI ICDR REGULATIONS™).

In case of any revision in the Price Band, the BidOffer Period will be extendad by at least three additional Working Days after such revision in the Price Band, subject to the Bid/Offer Period not exceeding
10 Working Days. In cases of force majeure, banking sfrike or similar circumstances, cur Company and the Selling Shareholders may, in consultation with the BRLMs. for reasons fo be recorded in writing,
extend the Bid /Offer Period for a minimum of three Working Days, subject to the Bid/Offer Period not exceeding 10 Working Days. Any revision in the Price Band and the revised Bid/Offer Period, if applicable,
shall be widely disseminated by nolification to the Slock Exchanges, by issuing a public notice, and also by indicating the change on the respective websites of the BRLMs and at the terminals of the members
of the Syndicate and by inimation to Designated Intermedianes and the Sponsor Banks, as applicable,

This Offer is being made through the Book Building Process, in terms of Rule 19(2){b) of the SCRR read with Regulation 31 of the SEBI ICDR Reguiations and in comphiance with Regulation &(1) of the SEBI
ICOR Regulatons, whersin not mare than 50% of the Offer shall be allocated on a proportionate basis lo Qualified Institutional Buyers (“QIBs™ and such portion the “QIB Portion™), provided that our
Company and the Selling Shareholders, in consultation with the Book Running Lead Managers, may allecate up 1o 60% of the QIB Porbion to Anchor Investors on a discretionary basks in accordance with the
SEBIICDR Regulations (“Anchor Investor Portion™), of which one-third shall be reserved for domestic Mutual Funds, subject to valid Bids being received from domestic Mutual Funds at or above the price at
which allocation is made to Anchar Investors (“Anchor Investor Allocation Price®). In the event of under-subscription, or non-allocation in the Anchor Investor Portion, the balance Equity Shares shall be
added tothe Q1B Portion {ather than the Anchor Investar Partion) {the “Net QIB Portion"). Further, 5% of the Net QIB Portion shall be available for allocation on a propartionate basis only to Mutual Funds, and
the ramainder of the Net QIB Portion shall be available for allocation on a proportionate basis to all Bs, including Mutual Funds, subject to valid Bids being receivad at or above the Offer Price, Further, not
less than 15% of the Offer shall be available for allocation on a proportionate basis to Non-Institutional Bidders [ out of which (i} one-third shall be reserved for applicanis with application size of more than T0.20
million and up to T 1.00 miflion, and (i} two-thirds shall be reservad for applicants with application size of maore than T 1.00 million, provided that the unsubscribed portion in either of such sub-categories may be
aflocated 1o applicants in the other sub-categaory of Non-Institutional Bidders), and not less than 35% of the Offer shall be available for allocation to Retall Individual Bidders in accordance with the SEBI ICDR
Regulations, subject to valid bids being received from them at or above the Offer Price. All Bidders, other than the Anchar Investors, are mandatorily required o participate in this Offer anly through an
Application Supported by Blocked Amount (“ASBA") process by providing detaits of their respective ASBAAccount and UPTID in case of UP| Bidders, as applicable, pursuant to which their correspanding Bid
Amaounts will be blocked by the Self Certified Syndicate Banks (*SCSBs") or by the Sponsor Bank(s) under the UP| Machanism, as the case may be, to the extent of respactive Bid Amounts. Anchor Investors
are not parmitted fo participata in tha Offer through the ASBA process. For details, please see the saction entitled “Ofer Procedurs "on page 387 of the DRHE.

This public announcement is baing made in compliance with the provisions of Reqgulation 26{2) of tha SEBI ICDR Regulations to infarm the public that our Company is proposing, subject 1o applicable statutary
and requlatory requirements, recaipt of requisite approvals, market conditions and othar considerations, to undartake an initial pubdic offaring of its Equity Sharas pursuant to the Offer and has filed the DRHP
dated March 29, 2023, with the Securities and Exchange Board of India ("SEBI™) on March 30, 2023.

Pursuant to Regulation 26(1) of the SEBI ICDR Regulations, the DRHP filad with SEBI shall be made public for commaents, if any, for a period of at least 21 days from the date of such filing by hosting it on the
website of SEBI at www.sebi.gov.in, websites of the Stock Exchanges i.e. BSE and NSE at www.bseindia.com and www.nseindia.com respectively and the wabsites of the Book Running Lead Managers
("BRLMs"), i.e. IFL Securities Limited, Motilal Crswal Investmant Advisors Limited and SB1 Capital Markets Limitad at wwwiiflcap.com, weww.motilaloswalgroup_com and www.sbicaps.com, respactivaly. Cur
Company hereby invites members of the public to give their comments on the DRHP filed with SEBI, with respect to disclosures made in the DRHP. The public is requested to send a copy of their commenits to
SEBI and to the Company Secretary and Compliance Officer of our Company and/or the BRLMs at their respective addresses mentioned herein, All comments must be received by SEBI and/or our Company
andior the Cormpany Secretary and Compliance Officer of our Company and/or the BRLMs on or befare 5,00 p.m. on the 21" day from the aforesaid date of filing of the DRHP with SEBI.

Invesiments in equaty and equity-related securities involve & degree of risk and investors should not invest any funds in the Offer unless they can afford to fake the risk of losing theirinvestment. Investors are advised
to read the risk factors carefully before taking an investment decision in the Offer. For laking an investment decision, investars must rely on their own examination of our Company and the Offer, including the risks
involved. The Equity Shares in the Offer hawve not been recommended or approved by the Securities and Exchange Board of India (“SEBI), nor does SEBI guaranies the accuracy or adequacy of the contents of the
DRHF Specific attention of the investors is invited to Risk Factors“on page 34 of the DRHP.

Any decision to invest in the Equity Shares described in the DRHP may only be taken after the Red Herring Prospectus (“RHP”) haz been filed with the RoC and must be made solely on the basis of such RHP
as there may be malerial changes in the RHP frorm the DRHF. The Equity Shares, when offered through the RHP, are proposed to be listed on the main board of the Stock Exchanges.

For details of the share capital and capital structure of our Company and the name of the signataries fo the Memorandum of Association and the number of shares subscribed by them of our Company please
see the section litled " Capital Structure' beginning on page 84 of the DRHP. The liability of members of aur Company is limited.

For details of the main objects of our Company as contained in the Memorandum of Association, please see the section titled 'History and Cerain Corporate Malters' on page 233 of the DRHP

debt funds, or a hybrid fund
with 35% allocation to
equity/arbitrage, thus skewing
it in favour of fixed income.
Therewill be afocus on the tax
angle as that’s what attracts
investors, even though invest-
ment products should be sold
based on requirements and
proper awareness,” he added.

Innovation is the only way
ahead, and fund managers
willnow have to don their cre-
ative hatsand introduce prod-
ucts such as dynamic bond
funds and conservative
hybrid funds. Another senior
executive at a fund house
agrees, saying that investors
could now tilt towards more
activelymanaged open-ended
schemes.

“This seems to be a balanc-
ing act by the government, by
saying that income-only
instruments should be treated
as such.Thiswas in view of the
stressthat the insurance sector
was reeling under, following
the tax on policies of above I5
lakh premium,” said the MD
and CEO of a fund house who
did not wish to be named.

fﬂﬂﬁl‘. Ep’.in

take a hit in this category,
there may not be an immedi-
atechangein AUM, given that
there is now an incentive for
investors to hold on to
schemes and complete their
entire tenure before they lose
the indexation benefit.

Importantly, the amend-
mentapplies togold fundsand
international funds as well.
The MD and CEO cited above
pointed out that investing in
international fundsis a differ-
ent ball game, because of
which the decision comes as a
surprise.

Further, this clearly makes
investing in sovereign gold
bondsamoreattractive propo-
sition, with indexation no
longeraboon.“It’s expensive to
hold the yellow metal in the
physical form, so SGBs will be
the clearanswer.Gold ETFswill
be taxed at the slab rate,which
makes them wunattractive.
SGBsare backed by the govern-
ment, providing the confi-
dence of security.”

According to some experts,
tax shouldn’t be the sole objec-
tive in making investment

After the passage of the
Finance Bill, DP Singh, deputy
MD and CBO of SBI MF, said
with the proposed amend-
ments, the overall ecosystem
would getimpacted, especially
the non-banking financial
company (NBFC) space.

Borrowing costs for NBFCs,
as a result, are seen rising as
there could be an increased
dependency on banks, though
the impact may be limited.

According to a report by
Jefferies,with debt MFs fund-
ing at 10-119% of corporate
bonds, corporate bond yields
may inch up amid moderation
in debt inflows. The report
added that the preference for
more liquid non-convertible
debentures — owing to the
uncertainty around the hold-
ing period for debt MF
investors — could affect credit
spreads.

Jefferies’ estimates suggest
MFs fund close to 15% of
NBFCs’ corporate bonds. As of
February 2023, MFs’ invest-
mentin NBFCs’corporatebonds
(ex-PSU) stood at 2.5 trillion.
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EBIIFL securiTIES

BOOK RUNNING LEAD MANAGERS

MoTiLar Oswal

Berdrg

—mad

0 SBICAPS

| REGISTRAR TO THE OFFER

L!NKIr"ltime

IIFL Securities Limited

Telephone: +91 22 4646 4723
E-mail: vds.ipo@iflcap.com
Website: www.iificap.com

10" Floor. IIFL Centre, Kamala City,
Senapali Bapat Marg, Lower Pared (Wasd),
Mumbai - 400 013, Maharashira, India

Investor grievance e-mail: ig.ib@iiflcap.com
Contact person: Mukesh Garg / Pawan Jain
SEBI registration number: INMOD0010940

Motilal Oswal Investment Advisors Limited™
Motilal Oswal Tower, Rahimbullah Sayani Foad,
Coposite Parel 5T Depot Prabhadewvi

Bumbai - 400 025, Maharashtra, India
Talephone: +91 22 7153 4330

E-mail: wds.ipoi@matilaloswal.oom

Website: www motilalcswalgroup.com
Investor grievance e-mail.
moiapiredressal@motilaloswal.com

Contact person: Ritu Sharma

=EBI registration number: INMED011005

Krithika Shetty

581 Capital Markats Limited

202, Maker Tower 'E’, Cuffe Parade,
Mumbai - 400 005, Maharashira, India
Telephone: +81 22 4008 8807
E-mail: uds.ipod@shécaps . com
Website: www.sbicaps.com

Investor grievance e-mail:

investor relations@sbicaps.com
Contact person: Janardhan Wagle /

SEBI registration number; INMDO00J3531

Link Intime India Private Limited
C-101, 247 Park, 1"Floor, L.B.5. Marg.
Wikhrol (West), Mumbai - 400 0B3
Maharashira, india

Telaphone: +91 810 811 4340

E-mail: uds.ipoEdinkintime.co.in
Website: www linkintime co.in
Investor grievance e-mail:
uds.ipoi@iinkintirne. co.in

Contact person: Shanti Gopalkrishnan
SEBI registration number: INRDDDDDA05E

""In compliance with the proviso fo Regulation 214(1) and explanation (i) fo Regwlation 214(1) of the SEBI (Merchan! Bankers) Regufations, 1992, Motial Oswal Invesiment Advisors Limited will be invalved anfy in
the markeling of the Offer. Motlal Oswal investment Advisors Limited has signed the due diigence cerificale and has been disciosed as a BRLM fo the Offer,
Al capitalized terme wsed harein and not specifically dafined shall have the =ame meaning as ascribed to them in the DEHP.

Place: Chennai
Ciate: March 30 2023

For UPDATER SERVICES LIMITED

On behatf of the Board of Directors

S

Ravishankar B

Company Secretary and Compliance Officer

UPDATER SERVICES LIMITED is proposing, subject to, receipt of requisiie approvals, market conditions and other considerations, o undertake an initial public offer of its Equaty Shares and has filed the DRHP with
SEBI, on March 30, 2023, The DRHP shall be available on the website of SEBI &t www.sebi.govin, websites of the Stock Exchanges i.e. BSE Limited and Mational Stock Exchange of India Limaled at
www.bseindia com and www.nseindia.com, respectively, and is available on the websites of the BRLMs, e, [IFL Securities Limited, Motilal Oswal Investment Advisors Limited and 58| Capital Markets Limited at
www.iiflcap_com, www.motilaloswalgroup.com and www.shicaps.com, respectively. Any potential invesior should nate that investment in equity shares involves a high degree of risk and for details refating to such
risk, please sea the section entited “Risk Facfors™ on page 34 of the DRHP. Potential investors should not rely on the DRHP for making any investmant decision.

The Equity Shares offered in the Offer have not been and will not be registered under the ULS. Securities Act of 1933, as amended (the "U.S. Securities Act”) or any state secunties laws in the United States, and
unkess 5o registerad, may not be offered or sold withan the United States, except pursuant to an exempton from, of in a transaction not subject fo, the registration requirements of the LS. Securities Act and in
accordance with any applicable U.S. slate securilies laws, Accordingly, the Equity Shares are being offered and sold only outside the United Stales in ‘offshore ransactions’ as defined in, and in relance on
Requlation 5 under the L1.5. Securities Act and the applicable laws of the jurisdiclions where such offars and sales are mada.
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FORM A
PUBLIC ANMOUMNCEMENT
(Under Regulation & of the Insalvency and Bankruptcy Board of India
{Insolwvency Resolution Process for Corporate Persons) Regulations, 2018)

FOR THE ATTENTION OF THE CREDITORS OF
INDIAN SUGAR MANUFACTURING COMPANY LIMITED

P

1|Mameof coporste debtor | Indise Sugar Masufacturing Company Lissited {Under CIRF)
2 | Dene of incorporetion of componate debior | 07 A0, 72000

dismantled: Acharya

@ DISTRICT JUDGE JUNKS SAVE JOBS USA PLEA

Spouses of H-1B visa
holders can work in US

LALIT KJHA
Washington, March 30

| o vithal Auro Lires BUH. Now-9, AF Tembhumi Tg

Madha. Solapur MH 41532710 1M

[ UAE424PnE000PLG 4353
B, | Adkdress of the repistened oince ard
principal office (it ary] of comaraia

| D
& | Insobarcy commenoement et in [ The: Hon'ble MELT Surmiei Bench Proncunoed the Order
respoct of pomanmbe debior on Z3md Mamh, 2003

| Copy of the Oiroler wees recaied on Z59th March, 2023
18 Sepembern 2023

PIYUSH SHUKLA
Mumbai, March 30
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where they were present. In s

BIG RELIEF TO TECH WORKERS
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Acharyasaid.Even though the
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work in the country, ina blg authorisations Microsoft up of large industrial firms the share of the next big-five iiﬁ%ﬁlﬁ;m by Thee irerim resaltion
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massive retrenchments. the Save are: Reliance, Tata Group, tutions, titled 'India at 75: “In other words, Big-5 grew Iniimnkrh e
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immigrant visa that allows US allows skilled leraufi Group and Bharti Telecom. Brimming with Opportuni- smallest firms, but also of the (b Detesks of u.thorined represertatives | Not Apicatiie
companies to employ foreign : o “Whether done surgically ties,Saddled with Challenges.  nextlargest firms,”he said. BT —

. . 3. fore|gn M Decision to . . .o . MNotice s hereby given that the National Company Law Tribunal has ordered the
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employees each year from
countrieslike Indiaand China.

US District Judge Tanya
Chutkan dismissed a lawsuit
filed by Save Jobs USA, which
had approached the court to
dismiss the Obama-eraregula-
tion that gave employment
authorisation cards to spouses
of certain categories of H-1B
visa holders.

Save Jobs USA is an organi-
sation comprising IT workers
who claim they lost their jobs
to H-1B workers. Tech compa-
nies such as Amazon, Apple,
Google, and Microsoft had
opposed the lawsuit.

The US has so far issued
nearly 1,00,000 work authori-
sations to spouses of H-1B
workers.

Inherorder,Judge Chutkan
said the primary contention of
Save Jobs USA is that Congress
has never granted the Depart-
ment of Homeland Security
authority to allow foreign
nationals,like H-4 visa holders,
towork during theirstayin the
US. But that contention runs
headlong into the text of the
Immigration and Nationality
Act, decades of executive-

companies

make ends meet

= r

explicit and implicit congres-
sional ratification of that prac-
tice.

The judge wrote that Con-
gress has expressly and know-
ingly empowered the US gov-
ernment to  authorise
employment as a permissible
condition of an H-4 spouse's
stayin the US.

The fact that the federal
government has had long-
standing and open responsi-
bility for authorising employ-
ment for similar visa classes
further manifests Congress'
approval of it exercising that
authority, she said.

The Department of Home-
land Securityand its predeces-
sors have authorised employ-
ment notjust for students,but
also for their spouses and
dependents, Judge Chutkan
wrote in the ruling.

Also, the Department of
Homeland Security has long
extended work authorisation
to spouses of foreign govern-
ment officials and spouses of
employees or officers of inter-

judge wrote as she dismissed
the lawsuit.

Ajay Bhutoria,a prominent
community leader and advo-
cate for immigrant rights,
applauded the court's decision
to allow H-1B spouses to work
and support their families.
“With the court's decision to
allow H-1B visa holders'
spouses to work, thousands of
familiesacross the countrywill
beabletobreathealittle easier.
This decision will provide
much-needed relief to families
who have been struggling to
make ends meet and it will
help ensure that these families
can stay together and thrive,”
Bhutoria said.

The H-1B visa programme
isdesigned toallow skilled for-
eignworkersto cometothe US
and work for American compa-
nies. However, until recently,
H-1Bspouseswere not allowed
to work, which often placed a
significant financial burden on
families, he said.

Save Jobs USAsaid it is plan-
ning to appeal against the

nificant benefit would be that
even if the sub-groups remain
among the largest companies
in theirrespective sectors, they
may lack the pricing power
commanded by Big-5/
Acharya said in a paper pub-
lished for the Brookings Insti-

decade. “..private Top-5
groups evolved into the over-
all Top-5 across many non-
financial sectors. At a disag-
gregated sectorallevel too, the
notable shift occurs around
2015-16 in several sectors,
mostly traditional or capital-

aggregate number of M&A
deals has dropped since 2011,
the share of M&A deals by the
Big-5hasdoubled from under
3% in 2015 to 6% in 2021,
without such an increase
being seen in the next five
biggest groups.

A

[Mot Applicabile]

Date; - 31.03,2023
Plage: - Puno

A fingncial creditor belonging to & class, as listed against the entry No: 12, shall indicate
itz choica of authorised representative from among the three msolvency professionals
listed against entry Mo, 13 1o act as authorised representative of the class in Fonm CA

Submission of False or misleading proofs of claim shall attract penakties.
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Mr. Ritesh R. Mahajan

Interim Resolution Professional
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For Indian Sugar Manufacturing Company Limited (Under CIRP)

THIS 15 A PUBLIC ANNOUNCEMENT FOR INFORMATION PURPOSES ONLY AND 1S NOT A PROSPECTUS ANNOUNCEMENT AND DOES NOT CONSTITUTE AN INVITATION OR OFFER TO ACQUIRE,
PURCHASE OR SUBSCRIBE TO SECURITIES. NOT FOR RELEASE, PUBLICATION OR DISTRIEUTION DIRECTLY OR INDIRECTLY OUTSIDE INDIA.

PUBLIC ANNOUNCEMENT

Please scan this GRF
cada 1o view the DRHP

UPDATER SERVICES LIMITED

Cur Company was incorporated in Chennai, Tamil Nadu as ‘Updater Services Private Limited' pursuant o a cerlificate of incorporation dated Movember 13, 2003 issued by the RoC, upon the conversion
of ‘Updater Services’, a partmership firm, into a private limited company, in accordance with the provisions of Par X of the Companies Act, 1956. Thereafter, our Company was converted from a private
limited company fo a public limited company, pursuant to a resolufion passed in the extraordinary gemeral meeting of cur Shareholders held on February 22, 2022, and consaguently, the name of our
Company was changed o ‘Updater Services Limited', and a fresh certificate of incorporation dated March 24, 2022 was issued fo our Company by the ReC. For further details of change in the name and
registered and corporate office of our Company, see “History and Cerlain Corporate Matters “on page 233 of the Draft Red Herring Prospecius dated March 28, 2023 ("DRHP™).

Corporate [dentity Number; UT4140TN2003PLC0S 18565

Registered and Corporate Office: No. 2/302-A, UDSE Salai, Off Old Mahabalipuram Road, Thoraipakkam, Chennai - 800 047, Tamil Madu, Indes
Website; www.uds.in; Telephone: +31 44 248963234 | 0333, Contact Person: Ravishankar B, Company Secretary and Compliance Officer; E-mail: compliance. officer@uds.in

THE PROMOTERS OF OUR COMPANY ARE RAGHUNANDANA TANGIRALA AND SHANTHI TANGIRALA

INITIAL PUBLIC OFFERING OF UP TO [«] EQUITY SHARES OF FACE VALUE OF ¥ 10 EACH (“EQUITY SHARES") OF UPDATER SERVICES LIMITED (“OUR COMPANY™ OR THE “ISSUER") FOR CASH
AT A PRICE OF 7 [«] PER EQUITY SHARE (INCLUDING A SHARE PREMIUM OF 2 [«] PER EQUITY SHARE) ("OFFER PRICE™) AGGREGATING UP TO ¥ [«] MILLION {THE "OFFER"). THE OFFER
COMPRISES OF A FRESH ISSUE OF UP TO [«] EQUITY SHARES AGGREGATING UP TO T 4,000.00 MILLION ("FRESH ISSUE") AND AN OFFER FOR SALE OF UP TO 13,300,000 EQUITY SHARES
(“OFFERED SHARES") AGGREGATING UP TO ¥ [«] MILLION (“OFFER FOR SALE"), COMPRISING UP TO 6,650,000 EQUITY SHARES AGGREGATING UP TO ¥ [«] MILLION BY TANGI FACILITY
SOLUTIONS PRIVATE LIMITED (THE “PROMOTER GROUP SELLING SHAREHOLDER™), UP TO 1,330,000 EQUITY SHARES AGGREGATING UP TO ¥ [«] MILLION BY INDIA BUSINESS EXCELLENCE
FUND = IAND UP TO 5,320,000 EQUITY SHARES AGGREGATING UP TO ¥ [«] MILLION BY INDIA BUSINESS EXCELLENCE FUND = [IA (TOGETHER, THE "INVESTOR SELLING SHAREHOLDERS",
AND ALONG WITH THE PROMOTER GROUP SELLING SHAREHOLDER, THE "SELLING SHAREHOLDERS"). THE OFFER WILL CONSTITUTE [«]% OF OUR POST-OFFER PAID-UP EQUITY SHARE
CAPITAL. THEOFFER PRICEI5 [#] TIMES THE FACE VALUE OF THE EQUITY SHARES.

OUR COMPANY, IN CONSULTATION WITH THE BRLMS, MAY CONSIDER A PRE-IPO PLACEMENT OF UP TO [«] EQUITY SHARES OR ANY OTHER SECURITIES OF THE COMPANY AS MAY BE
PERMISSIBLE, THROUGH A PREFERENTIAL ISSUE OR ANY OTHER METHOD AS MAY BE PERMITTED IN ACCORDANCEWITH APPLICABLE LAW, TO ANY PERSON(S), FOR CASH CONSIDERATION
AGGREGATING UP TO ¥ 800.00 MILLION, AT ITS DISCRETION, PRIOR TO FILING OF THE RED HERRING PROSPECTUS WITH THE ROC (“PRE-IPO PLACEMENT"). IF THE PRE-IPO PLACEMENT IS
COMPLETED, THE FRESH ISSUE SIZE WILL BE REDUCED TO THE EXTENT OF SUCH PRE-IPO PLACEMENT, SUBJECT TO THE OFFER COMPLYING WITH RULE 19{2)(B) OF THE SECURITIES
CONTRACTS (REGULATION) RULES, 1957, AS AMENDED ("SCRR").

THE PRICE BAND AND THE MINIMUM BID LOT WILL EE DECIDED BY OUR COMPANY AND THE SELLING SHAREHOLDERS, IN CONSULTATION WITH THE ERLMS, AND WILL BE ADVERTISED [N [ =]
EDITIONS OF [«] (A WIDELY CIRCULATED ENGLISH NATIONAL DAILY NEWSPAPER), [«] EDITIONS OF [«] (A WIDELY CIRCULATED HINDI NATIONAL DAILY NEWSPAPER) AND [#] EDITIONS OF [=]
(AWIDELY CIRCULATED TAMIL DAILY NEWSPAPER, TAMIL BEING THE REGIONAL LANGUAGE OF TAMIL NADUWHERE OUR REGISTERED OFFICE IS LOCATED), AT LEAST TWO WORKING DAYS
PRIOR TO THE BID / OFFER OPENING DATE AND SHALL BE MADE AVAILABLE TO BSE LIMITED (“BSE") AND NATIONAL STOCK EXCHANGE OF INDIA LIMITED (“*NSE", AND TOGETHER WITH BSE,
THE “STOCK EXCHAMGES™) FOR UPLOADING OM THEIR RESPECTIVE WEBSITES IN ACCORDANCE WITH THE SECURITIES AND EXCHANGE BOARD OF INDIA (ISSUE OF CAPITAL AND
DISCLOSURE REQUIREMENTS) REGULATIONS, 2018, AS AMEMDED (THE “SEBI ICDR REGULATIONS™).

In case of any revision in the Price Band, the BidOffer Period will be extendad by at least three additional Working Days after such revision in the Price Band, subject to the Bid/Offer Period not exceeding
10 Working Days. In cases of force majeure, banking sfrike or similar circumstances, cur Company and the Selling Shareholders may, in consultation with the BRLMs. for reasons fo be recorded in writing,
extend the Bid /Offer Period for a minimum of three Working Days, subject to the Bid/Offer Period not exceeding 10 Working Days. Any revision in the Price Band and the revised Bid/Offer Period, if applicable,
shall be widely disseminated by nolification to the Slock Exchanges, by issuing a public notice, and also by indicating the change on the respective websites of the BRLMs and at the terminals of the members
of the Syndicate and by inimation to Designated Intermedianes and the Sponsor Banks, as applicable,

This Offer is being made through the Book Building Process, in terms of Rule 19(2){b) of the SCRR read with Regulation 31 of the SEBI ICDR Reguiations and in comphiance with Regulation &(1) of the SEBI
ICOR Regulatons, whersin not mare than 50% of the Offer shall be allocated on a proportionate basis lo Qualified Institutional Buyers (“QIBs™ and such portion the “QIB Portion™), provided that our
Company and the Selling Shareholders, in consultation with the Book Running Lead Managers, may allecate up 1o 60% of the QIB Porbion to Anchor Investors on a discretionary basks in accordance with the
SEBIICDR Regulations (“Anchor Investor Portion™), of which one-third shall be reserved for domestic Mutual Funds, subject to valid Bids being received from domestic Mutual Funds at or above the price at
which allocation is made to Anchar Investors (“Anchor Investor Allocation Price®). In the event of under-subscription, or non-allocation in the Anchor Investor Portion, the balance Equity Shares shall be
added tothe Q1B Portion {ather than the Anchor Investar Partion) {the “Net QIB Portion"). Further, 5% of the Net QIB Portion shall be available for allocation on a propartionate basis only to Mutual Funds, and
the ramainder of the Net QIB Portion shall be available for allocation on a proportionate basis to all Bs, including Mutual Funds, subject to valid Bids being receivad at or above the Offer Price, Further, not
less than 15% of the Offer shall be available for allocation on a proportionate basis to Non-Institutional Bidders [ out of which (i} one-third shall be reserved for applicanis with application size of more than T0.20
million and up to T 1.00 miflion, and (i} two-thirds shall be reservad for applicants with application size of maore than T 1.00 million, provided that the unsubscribed portion in either of such sub-categories may be
aflocated 1o applicants in the other sub-categaory of Non-Institutional Bidders), and not less than 35% of the Offer shall be available for allocation to Retall Individual Bidders in accordance with the SEBI ICDR
Regulations, subject to valid bids being received from them at or above the Offer Price. All Bidders, other than the Anchar Investors, are mandatorily required o participate in this Offer anly through an
Application Supported by Blocked Amount (“ASBA") process by providing detaits of their respective ASBAAccount and UPTID in case of UP| Bidders, as applicable, pursuant to which their correspanding Bid
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Mutual funds to focus

on new products after
debt fund blow

SIDDHANT MISHRA
Mumbai, March 30

national organisations, the courtruling.

FROM APRIL 1, new investors
in debt fundswillnolonger get
the indexation benefit for
holding schemes for more
than three years — something
that has come as a blow to the
X40-trillion mutual fund
industry. No wonder, fund
houses are going back to the
drawing board in order to deal
with the surprise move by the
government last week. With In the <39.5-trillion
the discontinuation of the mutual fund (MF) industry,
indexation benefit to fundsof = AUM of debt funds stands at

decisions. Citing the example
of ULIPs and endowment
plans,fund managers say these

over three-yeardurationsetto close to ¥13 trillion. Of this
hit 35% of the assets under
management (AUM) under
debt schemes,industry players
say new products are the only
way out.

Said Marzban Irani, CIO,
fixed income, LIC MF: “While
fixed deposits are considered
safer, it requires a lock-in,with
the interest taxable above
340,000. However, MFs are
more liquid and are transpar-
ent, with disclosures on port-
folio every 14 days.”

“We may see the advent of
new products suchasbalanced
debt funds, or a hybrid fund
with 35% allocation to
equity/arbitrage, thus skewing
it in favour of fixed income.
Therewill be afocus on the tax
angle as that’s what attracts
investors, even though invest-
ment products should be sold
based on requirements and
proper awareness,” he added.

Innovation is the only way
ahead, and fund managers
will now have to don their cre-
ative hats and introduce prod-
ucts such as dynamic bond
funds and conservative
hybrid funds. Another senior
executive at a fund house
agrees, saying that investors
could now tilt towards more
actively managed open-ended
schemes.

“This seems to be a balanc-
ing act by the government, by
saying that income-only
instruments should be treated
as such.Thiswas in view of the
stressthat the insurance sector
was reeling under, following
the tax on policies of above I5
lakh premium,” said the MD
and CEO of a fund house who
did not wish to be named.
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pool, around 4.5 trillion is
likely to feel the impact of the
amendment to the Finance Bill
passed last Friday.

“Fund houses, though
smaller players than insur-
ance firms,banks and pension
funds in the medium-to-long
duration bond market, are far
more innovative. This indus-
trylaunched the floating-rate
funds in India,” Kotak AMC’s
managing director Nilesh
Shah had told FE in an earlier
interview. He pointed out that
while future flows are likely to
take a hit in this category,
there may not be an immedi-
ate changein AUM, given that
there is now an incentive for
investors to hold on to
schemes and complete their
entire tenure before they lose
the indexation benefit.

Importantly, the amend-
mentapplies togold fundsand
international funds as well.
The MD and CEO cited above
pointed out that investing in
international fundsis a differ-
ent ball game, because of
which the decision comes as a
surprise.

Further, this clearly makes
investing in sovereign gold
bondsamore attractive propo-
sition, with indexation no
longeraboon.“It’s expensive to
hold the yellow metal in the
physical form, so SGBs will be
the clearanswer.Gold ETFswill
be taxed at the slab rate,which
makes them unattractive.
SGBsare backed by the govern-
ment, providing the confi-
dence of security.”

According to some experts,
tax shouldn’tbe the sole objec-
tive in making investment

plansare madeattractive high-
lighting the tax benefits, but
that’s not the purpose, as
investment decisions should
be based on one’s require-
ments and capacity.

“For investors, indexation
provided an added advantage
as it discouraged redemptions
before threeyears.Now, people
may book profits and exit
before threeyearsasthereisno
motivation to stay invested.
The benefit should have
remained at least till the debt
market becomes as vibrant as
the equity market,” said the
debt fund head.

After the passage of the
Finance Bill, DP Singh, deputy
MD and CBO of SBI MF, said
with the proposed amend-
ments, the overall ecosystem
would getimpacted, especially
the non-banking financial
company (NBFC) space.

Borrowing costs for NBFCs,
as a result, are seen rising as
there could be an increased
dependency on banks, though
the impact may be limited.

According to a report by
Jefferies,with debt MFs fund-
ing at 10-119% of corporate
bonds, corporate bond yields
may inch up amid moderation
in debt inflows. The report
added that the preference for
more liquid non-convertible
debentures — owing to the
uncertainty around the hold-
ing period for debt MF
investors — could affect credit
spreads.

Jefferies’ estimates suggest
MFs fund close to 15% of
NBFCs’ corporate bonds. As of
February 2023, MFs’ invest-
mentin NBFCs’corporatebonds
(ex-PSU) stood at 2.5 trillion.
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Amaounts will be blocked by the Self Certified Syndicate Banks (*SCSBs") or by the Sponsor Bank(s) under the UP| Machanism, as the case may be, to the extent of respactive Bid Amounts. Anchor Investors
are not parmitted fo participata in tha Offer through the ASBA process. For details, please see the saction entitled “Ofer Procedurs "on page 387 of the DRHE.

This public announcement is baing made in compliance with the provisions of Reqgulation 26{2) of tha SEBI ICDR Regulations to infarm the public that our Company is proposing, subject 1o applicable statutary
and requlatory requirements, recaipt of requisite approvals, market conditions and othar considerations, to undartake an initial pubdic offaring of its Equity Sharas pursuant to the Offer and has filed the DRHP
dated March 29, 2023, with the Securities and Exchange Board of India ("SEBI™) on March 30, 2023.
Pursuant to Regulation 26(1) of the SEBI ICDR Regulations, the DRHP filad with SEBI shall be made public for commaents, if any, for a period of at least 21 days from the date of such filing by hosting it on the
website of SEBI at www.sebi.gov.in, websites of the Stock Exchanges i.e. BSE and NSE at www.bseindia.com and www.nseindia.com respectively and the wabsites of the Book Running Lead Managers
("BRLMs"), i.e. IFL Securities Limited, Motilal Crswal Investmant Advisors Limited and SB1 Capital Markets Limitad at wwwiiflcap.com, weww.motilaloswalgroup_com and www.sbicaps.com, respactivaly. Cur
Company hereby invites members of the public to give their comments on the DRHP filed with SEBI, with respect to disclosures made in the DRHP. The public is requested to send a copy of their commenits to
SEBI and to the Company Secretary and Compliance Officer of our Company and/or the BRLMs at their respective addresses mentioned herein, All comments must be received by SEBI and/or our Company
andior the Cormpany Secretary and Compliance Officer of our Company and/or the BRLMs on or befare 5,00 p.m. on the 21" day from the aforesaid date of filing of the DRHP with SEBI.

Invesiments in equaty and equity-related securities involve & degree of risk and investors should not invest any funds in the Offer unless they can afford to fake the risk of losing theirinvestment. Investors are advised
to read the risk factors carefully before taking an investment decision in the Offer. For laking an investment decision, investars must rely on their own examination of our Company and the Offer, including the risks
involved. The Equity Shares in the Offer hawve not been recommended or approved by the Securities and Exchange Board of India (“SEBI), nor does SEBI guaranies the accuracy or adequacy of the contents of the
DRHF Specific attention of the investors is invited to Risk Factors“on page 34 of the DRHP.
Any decision to invest in the Equity Shares described in the DRHP may only be taken after the Red Herring Prospectus (“RHP”) haz been filed with the RoC and must be made solely on the basis of such RHP
as there may be malerial changes in the RHP frorm the DRHF. The Equity Shares, when offered through the RHP, are proposed to be listed on the main board of the Stock Exchanges.

For details of the share capital and capital structure of our Company and the name of the signataries fo the Memorandum of Association and the number of shares subscribed by them of our Company please
see the section litled " Capital Structure' beginning on page 84 of the DRHP. The liability of members of aur Company is limited.
For details of the main objects of our Company as contained in the Memorandum of Association, please see the section titled 'History and Cerain Corporate Malters' on page 233 of the DRHP

EDNIFL SECURITIES

BOOK RUNNING LEAD MANAGERS

MoTiLar OswalL
fmprrrged Bardey ————
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| REGISTRAR TO THE OFFER
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IIFL Securities Limited

Telephone: +91 22 4646 4728
E-mail: vds.ipo@aflcap.com
Website: www.iificap.com

107 Floor. IIFL Centre, Kamala City,
Senapali Bapat Marg, Lower Parel (Wasi),
Mumbai - 400 013, Maharashira, India

Investor grievance e-mail: ig.ib@iflcap.com
Contact person: Mukesh Garg / Pawan Jain
SEBI registration number: [INMOO0010940

Motilal Oswal Investment Advisors Limited™
Motilal Oswal Tower, Rahimbullah Sayani Foad,
Coposite Parel 5T Depot Prabhadewvi

Bumbai - 400 025, Maharashtra, India
Talephone: +91 22 7153 4330

E-mail: wds.ipoi@matilaloswal.oom

Website: www motilalcswalgroup.com
Investor grievance e-mail.
moiapiredressal@motilaloswal.com

Contact person: Ritu Sharma

=EBI registration number: INMED011005

581 Capital Markats Limited

202, Maker Tower 'E’, Cuffe Parade,
Mumbai - 400 005, Maharashira, India
Telephone: +81 22 4008 8807
E-mail: uds.ipod@shécaps . com
Website: www.sbicaps.com

Investor grievance e-mail:

investor relations@sbicaps.com
Contact person: Janardhan Wagle /
Krithika Sheity

SEBI registration number; INMDO00J3531

Link Intime India Private Limited
C-101, 247 Park, 1"Floor, L.B.5. Marg.
Wikhrol (West), Mumbai - 400 0B3
Maharashira, india

Telaphone: +91 810 811 4340

E-mail: uds.ipoEdinkintime.co.in
Website: www linkintime co.in
Investor grievance e-mail:
uds.ipoi@iinkintirne. co.in

Contact person: Shanti Gopalkrishnan
SEBI registration number: INRDDDDDA05E

""In compliance with the proviso fo Regulation 214(1) and explanation (i) fo Regwlation 214(1) of the SEBI (Merchan! Bankers) Regufations, 1992, Motial Oswal Invesiment Advisors Limited will be invalved anfy in
the markeling of the Offer. Motlal Oswal investment Advisors Limited has signed the due diigence cerificale and has been disciosed as a BRLM fo the Offer,
Al capitalized terme wsed harein and not specifically dafined shall have the =ame meaning as ascribed to them in the DEHP.

Place: Chennai
Ciate: March 30 2023

For UPDATER SERVICES LIMITED

On behatf of the Board of Directors

S

Ravishankar B

Company Secretary and Compliance Officer

UPDATER SERVICES LIMITED is proposing, subject to, receipt of requisiie approvals, market conditions and other considerations, o undertake an initial public offer of its Equaty Shares and has filed the DRHP with
SEBI, on March 30, 2023, The DRHP shall be available on the website of SEBI &t www.sebi.govin, websites of the Stock Exchanges i.e. BSE Limited and Mational Stock Exchange of India Limaled at
www.bseindia com and www.nseindia.com, respectively, and is available on the websites of the BRLMs, e, [IFL Securities Limited, Motilal Oswal Investment Advisors Limited and 58| Capital Markets Limited at
www.iiflcap_com, www.motilaloswalgroup.com and www.shicaps.com, respectively. Any potential invesior should nate that investment in equity shares involves a high degree of risk and for details refating to such
risk, please sea the section entited “Risk Facfors™ on page 34 of the DRHP. Potential investors should not rely on the DRHP for making any investmant decision.

The Equity Shares offered in the Offer have not been and will not be registered under the ULS. Securities Act of 1933, as amended (the "U.S. Securities Act”) or any state secunties laws in the United States, and
unkess 5o registerad, may not be offered or sold withan the United States, except pursuant to an exempton from, of in a transaction not subject fo, the registration requirements of the LS. Securities Act and in
accordance with any applicable U.S. slate securilies laws, Accordingly, the Equity Shares are being offered and sold only outside the United Stales in ‘offshore ransactions’ as defined in, and in relance on
Requlation 5 under the L1.5. Securities Act and the applicable laws of the jurisdiclions where such offars and sales are mada.
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CASTERN RAILWAY
E - Tender Motlce No.: HWH-VI-01 OF
2022-23 (Opan), Dated: 29.03.2023. E-
tender s imviled by DOy, Chief Engimear /
Construction-ViERstern Railway'Howrah,
371, Telkalghal, (151 foor), Mear Howrah
Rail Museaum, Howrah - 711101 for the

RUSINESS
DAILY.

draen el d shares

following works: Mame of Work:
Maintenance and other Ancillary work of
PWay Track, Point & Crossing from
Station Chowrigacha (Including} ta
Bazarsau(Including) In connectian  with
Arimgan) - Baearsau Dowbling progect.
Tender Value : Rs. 4824428.00, Cost of
Tender Document @ Mil, Earnest Money:
Rs. DB300.00, Complation Period: 06
{Siz]} BMonths, Date & Time of Opening of
Tender: 26042023 at 15006, The
{erder docurments and olber delads can be
obtained from the website
wiwwllreps.govin. The bidding for the
tender is o be submifted through the
tandaring on above website. Manual offers
are not albowed againat this tender and any
[manual offer if received, shall nod be
avcepted and will be summarty rejected.

[{COMN-123/2022-23)
Tender Motice are also avallable al websie:
wwaLindianraibways. govinfwwaLirepe.gowin
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Follow us at:- © @EasternRailway

financialexpress.com @) @easternrailwayheadquarter

THIS I3 A PUBLIC ANNOUNCEMENT FOR INFORMATION PURPOSES ONLY AND 1S NOT A PROSPECTUS ANNOUNCEMENT AND DOES NOT CONSTITUTE AN INVITATION OR OFFER TO ACQUIRE
PURCHASE OR SUBSCRIBE TO SECURITIES. NOT FOR RELEASE, PUELICATION OR DISTRIEUTION DIRECTLY OR INDIRECTLY OUTSIDE INDIA.

PUBLIC ANNOUNCEMENT
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UPDATER SERVICES LIMITED

Our Company was incorporated in Chennai, Tamil Nadu as 'Updater Services Private Limited' pursuant to a cerlificate of incarporation dated November 13, 2003 issued by the RaC, upan the conversion
of ‘Updater Services’, a partnarship firm, into a private limited company, in accordance with the provisions of Part IX of the Companias Act, 1956, Thareafter, our Company was converted fram a private
limited company to a public limited company, pursuant to a resofufion pazsed in the extracrdinary general meeting of our Shareholders held on February 22, 2022 and consequently, the name of our
Company was changed o ‘Updater Services Limited’, and a fresh certificate of incorporation dated March 24, 2022 was issued to our Company by the RoC. For further details of change in the name and
registerad and corporate office of our Company, see “Hisfory and Certain Corporale Matfers"on page 233 of the Draft Red Herring Prospectus dated March 28, 2023 ("DRHP™)
Corporate dentity Number: UT&140TNZ003PLC0S1955
Registered and Gorporate Office: Mo, 2/302-A, UDS Satal, OFf Old Mahabalipuram Road, Thoralpakkam, Chennai - 600 047, Tamil Nadu, India
Website: www.uds.in; Telephone: +591 44 24965234 [ 0333, Contact Person: Ravishankar B, Company Secretary and Comgliance Officer; E-mail: compliance.officen@uds.in

THE PROMOTERS OF OUR COMPANY ARE RAGHUNANDANA TANGIRALA AND SHANTHI TANGIRALA

INITIAL PUBLIC OFFERING OF UP TO [«] EQUITY SHARES OF FACE VALUE OF 10 EACH ("EQUITY SHARES") OF UPDATER SERVICES LIMITED (“OUR COMPANY" OR THE “ISSUER™) FOR CASH
AT A PRICE OF % [«] PER EQUITY SHARE {INCLUDING A SHARE PREMIUM OF % [«] PER EQUITY SHARE] ("OFFER PRICE") AGGREGATING UP TO ¥ [«] MILLION (THE "OFFER"). THE OFFER
COMPRISES OF A FRESH ISSUE OF UP TO [«] EQUITY SHARES AGGREGATING UP TO ¥ 4,000.00 MILLION (“FRESH ISSUE™) AND AN OFFER FOR SALE OF UP TO 13,300,000 EQUITY SHARES
(“OFFERED SHARES") AGGREGATING UP TO ¥ [«] MILLION (“OFFER FOR SALE"), COMPRISING UP TO 6,650,000 EQUITY SHARES AGGREGATING UP TO ¥ [«] MILLION BY TANGI FACILITY
SOLUTIONS PRIVATE LIMITED (THE “PROMOTER GROUP SELLING SHAREHOLDER"), UP TO 1,330,000 EQUITY SHARES AGGREGATING UP TO ¥ [«] MILLION BY INDIA BUSINESS EXCELLENCE
FUND = 1l AND UP TO 5,320,000 EQUITY SHARES AGGREGATING UP TO ¥ [«] MILLION BY INDIA BUSINESS EXCELLENCE FUND - A (TOGETHER, THE “INVESTOR SELLING SHAREHOLDERS",
AND ALONG WITH THE PROMOTER GROUP SELLING SHAREHOLDER, THE "SELLING SHAREHOLDERS"). THE OFFER WILL CONSTITUTE [#]% OF OUR POST-OFFER PAID-UP EQUITY SHARE
CAPITAL. THE OFFER PRICE IS [#] TIMES THE FACE VALUE OF THE EQUITY SHARES.

OUR COMPANY, IN CONSULTATION WITH THE BRLMS, MAY CONSIDER A PRE-IPO PLACEMENT OF UP TO [«] EQUITY SHARES OR ANY OTHER SECURITIES OF THE COMPANY AS MAY BE
PERMISSIBLE, THROUGH A PREFERENTIAL ISSUE OR ANY OTHER METHOD AS MAY BE PERMITTED IN ACCORDANCE WITH APPLICABLE LAW, TO ANY PERSON(5), FOR CASH CONSIDERATION
AGGREGATING UP TO ¥ 800.00 MILLION, AT ITS DISCRETION, PRIOR TO FILING OF THE RED HERRING PROSPECTUS WITH THE ROC (“PRE-IPO PLACEMENT"). IF THE PRE-IPO PLACEMENT IS
COMPLETED, THE FRESH ISSUE SIZE WILL BE REDUCED TO THE EXTENT OF SUCH PRE-IPO PLACEMENT, SUBJECT TO THE OFFER COMPLYING WITH RULE 19(2)(B) OF THE SECURITIES
CONTRACTS (REGULATION) RULES, 1957, AS AMENDED ("SCRR").

THE PRICE BAND AND THE MINIMUM BID LOT WILL BE DECIDED BY OUR COMPANY AND THE SELLING SHAREHOLDERS, IN CONSULTATION WITH THE BRLMS, AND WILL BE ADVERTISED IN [«]
EDITIONS OF [«] (AWIDELY CIRCULATED ENGLISH NATIONAL DAILY NEWSPAPER), [#] EDITIONS OF [«] (A WIDELY CIRCULATED HINDI NATIONAL DAILY NEWSPAPER) AND [«] EDITIONS OF [«]
(AWIDELY CIRCULATED TAMIL DAILY NEWSPAPER, TAMIL BEING THE REGIONAL LANGUAGE OF TAMIL NADU WHERE OUR REGISTERED OFFICE IS LOCATED), AT LEAST TWO WORKING DAYS
PRIOR TO THE BID / OFFER OPENING DATE AND SHALL BE MADE AVAILABLE TO BSE LIMITED (“BSE") AND NATIONAL STOCK EXCHANGE OF INDIA LIMITED (“NSE", AND TOGETHER WITH BSE,
THE “STOCK EXCHANGES") FOR UPLOADING ON THEIR RESPECTIVE WEBSITES IN ACCORDANCE WITH THE SECURITIES AND EXCHANGE BOARD OF INDIA (ISSUE OF CAPITAL AND
DISCLOSURE REQUIREMENTS) REGULATIONS, 2018, A5 AMENDED (THE “SEBI ICDOR REGULATIONS"),

In case of any revision in the Price Band, the Bid/Offer Period will be extended by at least three additional Warking Days after such revision in the Price Band, subject to the Bid/Offer Perod not exceeding
10 Warking Days. In cases of force majeure, banking strike or similar circumstances, our Company and the Selling Shareholders may, in consuftation with the BRLMs, for reasons to be recorded in writing,
extend the Bid /Offer Period for a minimum of three Working Days, subject 1o the Bid!Offer Period nat exceeding 10 Working Days. Any revision in the Price Band and the revised Bid/Offer Period, if applicable

shall be widely disseminated by notification to the Stock Exchanges, by Issuing a public notice, and also by indicating the change on the respective websites of the BRLMs and al the terminals of the members
of the Syndicate and by intimation to Designated Intermediaries and the Sponsor Banks, as applicable.

This Offer is being mada through the Book Building Process, in terms of Rule 1%(2){b) of the SCRR read with Regulation 31 of the SEBI ICDR Regulatons and in compliance with Regulation 6(1) of the SEBI
ICOR Regulations, wherain not mare than 50% of the Offer shall be allocated on a proportionate basis to Qualified Institutional Buyers (“QIBs" and such portion the “QIB Portion”), provided that our
Company and the Selling Shareholdars. in consultation with the Book Running Lead Managars, may allocate up to 60% of the Q1B Portion to Anchor Invastors on a discretionary basis in accordance with the
SEBIICDR Regulations [*Anchor Investor Portion™), of which one-third shall be reserved for domestic Mutual Funds, subject to valid Bids baing recaived from domastic Mutual Funds at or abova the price at
which allocation is made to Anchor Investors ("Anchor Investor Allocation Price”). In the event of under-subscription. or non-allocation in the Anchor Investor Portion, the balance Equity Shares shall be
added 1o the OB Portion (other than the Anchor Investor Portion) (the "Net QIB Portion"). Further, 5% of the Met QIB Portion shall be available for allocation on a proportionate basis only to Mutual Funds, and
the remainder of the Met QIB Portion shall be available for allocation on a proporiionate basis to all Q1Bs. including Mufual Funds, subject to valid Bids being received at or above the Oifer Price. Further, not
less than 15% of the Offer shall be available for allocation on a proportionate basis to Mon-Institutional Bidders [out of which (i) one-third shall be reserved for applicants with application size of more than ¥ 0.20
million and up to ¥ 1.00 million, and (i} two-thirds shall be reserved for applicants with application size of mora than % 1.00 million, provided that the unsubscribad portion in either of such sub-categories may be
allocatad to appficants in the other sub-category of Non-Institutional Biddars), and not less than 35% of the Offer shall ba available for allocation to Retail Individual Bidders in accordance with the SEBI ICDR
Regulations, subject to valid bids being received from them at or above the Offer Price. All Bidders, other than the Anchor Investors, are mandatorily required to participate in this Offer only through an
Aoplication Supperted by Blocked Amount ["ASBA") process by providing details of thekr respeclive ASBAAccount and UPI D in case of UP| Bidders, as applicable. pursuant to which their cormesponding Bid
Amounis will be blocked by the Self Cerlified Syndicate Banks ("SCSBs") or by the Spongor Bank{s) under the UF| Mechanism, as the case may be, to the exient of respective Bid Amounts. Anchor Investors
are not permitied fo participate in the Offer through the ASBA process. For details, please see the section entitied *0Offer Procedure"on page 587 of the DRHF.

This public anmouncement is being made in compliance with the provisions of Regulation 26{2) of the SEBI ICDR Regulations to inform the public that our Company is proposing, subjectto applicable statutory
and regulatory requirements, receipt of requisite approvals, market conditions and other considerations, to undertake an initial public offering of its Equity Shares pursuant to the Offer and has filed the DRHP
dated March 29, 2023, with the Securities and Exchange Board of India {"SEBI™) on March 30, 2023.

Pursuant o Regulation 26(1) of the SEBI ICOR Regulations, the DRHP filed with SEBI shall be made public for comments, if any, for a period of at least 21 days from the date of such filing by hosting it on the
website of SEBI at www.sebi.gov.in, websites of the Stock Exchanges i.e. BSE and NSE &t www.bseindia.com and www.nseindia.com respectively and the websites of the Book Running Lead Managers
("BRLMs"), i.e. lIFL Securities Limited, Motilal Oswal Investment Advisors Limited and SBI Capital Markets Limited at wwwiiiflcap_com, www motilaloswalgroup.com and www.shicaps.com, respectively. Our
Company hereby inviles members of the public 1o give their comments an the DRHP filed with SEBI, with respect to dischosures made in the DRHP. The public is requested o send a copy of their commenis to
SEB and o the Company Secretary and Compliance Officer of our Company andior the BRLMs at their respective addresses mentioned herein. All comments must be received by SEBI andfor our Company
andlor the Company Secretary and Compliance Officer of cur Company andior the BRLMs on or before 5.00 p.m. on the 21" day from the aforesaid date of filing of the DRHP with SEBI.

Invesiments in equity and equity-related securities involve a degree of risk and investors should not invest any funds in the Offer unless they can afford 1o take the risk of losing their invesiment, investons are advised
to read the rigk factors carefully before taking an investmant decision in the Offer, For taking an investmant decision, invastars must rely on their own examination of our Company and the Offer, including tha risks
involved. The Equity Sharas in the Offer have not been recommended orapproved by the Securities and Exchange Board of India (“SEBI™). nor does SEBI guarantea the accuracy or adaquacy of the contants of the
DRHE Specific atiention of the invesiors is invited to “Risk Faciors"on page 34 of the DRHF.

Amy decision 1o invest in the Equity Shares described in the DREHP may only be taken after the Red Herring Prospectus (“RHP™) has been filed with the RaC and must be made solely on the basis of such RHP
as there may be material changes in the RHP from the DRHP. The Equity Shares, when offerad through the RHP, are proposed to be listad on the main board of the Stock Exchanges.

For details of the share capital and capital structure of our Company and the name of the signatories to the Memorandum of Association and the number of shares subscribed by therm of our Company please
saa the saction lithed ' Capital Struciure’ baginning on page 94 of the DRHP. The Eability of members of our Company is fimited.

For details of the main objects of our Company as contained in the Memorandum of Association, please see the section fitted ‘History and Certain Corporate Matters' on page 233 of tha DRHF.

BOOK RUNNING LEAD MANAGERS |
© SBICAPS

SBI Capital Markets Limited

202 Maker Tower 'E', Cuffe Parade,
Mumbai - 400 005, Maharashira, India
Telephone: +91 22 4006 3807
E-mail: uds.ipo@@sbicaps.com
Website: www.sbicaps.com

REGISTRAR TO THE OFFER
LINK nhtime

Link Intime India Private Limited
C-104, 247 Park, 1"Floor, LB.S. Marg,
Vikhrali (West), Mumbai - 400 083
Maharashtra, India

Telephone: +31 810 811 4948
E-mail: uds ipo@inkintime,co.in

EBIIFL securiTies

IIFL Securities Limited

107 Floor, IFL Cenlre, Karmala City,
Senapati Bapat Marg, Lower Paral {\West),
Mumbai - 400 013, Maharashfra, India
Telephone: +81 22 4646 4728

E-mail: vds.ipo@iiflcap.com

MOTILAL DXswaL

bmdilee] Ridfiany

Motilal Oswal Investment Advisors Limited™™*
Matilal Oswal Tower, Rahirmtullah Sayvani Road,
Opposite Parel ST Depot Prabhadewi,

Mumbai - 400 025, Maharashtra, India
Telephone; +81 22 7193 4330

E-mail: uds_ipo@matilalozwal com

Websita: wwwiificap.com Wabsite: waw motilaloswalgroup.com Invastor grievance a-maill: Wabsite: www linkintime.co.in
Investor grievance e-mail: ig.ib@iiflcap.com Investor grievance e-mail: irvestor.relations@ebicaps.com Investor grievance e-mail:
Contact person; Mukesh Garg / Pawan Jain moiaplredrassal@motilaloswal com Contact person: Janardhan Wagle / uds. ipo@linkintime.co.in

SEBI registration number: INMOGO010940) Contact person: Ritu Sharma

SEBI ragistration number: INMIOD011 005

Krithska Shatly
SEBI ragistration number: INMOD0003531

Contact person: Shanli Gopalkrishnan
SEBI registration number: INROOO004053

““*In compiiance with five prowiso to Requlation 2TA{ 1| and explanation (i) fo Regwation 214(1) of the SEBI {Merchant Bankers) Reguiations, 13592, Motilal Dewal investment Adwzars Limited will be involved only in
the marketing of the Offer. Motital Oswal Investment Advisors Limiled has signed fhe due aiigence certificale and has been disclosed as & BRLM fo the Offer,
All capitalized terms used hersin and not specifically defined shall have the same meaning as ascribed to them inthe DRHP

For UPDATER SERVICES LIMITED

On behalf of the Board of Directors

S

Ravishankar B

Company Secretary and Compliance Officer

Place: Chennai
Date: March 30, 2023

UPDATER SERVICES LIMITED is proposing, subject to, receipt of requisite approvals, market conditions and other considerations, to undertake an initial public offer of its Equity Shares and hag filed the DRHP with
SEEI, on March 30, 2023, The DRHP shall be available on the website of SEBI at www.zebi.govin, websites of the Stock Exchanges ie. BSE Limited and National Stock Exchange of India Limited at
www.bseindia.com and www.nseindia.com, respectively, and is available on the websites of the BRLMs, i.e. IIFL Securibes Limited, Motilal Oswal Investment Advisors Limited and SBI Capital Markets Limited at
www.iflcap com, www.motilaloswalgroup.com and www, shicaps.com, respectively. Any potential imvestor should note that investment in equity shares invalves a high degree of risk and for details relating to such
risk, please ses the section antited “Risk Factors™ on page 34 of the DRHP. Potential investors should not rely on the DRHP for making any invesiment decision

The Equity Shares offered in the Offer have not been and will not be registered under the U3, Securities &ct of 1933, as amended (the "U.S. Securities Act™) or any stale securities laws in the United Siates, and
unkess so registered, may not be offered or sold within the United States, except pursuant to an exemglion from, or in a fransaction not subject to, the registration requirements of the U.5. Securities Act and in
accordance with any applicable U.S. state secunties laws. Accordingly. the Equity Shares are being offered and sold only cutside the United States in ‘offshore fransactions’ as defined in, and in reliance on

Reguiation 3 underthe U.5. Securites Act and the apphcable laws of the jurisdictions whers such offers and sales are made.
=l = i) e i =
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Form Mo INC 3
{Pursuant to Bule 30 of the Companies
(Incorparation) Rules, 2074]
Batora fha Regional Direstor,
Eastam Regien, Kolkats
in fha matter of the Companies Ack, 2013,
Sacton 1440 of Companss Act, 2013
and Rule 30{%) {a} of the Companias
{incorporation Rusas, 2014
AN
Im the rreabies of b'e. GODAMARI TRADE- LIMNE
FRIVATE LIMITED {(CIMN:US1108WE
MOTFTC113641), & company inconporated
under e Comganias Act, 2003 and |'IE'.'|I"'5‘.] -]
ragishared offica af, FLAT NO. 138 Rabindsa
Sarani, Poddar Courl Gaba MWo.-2, 5ih Floor,
Foam Mo -S54 Kalkala Wa 700301
ememenaees P T
Motice s hareby given o lhe General Public lha
ke Company praposes (o make an appheation
o the Ragional Direclor, Eastern Region,
Kaolkata under Seclion 13 of the Comparses Ack,
2013 seeking confirmmaban of alleration of the
Memarandum of Assoocabon of the Company in
iermnes of the Spacial RBesolulion passed at the
Extra-Ordinary Greneral Mesting held on
Januany 20, 2023, o enabla tha Company
changa s Registered Office from the *State of
Wasi Bengal® within the jmsdiction of the
Ragistrar of Companies, af Kolkata, 10 the
Stata of Gigarat” within the junsdiction of the
Ragistrar of Compansas, at&hmadabad
ANy parsgn whosa interasl 15 ely o ba
aflecied by the proposed changeof the
ragistared offica of the Company from the Staba
of W'est Bandal o 1he State of Gigaral.. mey
daliver alther on the MLCA-21 portal
(e mecE Qo Iny By Ming Investar compdaint
lonm oF cause o e deliverad or send by
magiatared post ol hisher obactions suppomad
oy an amdavil siating the nalure of hig'har
interest and grounds of opposibon fo the
Fegional Direclor, Easlarn Ragion, Mizam
Place, M30 Building, 3rd Floar, 23404 A 0.2,
Bose Road, Kolkala - 7DOO2D, Wast Bengal,
within  Fourbean (1d} days froem the dabe of
pubcation of this nobice wilh a copy 1o e
applcant Company & its regisisred office at tha
address menticned abave,

Far and an behalf of the Applicant
GODAVARI TRADE- LINK FRMATE LIMITED
RAMMIELAL MELAPTHAMND 2HAH

Dl A1032023 [DIRECTOR])
Place: Kalkata DM (1 DEG4G

M R TEX PRIVATE LIMITED
Regd. Office: P-8, SHIBTOLLA STREET, 4TH
FLOOR, KOLKATA-TO0D0T
Email: mrgroup. mripli@gmail.com
Phone: #81-33-2274 7121
CB: INT11IWB19BEPTC 43607
Farm No. INC-2&
[Pursuant to Bule 50 th Companss
iIrcorporation) Rules, 2014
Belore the Central Govemment
Eastern Reglon, Kolkats
In fhe mafer of sub-sacion (4} of Secfion 13 of
Companias Acl, 2013 and clause (a) of sub-rula |5) of
Rl 30 af tha Companias [frcomanabian) Fules, 2014
AND
In the malier of MR TEX PRIVATE LIMITED having
its registened office a1 P9, Shikhoda Streed dth Floor,
Kolkia-TOO00T,
... Petitioner | Applicant
Maotice & hereby given bo the Ganeral Public that the
Company proposes 1o make appicafon fo the
Cenlral Gowernmenl ender secton 13 of he
Compantas Act, 2043 seeking confirmatan of
alteratian of the Memorandum of Azsaciation of the
Company in 1erms of the spacial resoluticn passed
gt lhe Extra Ordinary General Meeting held on
Zith February, 2023 io enable tha company to
change its Reqgistarad office from tha "5ale of Wesd
Bengal o thi "Stale ol Jharkhand”
Ay pergon whase rierest & lkedy 1o be aflected by
tha propeaed changs of he Registersd Office of the
Compary may defiver either on the MCA-21 portal
(www.mecaugov.ing by filing invesiorcomplaint
form or cause to ba delivarad or send by ragistered
post of his'her objections supporfiad by an affidavi
slating Lha natung al hishes inleresd and grounds of
oppesiian o lhe Regional Dereclor, Eastern
Region, Mizam Palace, || MS0 Buliding, 3nd Floor
Z3 AJC Bose Rosd, Kolkeia-T00020 within
fourizen days of the date of pubfication of thes nodce
wilh a copy of the applicant Company at its
R lasnaad] Chffica at the adichniss mesliongd below,
"Regd. Office: P9, Shibloda Streel 4k Floor
Kiolkeata- FO007*
For and on behalf of the Applicant

M R TEX PRIVATE LIMITED
Sdl

Director

[MITESH JAIN)

O MNO.: 0045476

Date 30032023
Plape - Kolkala

BEFORE THE RESERVE BANK OF INDIA
Kelkata Overseas
[15, Mataji Subhas Road, Fairley Placa,
B.B.0. Bagh, Kolkata-700001, West Bangal]

Molice i5 heraby given 1o the General Public
that lha Jamini Trading Private Limited
(CIN : US1909WB1936PTCOTETE1) baing the
Non-Banking Firancial Comgany, incorporated
under the Companies Act, 1556 having i's
reqgistered office situated at 67, New Seal Laneg,
Howra-T 11101, West Bengal proposes o make
gn appication before the Reserve Bank of
India, Kolkata Overseas seeking duplicate
Certificate of Registration as the origingl one
issued by Resarve Bank of India on 28th
December, 200 beanng number: B-05.03635
has baan losland misplacad.
Furiher, with respect to the above matter, a
Genergl Dairy (GO} has been lodged with
Howrah Poiice Stalion on 188 day of March,
2023,
For and en behalf of the Appicant
Jamini Trading Private Limited
Sdi-
Rahul Agarwal
Whale Time Diracior
DIN: 0670567

Ciatie: 31.03 3023
Plaoe: Howrah

INTERESTACT, 2002.

Sr.
Mo
1 | MSTARAMAAEMTERPRISE

| WESTBENGAL
2 | MR.EIVASDAS

| WESTEENGAL
3 | MRS.RENLDAS

WEST BENGAL

ather assets.
Collateral:

P 5.- Survey Park, Kolkata- T0007S

Park, Kolkata- TO00TH

any other legal provision in this regard,

Date - 31032023
Plaps - Kolkata

Indusind Bank "+

34 Uppar Wood Streel Branch, 121 Floor, Savilr Tawer, Kalkata - 700017

PUBLIC NOTICE
{under Rule 3 (1) of Security Interest (Enforcement) Rules, 2002)
SUBSTITUTED SERVICE OF NOTICE Uis.13 (2) of SECURITISATION AND
RECONSTRUCTION OF FINANCIAL ASSETS AND ENFORCEMENT OF SECURITY

Motice iz hereby given 1o the borrowers as mentioned below that since they have
defaulted in repayment of the Credit facility avaied by them from Indusind Bank Limited
{IBL), their koan accounts have been classified as Mon-Performing Assels on Sth
Septamber 2022 in the books of the Bank as per RB| guidelines thereto. Thereafter, Bank
has issued demand notice on 27-03-2023 under section 13(2) of the Securitization and
Reconsiruction of Financial Assets and Enforcement of Securily Interest Act, 2002
{SARFAES| Act) an the last known address of the said borrowers thereby calling upon and
demanding from them to repay the entire outstanding amount of Rs. 3315291 00/
{Rupees Thirty Nme Lakhs Mineteen Thousand Two Hundred Ninety One Only'-) as on
28th February 2023 together with further interest at the confractual rate on the aforesaid
amount and incidental expenses, cost, charges etc. as stated in the said demand notice.
However, the service of the said demand nofice was nof conclusive and therefore the
service 15 being done by the undersigned by way of this publication as per Rule 3 of the
Securily Imerast (Enforcement) Rules, 2002 (SARFAESI| Rules):

Mames and addrass of borrowers
157 PURBA DIGAMTA, 1684, 3RD FLOOR, BEANTOSHPUR, KOLKATA- TO0025,
197 PURBA DIGAMTA, 164, 3RD FLOOR, SANTOSHPUR, KOLKATA- TO0025,

157 PURBA DIGANTA, 16A, 3RD FLOOR, SANTOSHPUR, KOLKATA- 700025,

: Description of secured assets
Primary: Hypothecation of the entire current assets of the firm comprising, inter alia, of
the stocks of raw matenal, work in progress, finished goods, receivables, book debls and

1.4l that self contained flat measuring about 305 Sq, FL more or less on the 3rd Floor on
the southenn side of the building lying and situated at Pramises No, 157, Purba Diganta,

*“*The detads of the properly are more specifically described in Deed of Conveyance
boing Mo (8276 of 2016 exacuted on 20.08.2016 in tha name of Mr. Bivas Das.

2 All that residential fial no. 1 on the Grownd Floor of the building measuring about 670
Sq. FL. super built up area (540 Sq. FL bt up area) lving and situated at Municipal
Premisas Mo. 103, Purba Déganta, P.S - Survay Park, Kolkata- 700075

""*The details of the propery are mose specifically described in Deed of Conveyance
besing Mo 1907104309 of 2018 executed on 08.06 2018 in the name of Mr, Bivas Das.

3. &l that self contzined flat measuring abowt 345 Sq. Ft. more or less on the Ground
Floor of the building lying and situated at Premises No. 157, Purba Diganta, P.5.- Survey

**The detads of the property are more specifically described in Deed of Conveyanoe
being Mo 08277 of 2016 executed on 20.08,2016 in the name of Mr. Bivas Das.

We hereby call upon the borrower stated herein 1o pay us within 60 days from the date of
publication of this nofice, the outsianding amount of Rs. 38,1%.291.00/ together with
further interest therean plus cost, charges, expensas, elc. thereto failing which we shall
be at liberty fo enforce the secunity interest including but not Bmited to {aking possession
of and selling the secured asset entirely at your risk as to the cost and consegquences
Please note that as per section 13(13) of the SARAFESI Act, alf of you are prohibited
from transferring by way of sale, lease or otherwise, the aforesaid secured assets without
priar written consent of the Bank, Any contravention of the said section by you shall
invoke the penal provisions as laid down under section 22 of the SARFAES] Act and [ or

Please note thal as per sub-saction (8) of section 13 of the Act, if the dues of |BL logether
with all costs, charges and expenses incurmed by IBL are tendered o IBL at any time
before the date fixed forsale oriransfes, the secured asset shall nod be sold or fransferrad
by IBL, and no further step shall be taken by IBL for transfer or sabe of that sacured asss!

Sifi=
Suthanzed Officer
Indusind Bank Lid,

Place : Kolkata

M R EMPORIUM PRIVATE LIMITED
Regd. Office: P- 5, SHIBTOLLA STREET 4TH
FLOOR, KOLKATA- 700007
Email; mrgrowpmrepd@gmail.com
Phone: 491-33-2274 7121
CIN: INTH19WE1SRAPFTCO44403
Farm Mo, INC-26
[Pursuant to Rude 30 the Companies
(Incorporation) Rulas, 3014]

Before the Central Government
Eastern Region, Kolkata
i the matlar of sub-seckon (4) of Secion 13 al
Compares A, F005 and cause (@) of sub-nde 5] al
Rule 30 of e Companies (ncorporaion) Ruies, 2014
AND
In the matter of M B EMPORIUM FRIVATE
LIMITED hawing its regstered office at P-9,

Ehibtoila Str=et, dth Floor, Kolketa-700007

- Petitioner | Applicant
Mofce is hanaby gieen fa the Ganaral Pubikc that the
Company proposes o make applicalion (o he
Central Government under seclion 13 of the
Companies Az, 2013 sesking confirmation of
atieration of the Memarandum of Assccistion of tha
Company in terme of the special rasolution passed
at tha Extra Ordinary General Meseting hald on
14th February, 2023 |0 enabie the compary fo
chiang s Registerad olficd from Bhe “Slabe of Wasl
Bengal® o the Slate of Chhattsgarh®,
Any personwhose interest |5 likaly to be affected by
the proposad chenge of the Repistered Office of the
Company may dalves either onthe MCA-21 portal
{wvww.mca.gowin] by filing investorcomplaind
farmor cauwsa io be defivered or sand by registensd
post of hishar abjections supporled by an afidail
staling the nalure of hisiher inberes! and gronnds ol
appasitian fo the Regaonal Direclor, Easiem
Regian, Mizem Pelaca, [ MS0 Building, 3rd Flooe,
23414 AJC. Bose Rioad, Molkate-TO0020 within
fourtesn days of the dabe of publbcation af this nalica
with & copy ol be applicant Compary al ils
Regataned Office 3 the address mentioned below
“Regd, Office: P-9, Shinlolla Steet 4th Floor,

Falkate-T00007"
Far and an behalf of the Appdicant

M R EMPORIUN PRIVATE LIMITED
Sdi-

Director

[MITESH JAIN]
DM MO.: (0454763

Dale - 30.03.2023

M R BUSINESS PRIVATE LIMITED
Regd, Office: P- 8, SHIBTOLLA STREET 4TH
FLOOR, KOLKATA- 700007
Emall: mrgroup, mrbplgemail eam
Phome: +51-33-2374 1121
CHW: US1109WE1994PTCOB4165
Farm Mo. INC-26
[Purzuant to Rufe A0 the Companies
(ncorporafion) Rusas, 2014)
Before the Ceantral Government
Eastern Region, Kolkata
in the matier of sub-secton {4) of Section 13 of
Companes Aot 2013 and dause |&) of sub-nde (5] of
Rule 30 of e Camparies (incorporaiion) Rukes, 2014
AND

in e matter of MR BUSINESS PRIVATE LIMITED
having s registarad affice al P-5, Shibdalia Sireed,
A1 Flear, Balkala-To0007

wen PEliioREr | Applicant
Bidce b5 heredy gheen §o e General Publc that the
Company proposes to meke spplication to the
Central Gowvarnment under section 11 of tha
Companigs Acl, 2013 seaking confimation of
alleration of the Memarandum of Assedialion of he
GI.‘-'I"I'IE-'}"IT iy e af the special resolubion passed
al the Extra Ordinary General Meeting hakl on
1dth February, 2023 1o enable the company B
change its Regislered offica from the “Siate of Wast
Bangal™tothe "Slate of Lstar Pradash”,
Any persan whose interest is likaly bo ba affectad by
the propasad change of (he Begisbensd Offce of ha
Gormpany may delae gither on the MCA-21 partal
(v mca govan] by filing investor complaini
farm ar caiss o be deivered of sand by regstened
past of hisiher abjechions suppored by an afidavil
stating the natura af his/har intares and grounds of
oppaosition fo the Regional Direclor. Eastem
Regian, Mizam Palace, 1 MS0 Buiking, 3rd Flodr,
2342 ALC, Bose Read, Kolkala-TO0020 wihin
fourtesn days of the date of publication af this naties
with a copy of the applicant Company at ils
Registarad Offica &t the address manticned below:;
"Regd. Office: P-4, Shiblalla Sirest dth Floor,

Folkata-TOD00T, i
Faor and on behalf of the Appdicant

M R BUSINESS PRIVATE LIMITED
Sd-

Diracior

[NITEEH JAIN]
DN MO, : M454TES

Dale - 30003203
Place - Kolkaka

FORM A
PFUBLIC ANNOUNCEMENT
(Under Regulation & of the Inselvency and Bankruptcy Board of India
(Inssivency Resalution Process for Corporate Persons) Regulations, 20018)

FOR THE ATTEMTION OF THE CREDITORS OF

INDIAN SUGAR MANUFACTURING COMPANY LIMITED

1 | M af composshes debbor

3 | Aoty undar which corporate dabior
|5 Incorpareed / regisered

4. | Coiparehe iartity Mo, Linnbaed Liaodiy
:|i.'l'.-|'l'.ir-'|.7:'ll.iﬂl' P, ol eoparate debior

5, | Ak resss of B regisiened offios ard
| principel office fif s of comonms
| chesir

E. | Insokency commentament daig in
respadd of corponete debioe

7 | Estirriarted date of chimure: of insohancy
el Lhon process

8 | Marme and megistation number of the

Insokancy professional acting &8

IrtErim resluton pofesscdal

[ Ackdress ard el of B interin

reésslution professsoral, &5 regsiered

with the: Board

101 Addre=s and o-mal 1p ba used for
comespancenia with the Irberm

W

idertiied W acl & Adlhorsed
Represeamatne of credibors ina cles
[Three reymess for pach class)

14 (a) Relmant Foms ang
[ Deetads of BLERCHDS] representatives
Bre available gt

RELEVANT PARTICULARS
Indian Sugar Marufacturing Company Limited {Under CIRP)
.‘F;.:F:me! m'lrn:r.umnrm-ni'l;r.umnm detior | 7 A0, 2000
[ Company Incomaorsed under the Companies Ad, 1556
| eggsierexd with Regisivar of Compares, Manarashira {Pune)
LHS4 24 PHZ000PLC014 353

[ Coo Vitthal Aufo Liness M. oS, 4P Tembhumi Tg
Miahe, Solapur MH 413210 1N

| Thee Honbie MCLT Mumbal Bench Pronounced the Order
o Z3nd Masch, 2023,

| Copw of II:J_-_' "_'I'Li:'r m—.u_.re_'n_u'.lu:d_l:n :.2'91]'] h-'h:_l:l:!l. 2:&3
1598 Seplember, 2023

| Aresh Raghunath Mahajan
|BE Fegistralion Mo,
| BER P00 TP-MOO0 S DA T-18,/ 100 33,
[ B-30E Do, Ganeshmala, Srnagao Road,
P 11030, Mabarashir,
B0 Dessgin, Gianeshmala, Snhagad Road,
Pune- &11030, Makarsshira,

_|Mesotonpofessonal 0 | Emaik indiarsugarcinr@gmail.com
11! et oot for urbonission of clainTs 12 Apwil, 2023
17 Chirsties; of crecitors, ff @y, under | Pk Appicaiie
e (B of subsechon (G4) of sertion
21, ascerainad by the imaim msokution
| Professlonal | .
13 Mames of soiwency Prodessionals o Apicain:

[ izt i sy il giovdnhame, downiaads
Mok, Appiicaiie

mMeEans.

[Mot Applicanie)

Dratte: - 31050023
Placa: - Puna

Motice & hereby given Thal [he National Company Law Tribunal bas orderad he
cammencemant of a corporate insolvency resclution process of the Indian Sugar
Manufaciuning Company Limited on 23nd March, 2023,

he creditors of Indian Sugar Manufacturing Company Limited, are heraby called upon
to submit their claims with proof on or before 12th April, 2023 0 the interim resolution
profesaional at the address mentioned against entry bo, 10,

The financial creditors shall submit their claims with proof by electronic means only. All
other creditors may submit the claims with prool in person, By post or by electronic

A financial creditor belonging o a class, as listed against the entry No. 12, shall indicats
its chalee of authorsed representative from among the three insalvensy professionals
listed against entry Mo, 13 to act as awthorised represantative of the class in Form CA

Submission of false or misleading proofs of clalm shall attract penalties.

IBBIAPA-002 N P-NODD4E, 201 7-18/ 10132
For Indlan Sugar Manufacturing Company Limited {Under CIRP)

s/d
Mr. Ritesh R. Mahajan
Interim Resolution Professional

FORM NO. NCLT. 3A
Advertisement detailing petition
BEFORE THE HOK'BLE MATRORAL COMPANY LAW TRIBLMAL,
KOLEATA BENCH
Company Petition (CAA) No. 15/KB/2023
Connected with
Company Application (CAA) No. 142/KB/2022
In the matter of:

The Companies Act, 2013;

And
In the matter of:

En application under Sections 130 to 237 of the said At;

In the matter of;
1. Adia Tracom Private Limited
2. Anaplak Dealtrade Private Limited
3. BenefitsPlus Media Private Limited
4, Debanjali Dealtrade Private Limited
5. Krishna Futuretrade Private Limited
6. Navotech Exim Private Limited
7. Nirmalkunj Tracom Private Limited
8. Rajesh Dealtrade Private Limited
9. Shew Merchandise Private Limited
10. Shivamvani Distributors Private Limited
11. Shyamal Dealtrade Private Limited
vesnsass s PELHEIOREN(S)
Motice of Petition
A Petition under sections 230 1o 232 of the
Compankes Act, 2013, for confirmation and sandion
af the Scheme of Amalgamation of Adia Tracom
Private Limited (Transferor Campany Mo, 1), Anaplak
Dealtrade Private Limited (Transferor Compary Mo
2), BenefitePlus Media Private Limited (Transfenor
Company Ko 3), Debanjadi Deattrade Private Limited
{Transferor Company Mo, 4, Erishna Futuretrade
Prvate Limited { Transferor Company Mo, 5) Navotech
Exim Private Limited [Transferor Company Mo, &),
Hirmalkunj Tracom Private Limited [Transferor
Company No. 7}, Rajesh Dealtrade Prvate Limited
[Transferor Company No. 8), Shew Merchandise
Private Limited (Transferor Company Mo 9),
Shivamvani Distributors Private Limited (Transferor
Company No. 10) and Shyamal Dealtrade Private
Limited (Transferor Company No. 11) with MKJ
Enterprises Limited (Transferee Company| was
presented by the Petitioner(s) on February 21, 2023
and admitted on March 23, 2023, and the said
petition is fixad for hearing before the Kolkata Bench
of the Mational Company Law Tribunal at Kolkata
an Aprd 28, 2023, Any persan desirous of supporting
or oppasing the said petition should send o the
Petitioner’s Advacate, natice of his intention, signed
by him or his advocate, with bis name and addmess,
o &5 10 reach the Petitioners Advocate not Later
thar ‘7 days’ befare the date fived for the heanng
of the petition, Whese he seeks to oppase the
petition, the grounds of opposition or  copy of his
affidavit shall be furmished with such notie, & gy
af the petition will be furnished by the undersigned
ta any person requising the same on payment of
the prescribed charges for the same. Sdf-
Dated this J0gh day of March, 2023 Fritha Basi,
Place: Knlkata hdvocate
C/n, Chowdbury's Law Offices
Amates
For the petitioners abovenamed
Micco House, 3rd floor
2 Hare Street, Kolkata 7000010

Kolkata
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FORM A FINANCIAL EXPRESS

PUBLIC ANNOUNCEMENT
{Under Regulation 6 of the Insolvency and Bankruptey Board of India
{(Insalvency Resolution Process for Corporate Persons) Regulations, 2016}

FOR THE ATTENTION OF THE CREDITORS OF

INDIAN SUGAR MANUFACTURING COMPANY LIMITED

o RELEVANT PARTICULARS .

1 | Name af coparste dettor | Indisn Sugs Mamstacturing Cosgany Lissibed {Under CIRF
2 _DEI";"' of IncoiDonaton of CoMorats felnor OF A0, 2000

3 | Authorlly widern which oarporate dabler | Company Inconoraad under e Corpsaniess &1, 1955

THE DEBTS RECOVERY TRIBUNAL, LUCKNOW

{Area of Jurisdiction - Part of Uttar Pradesh)
GO00V1, University Road. Near Hanuman Satu Mandir, Lucknow - 226007, Ph.: 0522-4091208

| i ircomansted / negistensd | resgisteened with Registrer of Comnpanies, Maharshina {Pune) DRC Mo, 1459/2018
Comparnste ientity Mo,/ Umited Labiry | S804 000P 0014353
I it ke £ . NOTICE FOR SETTING A SALE PROCLAMATION
Igertication Mo, of corpomte debaor .
R, | Acdress of e mgstenad offca aid | o vEthal Auio Lines MH, Moo, AR Ternbhumi To (Under Rule 48 of the sacond Schadule to the Income Tax Act 1961 read with Section 29 of
prncpsl offce it eyl of comonme Matha, Solapur MH 213210 1N the RDDEFI Act 1993)
L ———— e ———————— PUNJAB & SIND BANK .......... <. C.H.BANK
fi r:*ﬁ;“:u;twr'l:l:r:llnr:;:frglll e m m:;::!;:-ll h;m" :;ml:;:-l B Eerin Pemoursiescd the Ones {Efﬂﬂ{:h. Enhmmau. Unnaﬂ]
il _ o | Gopy of the Order was receved on 29th March, 2023 : _ VERSUS
+ | Estimated date of Gosura of insalvency | 156 Saptermber, 2023 Smt. Rimple Singh & Others ceened D)
resoiLior Ocess To,
= :ﬂ:ﬁ:ﬂﬂ:ﬁ;:ﬂﬁfw EE?EE{::KTHH': 1. Smt. Rimple Singh Wio Shri Raman Kumar Singh, Rio: 333, Adarshnagar Neelmatha,
| _in_lrtrm Nﬂ'\ll.l.“'m mrfr:-se:n'nl | BB IPADCE AP nﬂ‘;-l'_td&-‘_.‘?-.‘.‘_’:?.1ﬂ_.- 10133, cantt, Lucknow 226002,
1| Addness and a-meil of the interm | B-203 Devgin, Ganashmaia, Snhagad Road, 2. Shri Raman Kumar Singh S/o Shri Munshi Singh, Rio: 333, Adarshnagar Neelmatha,
restiuion professional, a5 regstensd Puri- 411030, Mahamsshira, cantt Lucknow 226002,
P S Dot B T i hnath Das Sfo Shri Jag: Das, Rio: 350/59/165/3, Sohs Rajaj
10 Ackdress aned e-iml 1 be used ior R0 Devgl, Ganestmels, Srihagad Road, 3. Shri Gorakhnath Das S/o Shn Jagannath Das, Rfo: 350/59/165/3, Sohapuram, Rajaji
panresprdaniin wills Wi inlerirn Pures 411080, Makarshiva, Puram Lucknow.
it ST Do p ot comn 4. Shri Ramesh Verma Sio Shri Ganga Ram Verma, Rio: 555 KHA/A 138, Bhola Khera,
{ i} HIDMERCN H Carms th Apnl, A
12 Classes of crediors, if amy, under | Mot Appitcabe Luckoow 226017, . .
clanisa {0 of sub-saction (A} of section 5. Ms Anshu Kumari Dfa Shri Munshi Singh, Rio: 333, Adarshnagar Mesimatha, canft,
21, ascartaied by the imadm esokitian Lucknow 226002,
H-mﬂﬂ':ﬁwﬁ T ey Where as in Execution of cerfificate No. 1459/2018 LKO drawn up by the Presiding Officer,
| it 3 st e Adwcrisad ; Debts Recovery Tribunal, Lucknow the under mentionad immovable property,
Fiepresantaive of credions in 8 class You are haraby informed that the ............... has been fixed for drawing up the proclamation
E.f"'f: nam_aﬁ- for ganch class) o Ty e s of sale and setting the terms thereof, you are requested to bring fo the nofice of the
{8 Relevant Forrs and y L Fritpess b g in o nilkaads . h ; P T e T . ; Lo
[5] it o S it represiertotives. | Mok Appicable unuerﬁlgn?d any encumbrancas charges, claims or liabilities attaching to the said properties
T or any portion thereof.
Motice s hareby given that the MNational Company Law Tribunal has ordersed the SPECIFICATION OF MORTGAGED PROPERTY
commencement of & cofpoeate Wsclvency FEsolution: Mocias o e IiRn' Suges House No. 5 BIA 39, sector 5B, Vrindavan Yojna, |, Ward Ibrahimpur, Near IGNU v
Manufaciuring Company Limited on 23rd March, 2023, 3
Thaz creditors of Indian Sugar Manufacturing Company Limited, are hereby called upon Vrindawan Lucknow, Euundary wall CUmFIEtE Ared2.34 42.34 E-q. Mitr.
to submit thelr claims with proof on or before 13t Aptil, 2023 to the interim resolution East . House No. 5 BlA-40
professional atthe address mentoned against entry No, 10, ;
The Brancial creditors shall submit their caims with proof by electronic means anly, All West : House of Jagdev
other craditors may submit the claims with proof in person. by post or by alestronic Marth : House of Murari
THREETS,
A financial creditor belonging to a class, as llsted against the entry Mo, 12, shall indicate South : Road 6.00 Mt wide
e SRR AL Rl Y S ATV Toowih v i ADi G ovaRic . L e Ssonidin Owned by Smt. Rimple Singh w/o Shri. Raman Kumar Singh (jJudgement debtor no.1)
listad EEF.!lI'IE\.r eniry Pop. 13 To act a5 authorised represamative of the class in Form G +
[Not Applicable] You are Direcled o appear before the under signed on 25.04.2023 at 11.00 AM, to take
Submission of falze or misleading proofs of claim shall attract penalties. Meotice of the date ot be fixed for settiing term of proclamation of 2ale.
s/d Given under my hand and zeal at Lucknow on 27th March, 202 3.
Date: - 31039023 Mr. Ritesh R. Mahajan Recovery Officer-l
Plage: - Pune Interim Resolution Professhenal :
BB/ IPA-00Z/|1P-NOO0A 8, 2017-18, 10132 Debt Recovery Tribunal, Lucknow.

For Indian Sugar Manufacturing Company Limited (Under CIRP)

THIS IS A PUBLIC ANNOUNCEMENT FOR INFORMATION PURPOSES ONLY AND IS NOT A PROSPECTUS ANNOUNCEMENT AND DOES NOT CONSTITUTE AN INVITATION OR OFFER TO ACQUIRE,
PURCHASE OR SUBSCRIBE TO SECURITIES. NOT FOR RELEASE, PUBLICATION OR DISTRIBUTION DIRECTLY OR INDIRECTLY OUTSIDE INDIA,

PUBLIC ANNOUNCEMENT

Please gcan this QR

TR UPDATER SERVICES LIMITED

Crur Company was incorporated in Chennai, Tamil Nadu as ‘Updater Services Private Limited' pursuant to a certificate of incorporation dated November 13, 2003 issued by the RoC, upon the conversion
of ‘Updater Services', a partnarship firm, into a private limited company, in accordance with the pravisions of Par IX of the Companies Acl, 1956, Thereafter, our Company was converted fram a privale
limitad company 12 a public limited company, pursuant to a resofufion passed in the extraordinary general meating of our Shareholdars held on February 22, 2022, and consequantly, the name of our
Company was changed to 'Updater Services Limited”, and a fresh certificate of incorporation dated March 24, 2022 waz iszued to our Company by the BoC. For further details of change in ihe name and
registered and corporate office of our Company, see *Hisfory and Certain Corporate Matfers "on page 233 of the Draft Red Herring Prospectus dated March 29, 2023 ("DRHP").

Corporate Identity Number; UT4140TNZ003PLC0S1955
Registered and Corporate Office; MNo. 2/302-A, UDS Salai, Off Old Mahabalipuram Road, Thoraipakkam, Chennal - 600 047, Tamil Nadu, India
Website: www uds.in; Telephone: +31 44 24863234 [ (0333, Contact Person; Ravishankar B, Company Secretary and Compliance Officer; E-mail: complance.officeni@uds.in

THE PROMOTERS OF OUR COMPANY ARE RAGHUNANDANA TANGIRALA AND SHANTHI TANGIRALA

INITIAL PUBLIC OFFERING OF UP TO [«] EQUITY SHARES OF FACE VALUE OF 7 10 EACH ("EQUITY SHARES") OF UPDATER SERVICES LIMITED (“OUR COMPANY™ OR THE “ISSUER™) FOR CASH
AT A PRICE OF 7 [«] PER EQUITY SHARE {INCLUDING A SHARE PREMIUM OF % [«] PER EQUITY SHARE) ("OFFER PRICE") AGGREGATING UP TO ¥ [«] MILLION (THE "OFFER"). THE OFFER
COMPRISES OF A FRESH ISSUE OF UP TO [«] EQUITY SHARES AGGREGATING UP TO ¥ 4,000.00 MILLION (“FRESH ISSUE™) AND AN OFFER FOR SALE OF UP TO 13,300,000 EQUITY SHARES
(“OFFERED SHARES") AGGREGATING UP TO ¥ [#] MILLION (“OFFER FOR SALE"), COMPRISING UP TO 6,650,000 EQUITY SHARES AGGREGATING UP TO ¥ [«] MILLION BY TANGI FACILITY
SOLUTIONS PRIVATE LIMITED (THE “PROMOTER GROUP SELLING SHAREHOLDER™), UP TO 1,330,000 EQUITY SHARES AGGREGATING UP TO < [«] MILLION BY INDIA BUSINESS EXCELLENCE
FUND = 1 AND UP TO 5,320,000 EQUITY SHARES AGGREGATING UP TO ¥ [«] MILLION BY INDIA BUSINESS EXCELLENCE FUND = IlA (TOGETHER, THE “INVESTOR SELLING SHAREHOLDERS",
AND ALONG WITH THE PROMOTER GROUP SELLING SHAREHOLDER, THE "SELLING SHAREHOLDERS"). THE OFFER WILL CONSTITUTE [#]% OF OUR POST-OFFER PAID-UP EQUITY SHARE
CAPITAL. THE OFFER PRICE I3 [»] TIMES THE FACE VALUE OF THE EQUITY SHARES.

QUR COMPANY, IN CONSULTATION WITH THE BRLMS, MAY CONSIDER A PRE-IPO PLACEMENT OF UP TO [«] EQUITY SHARES OR ANY OTHER SECURITIES OF THE COMPANY AS MAY BE
PERMISSIBLE, THROUGH A PREFERENTIAL ISSUE OR ANY OTHER METHOD AS MAY BE PERMITTED IN ACCORDANCE WITH APPLICABLE LAW, TO ANY PERSON(S), FOR CASH CONSIDERATION
AGGREGATING UP TO T 800.00 MILLION, AT ITS DISCRETION, PRIOR TO FILING OF THE RED HERRING PROSPECTUS WITH THE ROC (“PRE-IPO PLACEMENT"). IF THE PRE-IPO PLACEMENT I5
COMPLETED, THE FRESH ISSUE SIZE WILL BE REDUCED TO THE EXTENT OF SUCH PRE-IPO PLACEMENT, SUBJECT TO THE OFFER COMPLYING WITH RULE 19(2)(B) OF THE SECURITIES
CONTRACTS (REGULATION) RULES, 1957, ASAMENDED ("SCRR").

THE PRICE BAND AND THE MINIMUM BID LOT WILL BE DECIDED BY OUR COMPANY AND THE SELLING SHAREHOLDERS, IN CONSULTATION WITH THE BRLMS, AND WILL BE ADVERTISED IN [«]
EDITIONS OF [«] {AWIDELY CIRCULATED ENGLISH NATIONAL DAILY NEWSPAPER), [«] EDITIONS OF [«] (A WIDELY CIRCULATED HINDI NATIONAL DAILY NEWSPAPER) AND [«] EDITIONS OF [«]
(AWIDELY CIRCULATED TAMIL DAILY NEWSPAPER. TAMIL BEING THE REGIONAL LANGUAGE OF TAMIL NADU WHERE QUR REGISTERED OFFICE IS LOCATED), AT LEAST TWO WORKING DAYS
PRIOR TO THE BID / OFFER OPENING DATE AND SHALL BE MADE AVAILABLE TO BSE LIMITED (*BSE™) AND NATIONAL STOCK EXCHANGE OF INDIA LIMITED (*NSE", AND TOGETHER WITH BSE,
THE “STOCK EXCHANGES™) FOR UPLOADING ON THEIR RESPECTIVE WEBSITES IN ACCORDANCE WITH THE SECURITIES AND EXCHANGE BOARD OF INDIA {ISSUE OF CAPITAL AND
DISCLOSURE REQUIREMENTS) REGULATIONS, 2018, AS AMENDED (THE “SEBI ICDR REGULATIONS™).

In casze of any revision in the Price Band, the Bid/Offer Period will be extended by at least thrae additional Working Days after such revision in the Price Band, subject to the Bid/Offer Period not exceeding
10 Working Days. In cases of force majeure, banking sinke or similar circumstances, our Company and the Selling Shareholders may, in consultation with the BELMs, for reasons to be recorded in writing,
exfend the Bid /Offer Period for @ minimum of three Working Days, subject fo the Bid!Offer Period not exceeding 10 Working Days. Any revision in the Price Band and the revised Bid/Offer Period, if applicable,
shall be widely disseminated by notification to the Stock Exchanges, by issuing a public notice, and also by indicating the change on the respective websites of the BRELMs and at the terminals of the members
of the Syndicate and by intimation to Designated Intermediaries and the Sponsor Banks, as applicable,

This Offer is baing made through the Book Building Process, in lerms of Rule 19(2)(b) of the SCRR read with Regulation 31 of the SEBIICDR Regulations and in compliance with Regulation 8(1) of the SEBI
ICDR Regulatons, whergin not mare than 30% of the Offer shall be allocaled on a proportionate basis to Qualified Institutional Buyers (“QIBs”™ and such portion the “QIB Portion™), pravided that our
Company and the Selling Shareholdars, in consultation with the Book Running Lead Managers, may allacate up 1o 60% of tha Q1B Portion to Anchar Investors on a discretionary basis in accordance with the
SEBIICDR Regulations (“Anchor Investor Portion™), of which one-third shall be reserved for domestic Mutual Funds, subject to valid Bids baing raceived fram domestic Mutual Funds at or above the price at
which allocation is made to Anchor Investors ("Anchor Investor Allocation Price®). In the avent of under-subscription, of non-allocation in the Anchor Investor Portion, the balance Equity Shares shall be
addad 1o the QIB Portion (athar than the Anchor Invastor Portion) (the “Net QIB Portion"). Further, 5% of the Net QIB Portion shall ba avaitable for allocation on a proportionate basis anly to Mutual Funds, and
the remaindar of tha Nat QIE Portion shall be available for allocation on a proportionata basis to all QIBs, including Mutual Funds, subjact to valid Bids baing receivad at or above the Offer Prica. Further, not
less than 15% of the Offer shall be available for allocation on a proportionate basis to Non-Institutional Bidders {out of which (i} one-third shall be reserved for applicants with application size of more than ¥ 0.20
million and up to ¥ 1.00 million, and (i} two-thirds shall be resarvad for applicants with application siza of mora than ¥ 1.00 million, provided that the unsubscribed portion in aither of such sub-categories may be
allocated to applicants in the other sub-catagory of Non-Institutional Bidders), and nol less than 35% of the Offer shall be available for allocation to Retail Individual Bidders in accordance with the SEBI ICDR
Requlations, subject to valid bids being raceived from tham at or above the Offer Price. All Bidders, other than the Anchor Investors, are mandatorily reguired to participate in this Offer only through an
Application Supported by Blocked Amaount (“ASBA") process by providing details of their respactive ASBAAccount and UPI D in casa of UP| Bidders, as applicabla, pursuant to which thair corresponding Bid
Amounts will be blocked by the Self Certified Syndicate Banks (*SCSBs") or by the Sponsor Bank(s) under the UP| Machanism, as the case may ba, to the axtent of respactive Bid Amounts. Anchor Investors
are nof permitied fo participate in the Ofier through the ASBA process. For details, please see the section entitled *Offer Frocedure "on page 58T ofthe DREHP.

This public announcemant is being made in compliance with the provisions of Regulation 26{2) of the SEBI ICDR Regulations to inform the public that our Company is proposing, subject to applicable statutory
and regulatory requiremenis, receipt of requisite approvals, market conditions and other considerations, to undertake an initial public offering of its Equity Shares pursuant to the Offer and has filed the DEHP
dated March 239, 2023, with the Secunties and Exchange Board of India ("SEBI™) on March 30, 2023,

Pursuant to Regulation 26(1) of the SEBI ICDR Regulations, the DRHP filed with SEBI shall be made public for comments, if any, for a period of at least 21 days from the date of such filing by hosting it on the
website of SEB| af www.zebi.gov.in, websites of the Siock Exchanges i.e. BSE and NSE at www bseindia.com and www.nseindia.com respeciively-and the websites of the Book Running Lead Managers
i"BRLMs="), i.e. lIFL Securities Limited, Motilal Oswal lnvestment Advisors Limited and SB1 Capital Markeis Limited at wwwiificap.com, waw.modilaloswalgrowp.com and www.sbicaps.com, respectively. Our
Company hereby invites members of the public to give their comments on the DRHF filed with SEBI, with respect to dischosures made in the DRHP. The public is requested to send a copy of their comments to
SEBI and 1o the Company Secrefary and Compliance Officer of our Company and/or the BRLMs at their respeclive addresses mentioned hergin, All comments must be received by SEBI andior our Company
andlor the Company Secretary and Compliznce Officer of our Company and!or the BRLMs on or before 5.00 p.m. on the 21" day from the aforesaid date of filing of the DRHP with SEBI,

Investments in equity and equity-related securities invalve a degree of risk and investars should not invest any funds in the Offer unless they can afford to take the sk of losing theirinvestment, Investors are advisad
to read the risk factors carefully before taking an investmeant decision in the Offer. For taking an investment decision, investars must rely an their own examination of our Company and the Offer, including the risks
involved. The Equity Shares in the Offer have not been recommended or approved by the Secusities and Exchange Board of India (“SEBI™), nor does SEBI guarantes the accuracy or adequacy of the contants of the
DRHP. Spacific attention of the inwestors is invited to “Risk Factors"on page 34 of tha DEHP,

Any decision to invast in the Equity Shares described in the DRHP may only be taken afler the Red Herring Prospectus (“RHP™) has been filed with the RoC and must be made solaly on the basis of such RHP
as there may be material changes in the RHP from the DRHP. The Equity Sharas, when offered through the RHP, are proposed to be listed on the main board of the Stock Exchanges.

For details of the share capital and capital structure of our Company and the name of the signatories to the Memarandum of Association and the number of shares subscrbed by them of our Company pleass
see the section fitled "Capital Sfruclure’ beginning on page 84 of the DRHP. The Rability of members of aur Company is imited.

For delails of the main objects of our Company as contained in the Memorandum of Association, please see the section titled ‘History and Cerdain Corporate Matters' on page 233 of the DRHP.

BOOK RUNNING LEAD MANAGERS | REGISTRAR TO THE OFFER
EDIIFL securITIES MOTILAL OSWAL O SBICAPS L!NKlHT:i‘ﬂE
IIFL Securities Limited Modilal Oswal Investment Advisors Limited™" | SBI Capital Markets Limited Link Intime India Private Limited
107 Flogor, IIFL Centre, Kamala City, Motilal Oswal Tower, Rahimbultah Sayani Rosd, 202, Maker Tower 'E', Cuffe Parade, C-101, 247 Park, 1°Floor, L.B.5. Marg,
Senapati Bapat Marg, Lower Paral (\West), Ooposite Parel ST Depot Prabhadev Mumbai - 400 005, Maharashira, India Wikhroli [West), Mumbai - 400 083
Mumbai - 200 013, Maharashtra, India BMurnbai - 400 025, Maharashtra, Indiz Telaphone: +31 22 4006 S80T Baharashtra, India
Telephone: +97 52 2646 4728 Telephone; +59 22 7153 4330 E-mail: uds.ipoi@sbicaps.com Telephone: +27 310 317 4244
E-mail: uds.ipoi@flcap.com E-mail: vds.ipo@matilaloswal com Wehsite: www.shicaps.com E-mail: vds.ipo@hnkintime.co.in
Website: wiaLiificap.com Website: www motilaloswalgroup.com Investor grievance a-mail: Website: www linkintime.co.in
Investor grievance e-mail: ig.ib@iiflcap. com Investor grievance e-mail: investor ralationsfsbicaps.com Investor grisvance e-mail:
Contact person: Mukesh Garg / Pawan Jain moiapiredressal@motilaloswal.com Contact person: Janarchan Wagle ! uds.ipom@linkintime. co.in
SEBI registration number: INMODDO10940 Contact person: Rilu Sharma Krithaka Shatty Contact person: Shanli Gopalkrishnan
SEBI registration number: INMOOO0 11005 SEBI registration number: INMODDDO3521 SEBI registration number: INROODOD4058

***In compliance with the prowviso to Requiation 21A(1) and explanation (iif) fo Requwation 21A(1) of the SEBI (Merchant Bankers) Regulations, 1992, Motilal Oswal investmant Advizors Limited will be involved only in
the markefing of the Offer. Moflal Oswal lnvesiment Adwisors Limifed has signed five due diigence certificate and has been diztiosed as & BRLM fo the Offer,
Al capitalized terms used hersin and not specifically defined shall have the same meaning as ascribed to themin the DRHF.

For UPDATER SERVICES LIMITED
On behalf of the Baard of Directors

i
Flace: Chennai Ravishankar B
Date: March 30, 2023 Company Secretary and Compliance Officer

UPDATER SERVICES LIMITED is propesing, subject to, receipt of raquisite approvals, market conditions and other considerations, to underiake an initial public offer of its Equity Shares and has filed the DRHP with
SEBI, on March 30, 2023. The DRHP shall be available on tha wabsita of SEBI at www.sebi.gov.in, websites of the Stock Exchanges ia. BSE Limited and Mational Stock Exchange of India Limited at
www beeindia.com and www nseindia_com, respectively, and is available on the websites of the BELMs, i.e. [IFL Securities Limited, Motilal Oswal Imvestment Advisors Limited and SBI Capital Markeis Limited at
wwnw iflcap.com, www.motilaloswalgroup.com and www.sbicaps.com, respectively. Any potential invesior should note thatinvestment in equity shares involves a high degree of nsk and For defails relaling fo such
nsk, please see the saction entitied "Risk Factors™ on page 34 of the DRHP. Potentialinvestors should notrely on the DRHP for making any investment decision.

The Equity Shares offered in the Offer have not been and will not be registered under the LS. Securites Act of 1933, as amanded (the "U.5. Securities Act”) or any state securities laws in the United States, and
undess so ragisterad, may not be offered or sold within the United States, except pursuant to an exemption from, or in a transaction not subject to, the registration requirements of the L1.5. Securities Act and in
accordance with any applicable LS. siate securities laws. Accordingly, the Equity Shares are being offered and sold only outside the United Siates in ‘offshore fransactions’ as defined in, and in reliamce on
Regulation 3 under the L. 5. Securities Act and the apphicable laws of the junisdictions where such offers and sales are made.

Adfacrors 617

financigleip. cpgy . in o® O o ©

FRIDAY, MARCH 31, 2023

.Eg 3= ADITYA BIRLA FINANCE LIMITED
— EAPlTA-L Registered Office : Indian Reyon Compound, Viesaval, Guyarat-362 2686,

Corporate Office : 107 Fioor, R Teck Park, Nirian Complex, Nr, Hub Mal, Goregaon (E}, Mumbai-400 063, MH,

| POSSESSION NOTICE [(Appendix IV) Rule 8(1)]

Whereas the undersigned being the Authorzed Officer of Aditya Birla Finance Limited (ABFL) under the Securitisation and
Reconstruction of Financial Azsets and Enforcement of Security Interest Act, 2002 (54 of 2002} and in exercize of the powers conferad under
Section 12{12) read with Rule 3 of the Sacurity Interast (Enforcament) Rukes, 2002 issued a Demand Notice dated mantionad below undar

| Seclion13(2)of the said Actcaling upon you baing te borrowars (names and addresses mentioned below) to repay the amaunt mantionad in

the said notice and intenest theraon within 60 days from the date of racaipt of the said notice,

| The Borrowers mentonad harein balow having failed 1o repay the amount, notice is hereby given o the Bomowers mentioned hereln below and
| ey Ehe public in general that the undersigned has laken possassion of the proparty described herain bekow in exercise of powers conferned on him)/

her undar Sac ion 13[4} of the said actread with Rule & the Sacurity inenest{Enforcament) Rules, 2002 The Borrowars menticnad harein below
in particular and the public i general ane heneby cautioned not to deal with 2aid property and any dealngs with the progerty wil be subjeci o the
charge of Aditya Bida Finance Limited JABFL) for an armount 25 mentoned herein under and interest therson. The Bomowe's attantion Is

| ineitind bes the provisions of sub-section 8 of Section 13 of the act, inrespactof tirme avadable, io redearn the secured assels.

Sr. Demand Notice Description of Immavable Property Possession
Ha. TR oF M Hoeone] Date & O/S. Amt [Properties Mortgaged) MNotice
|| 1. |1, Ws Imax Technelogy, DN Date ; &ll That Plece And Parced OF Property Old Housze Mo, 25596
Prop; Mr. Eijaz Anwar 20-Jan-2023  |Mew Howse Mo, 65580 Siuated A1 Khudr Rakabgan|, | 20-Mar-23
2, Mr. Eijaz Anwar, 3, Sayma Rs. 20,16,488.06/ | Lucknow Admeasuring 85167 5q. Mt. As Bounded:- East - | (Symbaolic
Loan Account Mo. &% on House OF Shyamial, West - House OF Dhurpatsk, North - | Possession
ABFLLNWDSBODD)115616 12-Jan-2023 House OF Mishr#al, South - 101 Ft Wids Rasta.
Sdi-
Place : Lucknow Authorised Officer
Date : 31.03.2023 Aditya Birla Finance Limited

: NOTICE UNDER SECTION 13(2) OF CHAPTER Ill OF
@pnb Housing| SECURITISATION & RECONSTRUCTION OF FINANCIAL ASSETS

s AND ENFORCEMENT OF SECURITY INTEREST ACT 2002, READ
SRR ERREEEY WITH RULE 3(1) OF THE SECURITY INTEREST (ENFORCEMENT)

Ear Ki Baat RULES, 2002 AMENDED AS ON DATE

Regd. Office : 9th Floor, Antriksh Bhawan, 22, K.G. Marg, New Delhi-110001,
Phones : 011-23357171, 23357172, 23705414, Website : www.pnbhousing.com

BRAMCH OFFICE : OFFICE NO. 6-B. FIRST FLOOR, NEEL EMPRESS CHSL, PLOT MO.92-93, SECTOR 1/5, NEAR HDFC CIRCLE. MEW
PAMVEL, MAHARASHTRA - 410206

We, the PHNB Housing Finance Ltd. {hereinafter referred to as "PHNEBHFL) had issued Demand notice W' 13(2) of Chapter HI of the
Securitization & Reconstruction of Financial Aszets and Enforcement of Security Interest Act, 2002 (hereinafter referred to as the
“Bct”) by our Panvel Branch office situated at Office Mo, 6-B, First Floor, Mesl Empress CHSL, Plot MNo,92-93, Sactor 175, Mear HDFC
Circle, Mew Panvel, Maharashira - 410206, The said Demand Motce was issued through our Authenzed Officer, o you all below
mentioned Borrowers/Co-Bormower/Guarantars since your accoamt has been classified as Mon F'qr"l_'lrrning fssets as per the Reserve Bank
of Indig/Mational Housing Bank guidelines due to noapayment of installreentsd interest. The contents of the samse are the defaults
committed by youw in the payment of instalments of principals, interest, etc. The cutstanding amount 15 mentioned below, Further, with
ragsons, we belbeva that you are evading the serice of Demand Motice and hence this Publication of Demand Maotice which is also requinad
Uifs 13(2) of the sasd Act. You are hereby called upon to pay FNEHFL within a period of 60 Days of the date of pablicaton of this demand
naatice the aforesaid amount along with up-to-date interest and rh.trv.:.ur"., fasling which PRNBHFL will take necessary action under all or army of
the provisions of Section 13(4) of the said Act, against all or any one or more of the secured assets including taking possession of the
secured assets af the borrowers and guarantors

Your kind attention is inwited to provisions of sub-5Section (8] of Section13 of the of the Secuntization and Reconstriction of Financial Assets
and Enforcersant of Security Interest Act, 2002 where under you can tenderfpay the entire amount of outstanding dues together with all
costs, charges and expenses incurred by the PME HFL cnly fill the date of publication of the notice for sale of the secured assets by public
auction, by iwiting guotations, tender from public or by private treaty. Please also note that if the entire armount of cutstanding dues
tegether with the eosts, charges and expenses mousred by the PHNE HFL & not tendeved befare publication of notice far sale of the secured
aszats by public avction, by inviting quotations. tendar from public or by private treaty, wou may not be entitled to redeem the securad
asgaf(s) thereafter FURTHER you are prohibsted Ufs 13013 of the said Act from transferming efther by way of sale, lease or in any other way
ther aforedaid secured assis.

5 Loan N & Add of Bo F & Mame & Pro ) Date of Amount 0,5
No. Account Co-B Address of Hﬂl ¥ od Cremand as on date
Mumberis) b Guramtor]s) g MHotice Demand Motice
1 HOLY Santosh Singh (Borrower) Address-2313213 A Flat Mo 302, Zrd Fioor & | 17.01.2023 Rs.
PHVLS | Viflage Pachewara Post Aural, Auraiya, Uttar Wing, Nobel Residencay, 22,90,513.38
T2y Pradesh - 221301, India, A1 Village Mamadapur
1017630 |(Chanda Dewi (Co-Borrower) Address-Flat Maral HKarjat, Raigad,
B.O.: Me A 402 Plol Mo 53 Sector 1B, Sunrise Bldg Maharashtra, India,
Pamvel KEamothe, Mumbai Fl.aig:d, Mawi Mumbai, 4107017
Maharashira-410209, India |
PLACE:- PANVEL, DATE:- 30.03 2023 Sdf- AUTHORIZED OFFICER, PNE HOUSIMG FINAMNCE LIMITED

"SI CFM CFM Asset Reconstruction Private Limited

| Mecomiruclion Pyl Lid EWWHEE Office: 1st HW" Walkefield HI:FUEH, S‘Pm“ Hﬂad. Ballard Eﬁtﬂter
—— R ~ | Mumbai 400 038, India
Registered Office: Block no. AMO03, West Gate, Near YMCA Chub, Sur No. 8351143, 5. G, Highway, Makarba,
Ahmedabad-380051. Email: info@cfmarc.in, Phone: +91- 22 49703233 (Board Line) CIN: UST100GJ2015PTC083994

SYMBOLIC POSSESSION NOTICE

Whereas, Agriwize Finsarv Lid. (formesly known as Siar Agri Firance Lid.) has vide a Dead of Azsignment dated 3001172021 assignad in favor of
CFM Asset Reconsiruction Pyt Lid. (ICFM-ARE], inter alia, the debd due and payable by vou along-with all s night, fille interests, benefilz, in
respect of your caplioned loan accounts along with the underying security and security interest created in respect of immovable property for
repayment of the debt. The undersigned being the Authorized afficer of CFM ARC acting in its capacity as Trustee of CFMARC Trust-80, and
axarcises of powers conferred under the Saclion 1312 of the Act read with rule 9 of the sacurily Inferasi{Enfarcament) Rules, 2002 lsswed
Demand Motice date [4-10-2022 under seclion 12 () of The Act, cafing upon the following borower(s) Co-borrower(s) and Mortgagors, be repay
the amounts mentiorsd in the Motice within 80 days from the from the receipt of the said Notice, The borrowears having failed bo repay the amount
neliceis hereby given ba the bamowers/Co-barrowers and Morigagons and the public in general that the undersigned being the Authorized officer of
Pegasus ARC has taken Symbolic Possassion of the propedy described harein below in exercise 01 powers conferred an har under sub seclion
(4} of Section 13 of the said read with ruliz 9 of the security Interast (Enforcament) Rules, 2002,

Name of The Borrower(s)/ Demand Notice Date of Symbolic
Co-Borrower(s)Loan Account Number Date & Amount Possession
1. MR. NARENDER 5io JOGA RAM [Borrower | mortgagor) 14.10.2022 Rs. 20,54,779.00/- | Rupses Twenly 27.03.2023
Lakh Fifty Four Thousand Seven Hundred and
2. Mrs PUNEET WO NARENDER SINGH (co-bormower) Savanty Nine Only) due as on 26-SEPT-2022

DESCRIPTION OF SECURED ASSET (IMMOVABLE PROPERTY): ALL THAT PIECE AND PARCEL OF LAND ADM 25713 50 YD3 THE
ENTIRE STRUCTURE CONSTRUCTED T( BE CONSTRUCTED THERE ON SITUTAED AT H NO 125 UPD SUNDERPUR PO PALWAL
TEHSIL THANSESAR PROPERTY HOUSE COMPRISE IN KHEWAT NO 108140 KHATAUNI RO 114, MAROBANS KHASRA NO 37(0-17)
ITS % SHARE THAT IS B1/2 MARLE SITUATED AT VILLAGE SUNDERPUR TEHSIL THANESAR DISTT KURUSHRETRA MEASURING 8172
MARLE (APPROX) {IMENSIONS AS PER DEED)

The barrowen's ara prohibited undsr The Act Trom transfeming he aforasald assels. whathar by way of sale, lease or othersise without 1he prior
writhen consent of PARPL. Any person who contravenes of abeds contravention of the pravizions of the Act or Bules made thereunder, Zhall be
liable forimprisonment andior penalty as provided under the Acl. CEM Assat Reconshction Pyt Lid

Data - 34032023 Authorisad Qfficer
Place: KURUKSHETRA [Acting in s Capacity as Trustee of CFMARC Trust-90)

WEST CENTRAL RAILWAY CIVIL ENGINEERING
Tender Notice ~ No- W.623/15 Date: 27.03.2023

ar, Divisional Engineer (Coordination), West Central Railway, Kota for and en behalf of President of union of India
invitas following open E-Tendears, Tender Mo. - 582023 B, Description of Work - SWk:- Upgradation by conversion of
12 type | quarter Into & type || guarter by providing basic ameanities (12 units Typea-1 into 8 unil Typell Sirs) Approx. Cost
= 459197480, Earnest Money - 91800.00, Last date & Time of submission of tender - 15 30 Hrs. On date
18.04.2023, Tender No. - 602023, Description of Work - Kota-Chittor Secfion: Construction of 3-new bridges of
1.20%1.37m, 1.200¢2.00m & 1.20x2 . 00m size precast RCC box by cut & covar method at km: 34/18-20, 37M14-15 &
4014-15 respectively for canal crossing between BUDILSMAR stations under the jurizdiction of ADENC/Kota Approx.
Cost - 11721968.68, Earnest Money- 208600.00, Last date & Time of submission of tender - 15:30 Hrs, On date
18.04 2023, Tender No. - 61/2023, Description of Work - Sawai Madhopur © Provision of boundary wall to avaid
encroachment under ADENS/SWM, Approx. Cost - 22520361.43, Earnest Money- 262600.00, Last date & Time of
submission of tender - 1530 Hrs. On date 15.04 2023, Tender No. -6272023, Description of Work - Keshorai patan-
Raisirg 1o High level { Pfland PF 2 ). Approx. Cost - 36086544.08, Earnest Money=-330400.00, Last date & Time of
submission of tender - 15:30 Hrs. On date 18.04.2023, Tender No. - 6372023 R, Description of Work - Rohalkhurd -
Supply of dean potable water at Rohalkhurd (For 730days). Approx. Cost - 51215340, Earnest Money- 10300.00,
Last date & Time of submission of tender - 15:30 Hrs. On date 15.04.2023, Tender No. - 84/2023 R, Description of
Work- NAD-KOTA Section: Strengthening of sub-structure & super- structune of vares bridges under the jurisdiction of
ADENISGE & ADEN/EMA, Approx. Cost - 2220421725, Earnest Money- 261500.00, Last date & Time of
submission of tender - 15,30 Hrs. On date 18.04. 2023, Tender No. - 552023, Description of Work- Provision of 12.0m
wida Foal Ower Bridge (FOB) connecting all platforms at Bharalpur, Hindaun City and Shres Mahaveerji slation of Kota
Division under Amrit Bharat station scheme. Approx, Cost - 343689154 36, Earnest Money- 1868500.00, Last date &
Time of submission of tender - 1530 Hrs. On date 10.04, 2023, Tender Mo. - 66/2023, Description of Work-
Provision of 12.0 m wide Foot Ower Bridge (FOB) connecting all platforms al Gangapur City and Sawalmadhopur
station of Kota Division under Amrt Bharat station scheme. Approx. Cost- 2254409497 89, Earnest Money-
12892300 .00, Last date & Time of submission of tender - 15:30 Hrs. On date 10.04 2023, Tender No. - 87/2023,
Description of Work- Provision of 12.0mwida Fool Over Bridge (FOB) connacting all platforms at Ramgan) Mandi and
Bhawani Mandi stations of Kata Division under Amrit Bharat station scheme. Approx. Cost - 228319785.12, Earnest
Money- 129160000, Last date & Time of submission of tender - 1530 Hrs. On date 10.04,2023, Tender No. -
682023, Description of Work- Shamgarh: Improvemeant to various Passanger Amenities under Amrit Bharat Station
Scheme. Approx, Cost - 37207033.94, Eamest Money- 33600000, Last date & Time of submission of tender -
15230 Hrs, On date 1004 2023, Tender No. - G2/2023, Description of Work- BUNDI Improvement o various
Passenger Amanities under Amrit Bharat Slation Schema. Approx. Cost - 63076230 61, Earnest Money-485400.00,
Last date & Time of submission of tender - 15:30 Hrs, On date 10.04 2023, Tender No. - TO/2023, Description of
Work- Gargapur City: Improvement to various Passenger Amenities under Amrit Bharat station Scheme, Approx. Cost
- BYT26BHT.TZ, Earnest Money- 488600,00, Last date & Time of submission of tender - 15:30 Hrs. On dale
10.04. 2023, Tender No. - 7172023, Description of Work- Bharatpur Station: Improvemeant (o vanous Passenger
Amenities under Amrit Bharat Station Scheme Approx, Cost - 101026385, 20, Earnest Money-G55500.00, Last date
& Time of submission of tender - 15:30 Hrs, On date 10,04 2023, Tender Mo, - 72,2023, Description of Work-
MLGH: Improvement to varous Passenger Amenities under Amril Bharat Station Scheme. Approx. Cost -
33883177.76, Earnest Money- 21940000, Last date & Time of submission of tender - 1530 Hrs, On date
10.04,2023, Tender No. - 732023, Description of Work- Bayana Siation - Improvement o various passenger
amanilies under Amrit Bharal slation schema.. Approx. Cost - 7A5550035 88 Earnest Money- 517900.00, Last date
& Time of submission of tender - 15:30 Hrs, On date 10.04.2023, Tender Mo, - 74/2023, Description of Work-
Vikramgarh; Improvement fo various Passenger Ameanities under Amrit Bharat Sfation Scheme, Approx. Cost -
3482084013, Earnest Money- 22410000, Last date & Time of submission of tender - 15:30 Hrzs. On dale
10.04. 2023, Tender No. - 752023, Description of Work- Chaumahla: Improvement to various Passenger Amenities
under Amrit Bharat Station Scheme, Approx. Cost - 3158460 68, Earnest Money- 307800.04, Last date & Time of
submission of tender - 15:30 Hrs. On data 10,04 2023, Tender No. - 76/2023, Description of Work- Bhawani Mandl.
Improvement 1o varous Passenger Amenities under Amrit Bharat Station Scheme. Approx. Cost - B5030826.60,
Earnest Money-S80000,00, Last date & Time of submission of tender - 15:30 Hrs. On date 10.04. 2023, Tender No.
= 7T7/2023, Description of Work- Ramaganj Mandi: Improvement 1o various Passanger Amenities under Amnt Bharat
Slation Scheme.. Approx. Cost - 48500365206, Earnest Money- 30250000, Last date & Time of submission of
tender - 1530 Hrs. On date 10.04 2023, Tender No. - 75/2023, Description of Work- Sawai Madhopur: Improvement
to wvanous Passenger Amanifies under Amrit Bharal Schame. Approx. Cost- 165512010.66. Earnest Maney-
SFTE00.00, Last date & Time of submission of tender - 1530 Hrs. On date 1004 2023, Tender No. - 782023,
Description of Work- Sawai Madhopur: Improvement to various Passenger Amenities under Amnit Bharat Scheme
Approx. Cost - 1665712010.66, Earnest Money- 977600.00, Last date & Time of submission of tender - 15:30 Hrs.
On date 10.04. 2023, Tender Mo. - T2/2023. Description of Work- Jhalawar City: Improvement 1o various Passanger
Amenilies under Amrit Bharat Station Scheme, Approx, Cost - 2044122347, Earnest Money- 29720000, Last date
& Time of submission of tender - 15:30 Hrs, On date 10,04 2023, Tender Mo, - 80052023, Description of Work-
Baran- Improvament to various Passenger Amenities undar Arndt Bharal Slation Scheme. Approx. Cost -
021880858.26, Earnest Money- £11000.00, Last date & Time of submission of tender - 15:30 Hrs. On date
10.04, 2023, Tender No. - 81/2023, Description of Work- Garoth - Improvemeant to various passenger amenities under
Amrit Bharal staton scheme. Approx. Cost - 6T060869.09, Earnest Money- 485300.00, Last date & Time of
submission of tender - 15:30 Hre, On date 10.04.2023, Tender No. - 8272023, Description of Wark- Chabra Gugor-
Improvement to various Passenger Amenities under Arndt Bharat Station Scheme. Approx. Cost - 7415803217,
Earnest Money- 520800.00, Last date & Time of submission of tender - 15:30 Hrs. On date 10.04.2023, Tender No.
=&532023, Description of Work- Shree Mahavearji: Improvement to vanous Passenger Ameanities under Amirit Bharat
Station Scheme, Approx. Cost - 25631363.40, Eamest Money- 275200.00, Last date & Time of submission of
tender - 15:30 Hrs, On date 10,04 2023, Tender Mo. - 8472023, Description of Work- Hindaun City; Improvemant o
various Passenger Amenities under Amrit Bharat Station Scheme. Approx. Cost = 33323003.08, Earnest Moneoy-
F1GE00.00, Last date & Time of submission of tender - 1530 Hrs, On date 10.04.2023, Compleie details are
available In the E- tender notica uploaded on the railway websia werw ireps.gavin and also placed on the natica board
of the Sr. Divisional Ergineer {Coordination), DRM Office. Wasl Central Railway Kota's offica.

ar. Divisional Engineer (Coordination) WCR KOTA

Lucknow
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UPDATE : (I0CL)

S5 M Vaidya, Chairman, IndianQil, emerges as the Top Indian CEO

Mr 5 M Vaidya, Chairman, IndianOil, has been ranked
as the top Indian CEQ, by the CEOWorld magazine in
theirannual list of World's Most Influential CEOs for the
year 2023. Mr Vaidya tops the chart among the Indian
CEOs and ranks 81 globally in the illustrious list of over
1,200 CEOs across 96 countries, As one of the leading
energy technocrats with over 36 years of experience in
the downstream petroleum industry and
refinery-petrochemical integration, Mr Vaidya has
actively contributed to global energy security and

sustainability dialogues. Mr Vaidya has also put IndianQil firmly on the forefront of corporate India's

conservation efforts through initiatives like supporting the Cheetah reintroduction program in India and
protecting Indian single-horned rhinos, among others. The CEOWorld'srankingracognisesMr Vaidya's
thought leadership, global influence, and the impact of his contributions towards the worldwide energy
discourse, The assessment parameters include company's financial returns, environmental track record,
governance, social outreaches, market share, market capitalisation, and the brand's newsworthiness &

Administration including District Collector,
Muncipal Corporation of Greater Mumbai and
Police Authorities, Exercise was witnessed by more
than 125 participants from AAl Airlines, Helicopter
Operators, ICG, Army, NDRF, IMD, INMCC, Air force,
Navy , Maha Police, MCGM etc. Overall response to
the emergency scenario by all concerned agencies
was rated as very good, All participants
appreciated a very well-coordinated and planned

two day event,

UPDATE : (WR)
GM WR Conducts inpection of
Mumbai Suburban section

which resulted in safe train working. These
employees were awarded in appreciation of their
alertness in duty and contribution towards
averting untoward incidents, during the months of

January& February 2023 and thereby ensuring the
safety of train operations. Out of the 14 employees,
4 are from Vadodara Division, 3 from Ratlam
Division, 2 from Mumbai Central, Ahmedabad and
Bhavnagar Divisions each and 1 from Rajkot
Division. According to a press release issued by Shri

patients and their families. The rooms are designed
to provide a homely environment, with
comfortable beds, clean linen, and adequate space
for the patients and caregivers. The Patient Hostel
is located in close proximity to the hospital,
making it easier for patients to access medical

care. The hostel is also situated in a safe and secure
location, ensuring the safety of the patients and
their families. Dr. Shrikhande, Dy. Director, TMH

observed that "At present, there are 50 inquiries
daily for accommaodation out of which only 50% of
requests can be fulfilled. As a result, many are
forced to stay on the footpaths or under the bridge
near the hospital. All this is set to change with the
onset of this Dharamshala Project. " The
Implementation Partners of this Project are the
Rotary Club of Bombay (District 3141} in
association with HDFC Asset Management
Company Ltd. who have supported this project as

impact.
P Sumit Thakur, Chief Public Relations Officer of a part of their C5R initiative. The inauguration of
- Western Railway, ShriMisra appreciated the the Patient Hostel is a significant milestone for Tata
UPDATE : I:CR'J also inaugurated a Canteen for employees, an alertrvfess of the staff who were being awarded and Memaorial Hqspitai. as it.aims t_u prnwzu'ide |
General Ma nager, Centra everyone to emulate, accommodation facilities. This facility will ease the

Railway inspects Carriage
Workshop, Matunga

shri Maresh Lalwani, General Manager, Central
Railway, inspected Carriage Workshop, Matunga
on 20.3.2023. Shri Lalwani visited the Heavy
Corrosion Repair shop where he inspected the
Newly Modified High Speed Automobile Carrier
Coaches (NMGHS) with Ball Transfer Unit (for
smooth movement of materials) and Boulder
Special Coach used for working on ghat sections
especially to control falling boulders, Shri Lalwani
inspected and appreciated the efforts put in for
the newly furbished Boulder Special Crew and
Equipment Coach. He also interacted with all
women welder team “Ahillya™ & “Durga” At
Matunga Workshop, the General Manager visited
the Roof Mounted Package Units (Units providing
air-conditioning at a controlled uniform
temperature in LHB coaches) testing facility and
newly constructed Integrated Dispatch, Lifting
and Inspection (IDLI) shed where Periodical Over
Hauling of LHB coaches are carried out. Shri
Lalwani watched a presentation on Weorkshop
activities by Chief Workshop Manager, Matunga
and met representatives of recognized Unions. He

watched a cultural presentation of folk dance by
artistes of Matunga Workshop.

UPDATE : (AAI)
SAREX-2023

SAREX2023 event was organized by AAl, O/o
GMIATM) , Mumbai on 16th and 17th March 2023
comprising of a One day workshopand full scale
aircraft crash Search and Rescue exercise next
day. In Workshop wvarious agencies involved in
Aircraft Search and Rescue operations such as -
MDRF , INMCC, Indian Coast Guard , MIAL, AAI ,
INCOIS gave theirpresentations. Sh. Manoj
Bokade, Dy DDG,DGCA WR and Sh. Prakash
Tulsiani , CEQ, MIAL in presence of 5h.AK. Meena,
ED{ATM) and 5h. )J.T. Radhakrishna RED,WR
inaugurated the session. About 125 participants
fram AAI, Airlines, Helicopter Operators, 1CG,
Arrny, NDRF, IMD, INMCC, Airforce, Navy Maha
Palice, MCGM etc. participated in workshop. On
17th March 2023, full scale aircraft crash Search
and Rescue exercise was conducted at Erangal
Beach , Madh Island, The exercise was arranged as
per Mational Aeronautical Search & Rescue
Manual. The exercise was executed with the help
of Indian Coast Guard, NDRF, ISRQ, State

Shri Ashok Kumar Misra- General Manager of
Western Railway conducted inspection of Mumbai
suburban section and travelled by local train on
29th March, 2023, He interacted with the
commuters for their feedback and suggestions.

Shri Misra also conducted inspection of Barivali
station. GM was accompanied by ShriNirajVerma,
Divisional Railway Manager of Mumbai Central
Division. According to a press release issued by Shri
Sumit Thakur - Chief Public Relations Officer of
Western Railway, GM Shri Misra visited Borivali
station and conducted extensive inspection of the
station premises. During the course of inspection,

he inspected the circulating area at both east &
west sides of the station.He directed the concerned

to take appropriate measures to improve the
circulating area for the convenience of passengers

and to provide path way near PF 1/2 for additional
entry/exit. He also inspected the cleanliness of

toilet blocks, water vending machines, visited the

catering units and checked the Expiry date of
products, quality of food, No Bill No Payment
board, etc. GM also visited the ‘One Station One

Product’ stall at the station and enquired about the

products kept for sale as well as daily quantity sale

of products.

UPDATE : (WR)
14 Employees Of Wr Felicitated
With General Manager’s Safety

Award

Shri Ashok Kumar Misra - General Manager of

Western Railway felicitated 14 employees from the

six divisions of WR for their outstanding work

UPDATE : (TMC)

Tata Memorial Hospital’s 100
Mhada flat Dharmashala for
cancer patients

Tata Memorial Hospital, the apex cancer hospital in
the country, is proud to announce the
inauguration of its new Patient Hostel
(Dharamshala) at the 5D Building, Bhoiwada, Parel,
Mumbai - 400012, This Hostel will be providing
comfortable accommodation for outstation cancer
patients and their families. These 100 Flats were
awarded by former housing minister Shri, Jitendra
Awhad through MHADA under the leadership of
VP & CEQ of MHADA Shri. Anil Diggikar. All this
would not have been possible without the
leadership of Dr Shailesh V. Shrikhande - Deputy
Director, Tata Memaorial Hospital. Dr Shrikhande has
nurtured this project from its infancy and has led it
ta its successful commissioning., The Patient Hostel
will be inaugurated on 28th March 2023, by Dr
Rajendra Badwe, Director of Tata Memaorial Centre
in the presence of Shri. Jeetendra Awahd, a former
Housing Minister, Maharashtra. The furniture and
fhixtures in each Flat have been carried out as a C3R
initiative of HOFC AMC with the Rotary Club of
Bombay which planned, implemented and will run
the maintenance part of this hostel, Mr Navneet
Munot, Managing Director of HDFC AMC, Mr
sandip Agarwalla, Governor of Rotary District 3141
which covers Mumbai and Mr Vineet Bhatnagar,
President of Rotary Club of Bombay were all
present for the inauguration. The Patient Hostel
has state-of-the-art facilities and amenities that
will ensure a comfortable and secure stay for the

burden of outstation patients and their families
who have to bear the additional costs of finding a
place to stay during their treatment. The Tata
Memaorial Hospital Patient Hostel is a testament to
the hospital's commitment to providing holistic
care to cancer patients and their families, We
believe that this facility will help improve the
overall experience of patients undergoing cancer
treatment at our hospital,

UPDATE : (WR)
Additional Stoppage Provided

At Palghar To 02 Trains On

Experimental Basis

Train No, 12995 /12996 Bandra Terminus - Ajmer-
Bandra Terminus Express has been provided with
additional halt at Palghar station, Ex Bandra
Terminus w.e.f 31st March, 2023 and Ex Ajmer w.ef
30th March 2023, Train No. 12995 Bandra Terminus
— Ajmer Express will arrive Palghar at 18,26 hrs and
depart at 18.28 hrs. Similarly, Train No. 12996
Ajmer- Bandra Terminus Express will arrive Palghar
at 12.28 hrs and depart at 12.30 hrs.

-Train No. 16209/16210 Ajmer — Mysuru - Ajmer
Express has been provided with additional halt at
Palghar station, Ex Ajmer w.ef 31st March, 2023
and Ex Mysuru w.e.f 30th March 2023. Train No.
16209 Ajmer — Mysuru Express will arrive Palghar at
20.37 hrs and depart at 20.39 hrs. Similarly, Train
Mo, 16210 Mysuru - Ajmer Express will arrive
Palghar at 23.17 hrs and depart at 23.19 hrs. This
changes are for experimental basis for a period of
six months. For detailed information regarding
halts & timings of halts, passengers may please
visit www.enguiry.indianrail. gov.in.

EVENTS, ANNOUNC&MENT, LAUNCHES, CSR INITIATIVES, APPOINTMENTS, MOVEMENTS, CELEBRATION

PUBLIC NOTICE

BOMBAY WIRE ROPES LIMITED

CIN : L24110MH1961PLCO11922

CLASSIFIEDS

REGD. OFFICE : 401/405. Jally Bhavan No- 1, 10, New harine Lines,
Mumbai- 400 020. Tel : (022) 22003231 / 5056 / 4325, Fax : (022) 2206 0745
E-mall : contacthus@bombaywireropes. com
NOTICE
Transfer of Dividend/Eguity Shares of the Company to Investor
Education and Protection Fund (IEPF) Account
Motice is hereby given that pursuant to the provisions of the Section 124 of the Companies
Act, 2013 ("the Act) read with nvestor Educalion and Protection Fund Authorby
tAccounting, Audit, Transfer and Refund) Rules, 2016, as amended {the Rules”), all
dividend{s) remaining unpaid or unclaimed for a period of Seven years from the date of
transfer to Unpasd Dividend Account are required to be transferred to the Invesiors

Education and Profection Fundi IEPF | Authonty established by the Cantral Gevammant,
Shareholders are requested to note that dividend declared by the Company during the
financial year 2013-14 for tha FY 2012-13, which remained unpasd/unclaimed for a period
of seven years, which was due for iransfer will be transferred 1o the accound maintained by
the IEPF Autharity on or after thraa manths of this publication. The corasponding equity
shares in respect of which dividend remains unpaid or unclaimed for & peniod of seven
years consecutive years are required to be ransfarred o the Demal Scoount of the IEPF
Authority a3 per the procedure set out in the Rules, The details of the concemed
sharsholders, whoss shares are liable o be transferred o the IEPF Awthorily are mada
availzble on the website ofthe Company www. bombaywireropes.com.

Concarned Sharsholders of the Company may claim dividend declared during the
financial year 213-14 for the FY 2012-13, up to 30th June 2023, failing which the
Company, in compliance with the said Rules shall transfer the Unpaid/unclaimed dividend
for the FY 2012-13 and comesponding equity shares o the Account maintained by the
IEPF Autharity withaut any further notice on o after the dua date ofransfer

The Company /ETA had sent individual noticesfintmations o the Shareholders through
post Email in compliance with the Rules

Mo claim shall lie sgainst the Company in respect of unpaidiunclaimed divided amouni and
the comasponding equity sharas transferred o the |EPF and the same incduding all
benefilz accruing on such shares, if any, can be claimad from the IEPF Authority by making
an application in Form Mo, IEPF -5 and after following the procedure prescribed in the
Rules, details of which are availabie on the website of the IEPF Authority www.iepf.govin
Forany queries, sharsholders may contac Purva Sharegistry (India) Pyt Lid. the Registrar
and Share Transfer Agant of the Company at Unit no. 9, Shiv Shakt ind. Estt.. J R. Boricha
Marg, Lower Farel [E) Mumbai 400 0171, Tel +91 22 4961 4132, +07 22 3570 0224,
Emai Id- supportfipursashare. com

FOR BOMBAY WIRE ROPES LIMITED

PROPERTY
RENTAL

Marine Lines Two
Furmnighed Offices 175 &
135 GRD & 1 st FLR ,
Good TrvelTaxiAdvocate
Call 9653384257 .

00502 16018-1

PERSONAL

THANKS GIVING

HOLY Spirit Thou who
makes me See Everything
and Shows me the way to
Reach My ldeals, you whao
gives ma the Divine Gift
to forgive and forget the
Wrongs that s done unto
me and who s n all
instances of my life with
mia | in this ahort Dialogues
want (o thank you for
evarything and confirm
ance more that | do not
wanl to bo Separated
from you, no matter how
great the, material desire
may ba | want to Be with
you and my loved ones in

CHANGE OF NAME

| SUBHASH KUMAR, S0
BHAWARLAL, Riat. Mo
35304, ird Floor,
Sambhavnath Apariment,
V.V.Puram, Bangalora-
560053, have, changed,
imy, name from SAMPAT
RAJ to SUBHASH
KUMAR, Vide, affidavit
dt:27-02-2023, swarm
before Notary Smt
Vatsala, Bangalore.

0120018459-2

| RAJESH KUMAR, Sio
BHAWARLAL, Riat. No.2,
dth fleor, H.B.eamaj Link
Road, Basavangudi,
Bangalore 560004, have
changed my name from
ANIL TAMNK to RAJESH
KUMAR, vide affidavit
di:37-02-2023, swom
bafors Motary Smt
Vatmala, Bangalors.

01200184581

WhHiE e | e paod B acapiencs of
abarrtuntv(] cogyy, o 8 oo ol i eerily B
fovdwrin Tha Bulest Espoesa (M Limssd
Ednwdl b Pt ragace a0 B ik COVRa iR,
i A ey Lo b (TR DT 54 el
i R TEr s el OO M, el
o I Whariarg ¢ @ rraapapin o
Pl g, Wi Pawwban s Dl
i Pkl recERNRRy FipiTes ehee
pandiag gey PRl OF eERIg DD BRy
Tty W b o i larvndan

Faor on Dol of the President of India, the
ar, Divisional Enginedr, Soulh Eastern
Failway, Ganden Reach, Kolkata- 700045
invites E-fender for the following works
before 15.00 krs, an Uhe date mentioned
againsl ilems and will be opened at 15.30
hrs. Tender No.: T-PUB-GRC-2023-360,
Dt.: 29.03.2023. Description of Works:
Replacement of damaged and leaky Rood
ROCMasonry tank by PVE water tank with
slagging of block noe A4M03, 4, 5.6, 9, 10,
11, 12, 13, 14, 15, 16, 17, 18, 19, 20,
1240006, 12508, 1267, 12758, 740103, 4,
5,6, 7 B 8 93EM, 1230548, 1240018,
1096, 11146, 11206 and ather buadldings at
South Colony GRC wunder
ADEN Settement, South Eastermn Rallway.
Tender Value: ¥ 1 456707590 Earnest
Money: ¥ 222000 Cost of Tender
Documents: ¥ 0, Date of Opening:
25042023, Completion perlod of the
work: 12 (bwvelve] months. Any change in
tender scheduls, corrigendum,
amendm=nt, if any shail be available an
the E-{ender portal only and same will nof
be publish in the newspaper. Interested
tenderara may visit website
www.ireps.gov.in for full details!
daecriplion‘specification of the tenders and
sulbamit their bids online, In no case manual
tendars for this work will be accepted.
M.B.: Prospsclive bidders may reguiar visit
www.ireps.gov.in to participate im all
tendars. Help Desk Cont. Mo, 033-2450-
3783 {PR-1237)

¢
Amal Ltd
10 B, vear Sanvarkar Marg, Dadar [Was),
Mumbai 400028, Maharashlra, Inda
sec@amal.coin [|(+81 23 6255 470
v amal.ca.in
CIM: L24100MH19TSRFLEDT 7Rad

NOTICE

NOTICE pursuani o Reguialion 47 of e SEEBI
(Listing Obligations and Disciesune Reguiraments)
Requlations, 2015 is hersby given thal, the
audited standalone and corsalidated finarcial
results ol the Company tor the year ended on
March 31, 2023 wil b placed belone the Baard
of Diractars al the maaling 1o be hedd on Thursday,
April 20, 2023

Matice i also avaitable al (1) www.amal.codn
b wwve Brsaindia.com
2} For Amal Ltd

Sdi-
(Ankit T Mankodi)

Place - Atul Company Secretary

Date :March 30, 2023

Faowr
Aclvertising in
TENDER PAGES
Clontnct
LSITERIDRA PATIL
PMeliabriles P,
) 2015
Landline Mo, :
GT7440D21 5

NOTICE is hereby given that, MR. MAHABOOL KHAN
BAHADUR KHAN agreed to sale under mentioned property
lying at Village Vavrle, Tal. Khalapur, Dist. Raigad to myj]
client. Any person or persons claiming any interest on the
said property, or any part thereof, by way of sale,
exchange, mortgage, gift, trust, inheritance, bequest,
possession, lease, lien, easement or otherwise, is hereby
required to communicate the same to the undersigned at
office within 14 days from the date hereof, as otherwise]
the said sale will be completed without any reference or
regard to any such purported claim or interest, which shall
be deemed to have been waived to all intents and
purposes.

The description of the property :

Gut No. | HissaNo.  Area
H. R
. 386 | 2 1.60.00

Adv. C. B. Oswal
Dinkar Nimkar Apartment,
Mahavir Peth Karjat,

Tal. Karjat, Dist. Raigad-410201.

Date: 31.03.2023

FORM A
PUBLIC ANNOUNCEMENT

{Under Regulation & of the Insolvency and Eanhmntm&mrﬂ of India
{Insolvency Resolutlon Process for Corporate Parsons)

gulations, 2046}

FOR THE ATTENTION OF THE CREDITORS OF
INDIAN SUGAR MANUFACTURING COMPANY LIMITED

(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)
FOR THE ATTENTION OF THE CREDITORS OF
[MD DEVELOPMENT PRIVATE LIMITED]

Sdl- your parpetual glary

HIFg Oh #F aheTEEsEe] H Aty anseT

Anurﬂﬂ Nﬂnl;lliil m“r ‘m.n - Inﬁ whatiosve, Regialernd Wllaie s ok . HELE\"!"T BARTICULARS RELEVANT PARTICUI.ARS
Date: 31.03.2023 Director 0070834446-1 SRNDHE 8 Fapiens - hou e 1. | Narme: of parporef debine | Indian Sugar Manstacturing Company Limited {Undes CIRF) 1.| Name of corporate debtor MD Development Private Limited
Flace : Mumbai [DIN:00200630] < tHote F nporprplior 6 Goapde s b | 617 Ty 900 2.| Date of incorporation of corporate debfor{ 07.05.2007
5 | Authority under mitich comporaie debbor | Company Incorponates] under the Coamparies Aol 1966
3.| Authority under which corporate . . i
. | & inponponsted /- reghsterad | registaned wih Registrar of Conpanies, Maherashus Punel debor is incorporated / registered Ministry of Corporate Affairs, RoC-Mumbal

4| Corporate ioeraty Mo, / Limmed Lisbiity
_|\dentfication Mo, of comore detzor
F | Arddress of the regsiend offios and

@ L&T Financial Services |kl ot e of wporie

. | Insohvency commantanmeant dane in

| U524 PREADOOFLLTN A3 : — T
4| Corporate Identity No. / Limited Liability

Identification No. of corporate debtor U45200MH2007PTC170644

5] Address of the registered office and F 89, Prime Mall, Irla Society Road,

principal office (if any) of corporate debto] Vile Parle (West) Mumbai Mumbai

City MH 400056 IN
Order pronounced on 24.03.2023 (Copy of

L&T Finance Limited

Registered Office: 15" Floor, PS Srijan Tech Park
Plot No. 52, Block DN, Sector V, Salt Lake City
Kolkata 700 091, District 24-Parganas North.

CIN No.: U65910WB1993FLC060810

| Gfa Vithal Auin Lines hH, N 8, &F Tembhumi To.
| Miacka, Sobpur MH 413210 N

[ T Hanble HCLT Mumibal Berch Prenournced the Order

6.| Insolvency commencement date in

Branch office: Mumbai respect of oFpofEne delios { o 23 March, 2023, k .
e of e Crdar e el o S Wi %, respect of corporate debtor order received by email on 28.03.2023)
| Estinated cefe of dosure of insobvercy | 15Hh Sepiemiben, 2003 ) o ; 7.| Estimated date of closure of insolvency | () 09 2023
J ! resolution process e
TR LI s

irechvency professional ading as

Mr. Sandeep Kumar Agrawal
Reg. No.:
IBBI/IPA-001/IP-P01135/2018-2019/11828|

8.| Name and registration number of the
insolvency professional acting as interim
resolution professional

| Rétesh Raghunath Mahsgan

POSSESSION NOTICE { EBI Reggstration Mo,

ntari professiona | BBy PMODDAR/ 201T-18
[Rule-8(1)] gﬁéﬁﬁdﬂ ,'5,,',5,.6,&;:,;; zgmnzﬂ;“m%f;qﬁ?ﬁ 9.| Address and e-mail of the interim resolutiorf Address - 523, Pocket-E, Mayur Vihar
Whereas the undersigned being the authorized officer of L&T Finance Limited (Erstwhile, L&T Housing Finance Ltd has been Merged with L&T Finance Ltd under ressohtion professioned, as mpstered | Pune: 211030, Maharmshi, professional, as registered with the Board | Phase-2 ,New Delhi, National Capital

Territory of Delhi, 110091

the Scheme of Amalgamation by way of merger by absorption approved by the NCLT Mumbai as well as NCLT Kolkata, L&T Housing Finance Limited has merged [withtheBoeed =~~~ | Emait: steshmahafancs@gmail.com 1 :

i i imi i - : o - 10 Address, and emial i be Leed for B200 Do, Gereshmais, Snheged Road, Email d: ipsandeepagrawal@gmail.com
with L&T Finance Limited ('LTF’) w.e.f. 12th April, 2021) under the Securitization and Reconstruction of Financial Assets and Enforcement of Security Interest Act, R e S K i it S 101 Address and e-mail to be used for Address - 523, Pocket-E, Mayur Vinar

TESDON 1 i i | B x st : = = ’ ~Ly
2002, and in exercise of powers conferred by Section 13(12) of the said Act read with [rule 3] of the Security Interest (Enforcement) Rules, 2002 issued a demand | resobion peotessiona Email: viansugarcpEemail.oom correspondence with the interim Phase-Z New D_eIhi, National Capital
notices calling upon the Borrower/ Co-borrowers and Guarantors to repay the amount mentioned in the demand notice appended below within 60 days from 11 Las date for submeskon of chires [T Apel, 2023 resolution professional Terrlt_ory of Delhi, 110091 _
the date of receipt of the said notice together with further interest and other charges from the date of demand notice till payment/realization. The Borrower/ 12, Unszses of cinoes, if ary, under Not Appiicabln _ . Email Id: cirp. mddevelopment@gmail.con)
Co-Borrowers/ Guarantors having failed to repay the amount, notice is hereby given to the Borrower/ Co-Borrowers/ Guarantors and public in general that the chiese: {1 oF subsection (B4} of sedtion 11] Last date for submission of claims 07.04.2023
dersigned has tak ion of th described herein underi ise of ferred on him/h der Section 13 of the said A d with =t el for e MS(i: Mdch o 12| Classes of creditors, if any, under clause (b)

undersigned has taken possession of the property described herein under in exercise of powers conferred on him/her under Section 13 of the said Act read wit B N of sub-section (6A) of section 21, ascertained | NA
rule 8 of the said Rules on this notice. 13] Names of Inscivency Professionals | Mol Applicable by the interim resolution professional

idaniitied w0 ad a5 Arhpisen 131 Names of Insolvency Professionals identified tq

the date of demand notice till payment/realization.

Date: 31.03.2023

The Borrower/ Co-borrowers/ Guarantors in particular and public in general is hereby cautioned not to deal with the property and any dealing in the property
would be subject to the charge of L&T Finance Limited for an amount mentioned in the demand notice together with further interest and other charges from

Loan : Borrower/s/ Demand Notice i iatve of Crechios:ina s act as Authorised Representative of creditors | NA
Account Co-borrower/s & Description of the Mortgaged Properties | Outstanding | Eate and TYIPT( of s ribeiies o gty et in a class (Three names for each class) _
Number Guarantors Name Date Amount (3) ossesslon faken 4] a) Frelant Fome and (Ve ke Fitpes il govcing Feormey Ocvnioacs 14{ (a) Relevant Forms and . a. Web link:
! {1 Dkl o aihorimel segtssniatves | Mot Applicatia (b) Details of authorized representatives | https://ibbi.gov.in/fen/home/downloads
MUMHL180032 | 1. Mahadev Vitthal  All The Piece And Parcel Of The Property Address: Flat No. 606, Admeasuring| 25-03-2022| Rs. 49,54,061.29 /- 27-03-2023 ) are available at: b. NA
11, Shendge 398 Sq.ft., i.e. 36.98 Sq.mtrs Carpet Area, Net Area 441 Sq.ft., i.e 40.97 As on 24-03-2022 Physical wn e = e T P —— Notios s hereby given hat the National Company Law Tribunal has ordered the commencemen
i i ildi i i otice s herety given 2 Mational Company Law Tribunal has arders E ¢ ) . enc
g/I4UMHL1 90004 2.\S/ﬁﬂltg Mahadev éq'crintrs Ongh.e %th Flt?.oll." \ENll?g EM|ﬂhThe I’B]u”dlmc?' Cjzs?zEOSZeE SdltéjateddAc;[ Possession commencement of & corparate ingolvency resolution process of the Indian Sugas of a corporate msolvency resolutlon prqcess of the MD Development Private Limited on
endge odename Epic, Dombivii (E) East Maharashtra India na pounde Manufacturing Company Limited on 23rd March, 2023, 24.03.2023 (Copy of order received by email on 28.03.2023).
As Follows: Tha crediors of Indlan Sugar Manufacturing Company Limited, are hareby called upon The creditors of MD Development Private Limited, are hereby called upon to submit their claims
| East | Open Plot to submit their claims with proaf on or before 12th April, 2023 to the interim resoluticn with proof on or before 7th April, 2023 to the interim resolution professional at the addres
[ i professions at the address mentionsd against entry o, 10, mentioned againstentryNo.10. . .
Boundaries | West | Open Plot The financid craditors shall submit their ciaims with proof by slectronic means onty, Al The financial creditors shall submit their claims with proof by electronic means only. All othe
| North| Open Plot other creditors may submit the claims with proof in person, by post of by electronic creditors may submit the claims with proofin person, by post or by electronic means. . _
['south| Road MEans. Afinancial creditor belonging to a class, as listed against the entry No. 12, shall indicate its choice
_l...OUt. — | A financial creditor belongng to 2 class, @ listed against the entry 8o, 12, shall mdicate of authorised representative from among the three insolvency professionals listed against entry

its choice of authorised represantative from amang the three insohvency professionals
listed against entry Mo, 13 to act s authorised representative of the cless in Form CA
[ Mot Applicake]

Submission of false or misleading proofs of claim shall attract penakties,

Sd/-
Authorized Officer

Drafte: - 31032023
Place; - Pung

s/d
Mr. Ritesh B. Mahajan
Interim Resolution Professional

No.13to actas authorised representative of the class [NA]in Form CA.
Submission of false or misleading proofs of claim shall attract penalties. Sd/-

Sandeep Kumar Agrawal

Interim Resolution Professional

In the matter of MD Development Private Limited|
Reg. No.: IBBI/IPA-001/IP-P01135/2018-2019/11828
Reg. Add: 523, Pocket-E, Mayur Vihar Phase-2,

New Delhi, National Capital Territory of Delhi, 110091
Reg. Email Id: ipsandeepagrawal@gmail.com

Place: Mumbai
Date: 31.03.2023

Place: Mumbai For L&T FINANCE LIMITED

1BBAS IR0 02 AIP-MNODOE B 20ET - 18,101 33
For Indian Sugar Manufacturing Company Limited (Under CIRF)

Pune
financialexp.epapr.in
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